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LOK SABHA

Monday, December 18, 1967|Agrahayana
27, 1889 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mn, SeeaxEr in the Chair)

ORAL ANSWERS TO QUESTIONS
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SHRI R. K. SINHA: It is seen that at
times our representatives abroad, because
of a sense of duty, have to come out with
certain statements. That is one thing. But
sometimes our representatives cross certain
prescribed limits and this brings into con-
troversy our national and international
policies. Will the Government, therefore,
lay down a code of conduct for al. employees
abroad that they should not cross certain
limits in giving out statements to the
press?

SHRI B. R. BHAGAT: There is a code
of conduct, Sir.
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SHRI SWELL : Sir, very often our repre-
sentatives abroad are subjected to questions
about the affairs in the country about which
pechaps the Government has not taken any
decision. What do the Government expect
these people to do under those circumstan-
ces? Are they expected to keep silent like
wood and stone or are they expected to
explain the policy of the country to those
people ?

SHRI B. R. BHAGAT : They are expected
to explain the policy of the country, not
to kecp silent, if they are asked specifically.
Even if certain decisions are not taken they
can explain why decisions are not taken and
not say anything for or against it.

SHRI D. C. SHARMA: Evideotly the
High Commissioner has functioned more as
a price of some State—I do not know to
which State he belongs—than as the High
Commissioner of the sovereign democratic
republic of India which pursues certain
policies in the national field and also in the
international field. In the light of this,
may I know what kind of warning has been
given to him? There are so many types of
warning. There is warning, displeasure,
suspension and dismissal. What kind of
warning has been given to him? [ think
that a warning is absolutely inadequate for
the criticism that he has offered of the poli-
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cies of the Indian Government, and such as
person I do not think deserves to be our
High Commissioner anywhere.

SHRI B. R. BHAGAT: He has been
warned that he has been expressing personal
views in his official capacity.

SHRI C. C. DESALI: I think the function
of a High Commissioner is to communicate
to the Government here and to the
country also whet the reaction on broad
policies is in the foreign countries. What is
wrong in his telling to the Government and
to the country here that by pursuit of this
policy the confidence in the Government’s
credit  would be shaken in the foreign
countries 7 Secondly, where is the objec-
tion? Why is this an act of indiscretion
when similar statements are being made by
the very gentleman sitting next to the hon.
Minister, when the same thing has been done
by Shri Gaikwad, Minister of Health in the
Gujarat Government and when the same
thing is done by Shri Karan Singh? Where
is the indiscretion on the part of this particu-
lar person.

SHRI B. R. BHAGAT: The hon. Member
has been a very distinguished High Com-
missioner.....(Interruption).

MR, SPEAKER: Order, order. 1 think
the hon. Minister must reply and not any
other hon. Member.

SHRI B. R. BHAGAT: The hon. Member
has been.a very distinguished High Com-
missioner himself, and I think more than
anyone else ho realises the distinction between
communicating a personal view publicly and
a communication with the Government.
He cannot compare it with an opinion
cxpressed by a political personality. I
think that also he realises. He has been a
very distinguished civil servant also, A
civil servant has certain obligations. A
person in politics, whether he occupies an
important position or not, is free to express
his viewr,

SHRI INDRAJIT GUPTA: The hon.
Minister has stated that it is the duty of our
foreign envoys to explain or interpret our
policy abroad. Now, may I know whether
his attention has been drawn to a news
report this morning which quotes our cAarge
d’ qffaires in Washington, Shri Banerjee, as
having stated that border scttiement with
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China is an impossibility. Now, however
intrasigent and hostile the present Chinese
attitude may be, I would like to know wheth-
er it is government's policy that border settle-
ment with China is an impossible question ?

MR. SPEAKER : This question relates to
Singapore.

SHRI INDRAJIT GUPTA : Part (c)
of the question is whether our envoys are
allowed to raise controversial points. I
want to know whether his attention has been
drawn to this and, if so, the reaction of the
government—is this going to be our declared
policy.

SHRI B. R. BHAGAT: That report has
appeared this morning. Certainly, the
hon. Member cannot expect the government
to comment on this without a clarification
from the person as to what he has actually
stated.

SHRI INDRAJIT GUPTA: But is it our

declared policy that a peeceful settiement
of the border question with China is an im-
possibility?

SHRIB. R. BHAGAT: As far as the policy
of the Government of India is concerned, it
is well-known and it has been stated many
times. But the hon. Member is asking for
information on the statement made by the
charge d' affaires.

SHRI ANANTRAO PATIL: May I
know from the hon. Minister whether it
will be useful or not to conduct refresher
courses for our envoys before they arc appoin=-
ted?

SHRI B. R. BHAGAT: It is done.
Whenever a person joins the Foreign Office
he is given a very thorough training.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): Itis hardly a question.

SHRI PILOO MODY:1 would like to
know first of all whether the government has
taken any final decision in the matter of
privy purses and privileges or the effect that
it would have on the flow of foreign capital
in this country. If they have not taken any
posture on that question, then I would like
to know from the hon. Minister what would
have been his reply to a question such as
the one putto the High Commissioner in
Simgapore?

SHRIMATI INDIRA GANDHI: The
government has not taken a final decision.
As hon. Members are aware, the Home
Minister was to discuss the implementation
of the resolution passed by the All India
Congress Committee with the Princes.

oft vy fordt : gowcd  firfeor
& w formr &1 W W o
HE?

SHRI PILOO MODY: In that case, what
was the reply that he could have given?

MR. SPEAKER: The same reply could
have been given,
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AN HON. MEMBER: He should have
kept quiet,

SHRI V. KRISHNAMOORTHI: In
view_of the deplorable conduct on the part
of the High Commissioner in Singapore and
also the discussions here, may I know from
the hon. Prime Minister whether the
government will recall him and replace
him?

MR. SPEAKER : That was exactly the
question asked by Shri Limaye. It is be-
coming repetitive,

SHRI V. KRISHNAMOORTHI: The
Prime Minister is getting up to answer.
Mere warning is not sufficient. I want to
know whether he will be recalied.

SHRIMATI INDIRA GANDHI: 1
think “‘deplorable’ is a rather strong word.
As the Minister said, the High Commissioner
has committed an indiscretion and he has
been duly warned. 'We certainly hope that
our Ambassadors will not make unnecessary
staterments,

TIRETAN REFUGEES

*723. SHRI M. R. MASANI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the attention of Government
has been drawn to a report in the Times,
London of the 2nd September, 1967, carrying
an interview with Mr. Kcith Satterthwrite,
voluntary worker with Tibetan refuges in
India, who claimed that he had been forced
out from the Tibetan crift community with
which he was working by the Indian cfficials
as part of a gencral policy of hindering and
stopping voluntary work by foreign nationals
among Tibetan refugees;

(b) whether the above fucts arc correct:
and

(c) whether it is a fac: that Government
have initiated a general policy of siopping
work by foreign nationals among Tibetan
refugees In this country and, if so, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Yes, Sir.

(b) and (c). Mr. Keith Satterthwaite, a
farm worker from England, was reported to
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be guiding the Tibetan craft community in
Datlhousie in farm production. The cultiva-
vable area available with this community
being small, his services were not considered
necessary, and he was informally advised
to stop working with them, Asthe area
is neither ‘restricted’ nor closed to foreign-
ers, he could have stayed on if he had
wished to do so. We approve only of
Specialists and Technicians working with
Tibetan rcfugecs and 27 such foreign
nationalg are currently assisting them in
rchabilitation,

SHRI M. R. MASANI: Mr. Speaker,
Sir, if it was only a matter of informal advice
and the liberty to stay on, there would have
been no occasion for this gentleman to tell
his sad story to the British public. But 1
may quote from what he has said in the
Times that it went well beyond that,

“In May, the local district Commis-
sioner summoned Lama Khamtral
Rinpoche, the community's head, to ask
why he had volunteers there. He had
to tell us that we were supposed to go.
When they Jlearnt that we were not going
to leave, they applied pressure on the
Tibetan group by not issuing ration
cards for cheap rice and wheat flour. . ..

‘SHRI PILOO MODY: Shame, shamec!

SHRI M. R. MASANL
says:

*“‘But then an official came to Dalhousie
and asked Lama Rinpoche why we still
had not gone, We realised that if we
did not go, they would put on more
pressure.  We moved to a private cot-
tage....."”

Therefore, they left.  Does the hon, Minister
think that this kind of thing should happen
in this free and democratic country and this
sort of bullying be permitted?

He further

SHRI B. R. BHAGAT: It is true that he
has said like this. But about the pressurc
and more so about the ration cards, that is
not truc. All those who wanted ration
cards had been given ration cards and even
those who were not on ration cards because
they depended upon ration supplied through
some contributions, through voluntary socie-
ties, due to drought and other situation in the
country, were given ration cards.  His point
that the pressure was applied through denial
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of ration cards to these people is mot
correct,

SHRI M. R. MASANI: 1s the hon.
Minister aware of what Mr, Keith Satterth-
waite has alleged when he was asked why
this happened ?

Hesays 1

“The Indian Government's attitude is
that the refugees are not working enough.
They did not want volunteer workers
because the Tibetans would not become
self-supporting...."

Is this Government's policy?
SHRI B. R. BHAGAT: No, Sir.

SHRI D. N. PATODIA: May 1 know
whether it is a fact that the Indian Govern-
ment wanted only specialised type of volun-
teers and not of ordinary type? If that be
the case, may 1 know whether the statement
of this gentleman is correct when he says:

"I know of several cases personally”—
he told at Dharamsala where the Dalai
Lama is actually in residence—'*a Swiss
doctor with mobile dispensary was tok!
to stop work among the Tibetans al-
though he could work for the Indians,.”

SHRI M. R. MASANI: Shame !

SHRI D. N. PATODIA : That is the
reason for this discrimination and why was
a specialised person like a doctor, prevented
from doing his job?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): We will look into it.

SHRI B. R. BHAGAT: I do not know
about this, We have the list of specialists
wholare working in which therc arc doctors,
nurses, teachers and others, But 1 have just
got the information that this doctor is still
there.

SHRI D. N. PATODIA: The ;Minister
says, he does not know it. He must have
rcad the report.

MR. SPEAKER : His latest report is that
he is still there.

SHRI M. R, MASANI : I am glad the
Prime Minister has said that she will look
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into it. This is the hole purpose of this
question to sce that these things do not

happen.

oft wto wo wmft: wew wEET,
# ag A Agar g PR wm ae
N Ty & ag av Ak & fe ot amee
Farrag s w @ & a7 fosadlt
worifedi ¥ g ¥l w faday
oy § AT @ ST o ofwdw
0 g frar § ? wr O o Foid
qOPTC ® a9 & fe o) frdefy g w0
@I fmafm s ot ofadq
firar & st 97 & dediegme § s
= q farega # fow fromy & 7

fiwe o WA TG AT L ¢
fs gg 20 # N fradiT ? 3
Tt B forwT R * forw s frmd o
T 7z o oferdT A w AR
o T
SHRI JYOTIRMOY BASU:Is the
Government aware of the fact that Dalai
Lama, in the name of resettlement of Tibe-
tan refugees, is trying to make extensive
purchases of tea estates and things like that
in the border areas, specially in the Kangra
valley and whether it is a fact that funds for
this purpose are coming from western capi-
talist countries, and if so, what steps Govern-
ment propose to take to prevent such things
from happening? (Interruptions)

SHRI VIRENDRAKUMAR SHAH:
If so, how to get from castern capitalist
countrics also?

MR. SPEAKER : Is that a rider to it !

SHRI B. R. BHAGAT: [ want notice to
answer this question.

ot oot e e AR, 1
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TTRTCAR A Wk ot v § e forr
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MR. SPEAKER: He muy please resume:
his seat, We¢ have got the Forcign Affairs
debate also.
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MR. SPEAKER: That docs not arise out
of this question. This is about some volun-
tiry worker and all that.
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St o Tro WIA : I ¥ IR W
fear mav 1

SHRI HEM BARUA: Becuusc of the
reception given by India to the Tibtan refu-
gees, is it not a fact that China is at present
pushing in more Tibetans into India, of
whom some are specially Chinese spies?
If so, may | know whether Government is
trying to screen the new onrush of Tibetan
refugees into India so that these spics may
not percolate into our country?

SHRI B, R, BHAGAT: Thut is true, We
are very careful. When we see that the in-
flux of refugees that is coming if their number
is more than just the trickle that is usually
coming on account of hardhship, we go into
it and very carcfully scrcen them and it
is 4 fact that about some of whom we had,
doubtsthat they might be spics, we have been
able to push them back.

it spercTo wa : w9 ag wed § e ot
foeaeft forpeft wrada@gsad
Tgal wY I AA T gt g WS AT
T EHA T AW THATY I & AR
# T T I FLH TR LA T WAL
W @ § gt € Sy ST e gz
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st Tt 7 o fawdm aqar e
AW afeft anfy gord Wi & =y
ol # g ag 49 o § FrEErd 7
WP I & AGTH A A AW frEwaT e,
I9 A& s A fear o g ) ey
# 43 gar f 2o frmadtond § 97
wragrr w1 o S saee Y faar
at W7 T ATE 9T T §ORT Qe
ey ?

e 2 & vt e vk gt
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g gromr af|, 1969 ¥ AW
A o favi e

(@) afz g, O kT s
154

() =avaF R IEw & favw I
T FHOE PR A W AR F gEE
foqr mua?

itfreed samm § O WA
(st wo o ww): (%) 3 (&). ™™
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fawg § 6 few=T, 1967 B qw1 ®Y
A @R faror % e oae
feamar amr )

() o, =

&t O W : S f e o & v
g A gy g 9w smETC TR
A fE 1969 F =i Eefr oY Cw AT AR
el freT a9 9 Ay gemr &
e adiE 1T EY Tt AT §ET I
i tama e foam
WIS, 98 AT FITEATE, A K AW
wrf At § enfam #fave &
AT FHIfEl #1 qea ¥ awearg &
M gwife a7 Famaw Afi @
AT qF TF-QF FET FT AT 6-6
o &3 wh ¢ wew few afeed
Tt 9 faags wTww § Y 39 1 ;O
fdw & faar o &t g #) fead
o ¥ I9| g q¥dr 2 7

it wo To WA : Tg AT TNA §
I & T8 7 g | 59 ¥ 9gw i o
M S dralx smawwn & afus
ey Iy fed Y @ & )

s O WO ;A 9] FTET W
areft § AR A FPTOH-qF AGHT
6-6 "I e fad &o1 @ & &<
Fw wer A Y A% s $awm
Wt IR s Eww g ?

st Wo To WA : ST ATH AGATHA
MA@ a F agm)

st T wew : fas anfoew & w1
Fat Awqramg A @ qu Fww
firar @St s ca oY i 727

&Y Wo TTo WA : & Ay &Y 7 @I
a1 fr §o e agd & T aTe O FTR
o ¥t frcefm  wfamw &
s § fray st g, feqr st
# geT ¥ | AW g A A 9w-
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afts FrFT w1 ATaw § ag Qe a9
69 & we grit Afer 7y wgar fin anft
R sl g Awamadi
St fi aevema mam 4y sy anfers o
T Y}, T AT Sy gatcand
T e & g w @ § -
o dvamr W€ qa g gk &, Qe
1 w1 ¥ @ ¢ AR iRy S
e wreein s g 99 § S
¥ JPCdsy sTETH A T

it wow vy : e A ey fean
man § 39 & ag e an § fe ag weTd
* wreer AT W & WY & Feow gy
anfs feafy o @ go Ow aeT s 9w
¥ gk e F & g, fred ae
F o @ g R WY AT s
JuHr FAg § A & forey wg ot T
T avaATd WY W qft @ F e
Igarg feanfacawri & framm e
&< gan faawt fe agor & gardy g
¥ qguaw wRr?

it wo To wrm: w¥TE § O F® wwi
T IE W T ¥ awwe AR qTw A
afen fede o o W arsad
FquT w aw § e ag av e am
fis v & wror sET T WA
et fe W seedt w g @ e
o I AW A oY gF faRefr g WY
g FQ § qg @A FTH TGN
v, I w1 F@, TEEET
A ity gv Aw fear o ww EEA A
Wt ag i I 4 f gw xw deer W
tar w7 Z f5 gaTd G AT AR F
W &1 §@gra ¥ & fav gAwT A
FET R | §E e § droAT W e
] N T T ARTERIwyfE
¥ faare & ® Fravgsar ot AR
TN AT AAG A IF & I FWCIN

SHRI SRADHAKAR SUPAKAR: May
I know whether the pace of progress of the
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country has slowed down since the publica-
tion of the Draft Fourth Five Year Plan?
May 1 also know whether while formulating
the Fourth Five Year Plan beginning from
1969, the priorities and allocations would
not be seriously disturbed 7

SHRIB. R, BHAGAT : The slowing down
has been due to the factors indicated in the
statement made here earlicr,

ft amx foy ward . wEAE
AR Y RGici g Ta el
fodiw & fggra & o = ®Y ami
Ui AT e g af
ard Iun g8 &% & 1 gwem-
A w9, A IT Y FETHT W & o
feardor sddqe § o%7 | A ofeww
§wT ¥ IOWT GO # FEeT @A &
o welt wErEw a1 A< A Wy fawe
fomr 8, " FEw VAT SE A T
gk Fawg R7?

Mo Qo :qRITNaOTER
feongeh wft g s add wgdwd
ad | fogdww & qog ¥ o fowd
i ot 1 I g g Sifew §©
o7 oft § fr g« fewaal ®Y g wTH
IO gul ® gweEATgEE  SwTRT AT
awft gl i s |

SHRI G. S. REDDY: Have all the Stale
plans been reccived by the Centre 7

SHRI B. R. BHAGAT: The time schedule
has been ready, and the consultation will go
on till the end of this month, and by the
end of this month, the State Plans are going
to be finalised.

«ft sftweg sivqe : o ST TR
§ & g gaadfa aon & Q@ 09
¥ ary dwT W HE@T wT A AEH
araT mar g A xw SN g S
STEY §A HA G9T R A T A0
w1 gy &1 § s ag awr W e
farft 1 fieeft wrar & wo ww o amdt ?
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oft wo Tro war: anvft ww ¥ v
fret oy srewm § wifs g awda A
am g

st geEnriT mR : § qg I
wrgan § fr fed wam sl ey =i
T R TR A Immh dwadiy
et & gew § ag w1 e g
Tt dromat Y srafiwar 24 arfeg
forr derment #1 fiet ot v Y o
o @ It dwadfa FreEr w1 are
& F@ R FWTEEFR @ F A
e § eftee w foan § o gEdh
are ag fr famt & o SE-9%T amg
9 W df v 2 agt § I7 greAme
s wiaey @ ?

At Wo Wo wWiw : WY gaEdiy
FrSAT FY W7 AAR FW@ g IW A
T 9| ®1 @ fam mr ar fe e
WY 7€ Ao FfY 9| g At ™
W fea st o

oft werarfe wvelt : fast w e
Wige &7

ﬁtonom:aﬂ'g,ﬁﬁqﬁq‘t
o &, Fefeeee i ga & fag & 1

oft srgror fag Wil @ e g
F gt g ¥ A S @l g
¥ wedt ®) o ad @ wif ot stew
= H gg Y Ao wE g Ay ga W
7g vk g oY avft R § AT ;T W
Al # Ig e Qo & aw et
st qfe & omisfr ?

FEL A I ST g W AT @
FaR W ywar @ T W e fE
frm Y a¥ ot frad fraad, sz aw
=|[WAT @AT & A & S =g g e
qUAt oY oF wwRET aré W
oA &Y, Y AT S EnEnd
# fgare & gvft ar 99w faegw 3
fat ¥altt addn yemram gy ?
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sft o o W : FEd qroT F
et fyqfer & ot sy @ ol o 9w
¥ fou oy @ & qgeT s g
At ¥ FroE w, A eer w1 iE
I sfai & U O F ¥
folt and

oft sgreror Feg wreal : <Y giomn
T afw e A NI, T o=
@A ¢ 37 § Ay AT & awrar Aegy
# qftr it av oy ?

off o To ww: 37 A gfer FET
qEAT FUE RAT Y | W & IEEH
Tawm N qfw & o wf @
ff 3 WX §¥ ¥ oy srafEwar
& wfgg wa% swq & oY
ol § @ Tt @
GIAAT ¥ qTEY WTHA FIE R 30
FATT 5 6 FAT 792 FY Qorw 6 Afe
v qfe ofdfeafa agm v g, enfr
st Wt azw war § e sw @
&7 ¥ ¥ 9T §r=1 s fn Swew |
wq g AfeT 9% ¥ @99 T|ErE
wfea &

sft o mogﬁu:ﬂﬁmﬂm-
G qw W ST H AW wHT R
&7 Y Y T gwT & &Y oy Qe A
T T X AT TN S @I W@
fo o e M F§ SR

o qgR ?
st ¥o To WIR : g wga T A @
W ¥ I WA ST feay g

SHRI S. KUNDU: Sometime ago the
Prime Minister made a statement in the
House sctting out the reasons why the
Fourth Plan has been shelved. In that she
mentioned the Prkistani aggressicn, drcught
etc. The point is that instead of the Fourth
Plan, we are now having threc yeerly plans.
Are Government sure that in future also such
calamities as drought or aggression will not
be there 7 Therefore, is that the real reason
for shelving the Plan 7 Is it not a fact that
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the entire onus for the shelving of the Plan
lies on the Congress Party for theirindeci-
sion and inaction, that they could not decide
upon what would be the policy behind
the Plan and thercfore to the detriment of
the entire country’s interests the Plan was
shelved 7

SHRI B. R. BHAGAT: It is not true to
say that the Plan was shelved. The Prime
Minister did not say that in ber statement.
What was said was that because of aggression
the external resources were affected due to
stoppage of aid and because of the drought
the internal resources were vitally affected.
These completely threw the entire resources
aspect of the Plan out of gear. Therefore,
the Plan has not been shelved nor postponed.
but a new strategy of development has been
evolved through annual plans. Wearein a
period of consolidation so that we may
preserve and protect.....(laughter). The hon,
Member may laugh, but facts cannot be
ignored...

SHRI 5. KUNDU : We had a figure of
Rs. 21,000 crores....

SHRI B. R. BHAGAT : I am answcring
the hon. Member. What is being attempted

is to....
SHR1 PILOO MODY : Find cxcuses.

SHRI B.R. BHAGAT :...preserve and
protect what has been achieved so that when
the Fourth Plan is launched, we are able to
make up the loss and go forward on the
expected rate of growth,

SHRI PILOO MODY: Will they at least
have the cost of the champagne bottle with
which to launch it?

st geiren Qe : woR @i
e W H TR g a9T g
3 qW INTEA WY Y srefiner
X go—T HOEK QET W w3
fr % folt sfam o Sowew @)
% 7 W ¥ fod aue wwmmr #@Y o
g W dred ww o §, I ¥ vy
T F W7 IR IT 9T [ faerx
wOh qor e § arew fnfcar e
¥ fad wr g w% fod wfew
qToT F WTeA JUReH FqA WY Wi
s ?
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St Wo o WX : ¥ Ay wrl q%
aafer e et farar w0t

SHRI N. K. SOMANI: Of late, there has
been a tendency on the part of the Govern-
ment of India to discuss and decide matters
of vital importance outside this Parlinment.
When the decision to postpone the fourth
plan was taken, Parliament was not consulted
nor was a chance given to us to discuss it
and take a decision. Another instance,
which is of recent origin, was the way in
which agricultural income-tax was decided
upon outside the House. May I know why
the Government is strengthening this ten-
dency?

SHRI B. R. BHAGAT: Nothing new
has been done.

AMN HON. MEMBER: This is an old
habit |

SHRI B. R. BHAGAT : The Plan has not
been postponed, and whatever decision is
taken by the National Development Council
always comecs to the House. As far as
agricultural income-tax is concerned, no
docision has been taken. It is being studied,
and when itis necessary to ask the authority
of the House, the Government will comge for-
ward. So, nothing new has_been done.

oft sgrow ey Wit : ag e .
Aqr  Tear fiIT G arw T Hr—
v g § §8 A T g

st <orde Ty : W wrelt g &
T w TG W T T AT
g, e & g gftewt a3
vy @eafew oo o, g &
gifigfriem, @ grefn ot oft-
FEAT TSR § TTRT T W iy
ariT Y fraT s v et & fad
o, gt Wi et = ¥ fad e
war 8, 9W ¥ QUAT T qebe fiey
a7

& Wo TWo wiA: AFTH &7 A& wqTw
four aMEM | AAATT qEeT & fare
gw oatfae st 1 o &
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SHRI VIRENDRAKUMAR SHAH
rose—

SHRI HEM BARUA: Should a Member
come to Parliament with a foreign cap?

" MR. SPEAKER: They have presented to
you_and me also when we went there.

SHRI VIRENDRAKUMAR SHAH :
It is as much Indian as the Haryana turban
and other caps on the other side.

MR.SPEAKER : Each one of us who went
to Nepal has got it.

SHRI VIRENDRAKUMAR SHAH :
Inthe last seven or ten years there have been
studied comments about planning in this
country and also there have been comments
that planning has not been as realistic as it
shculd be, that planning hasto be based oo
physical targets rather than monetary or
financial targets. So, would the Govern-
ment now make a very dispassionate and
objective study instead of taking shelter
under droughts, aggression etc., and look
atthe plan de movo, in a fresh way, and plan
in a realistic way so that we achieve the
desired results ?

SHRI B. R. BHAGAT: If by “‘realistic”
is meant that needs have to be married with
resources or means, that was done, because
when the plan of Rs. 21,500 crores was
drawn up, an estimate of the resources was
also made with which the national minimum
results could be achieved.

st i moaw : wew AERE, g7
IF & FAT AL T F, FH0G a5
et & et & &Y & qOeTT ¥ AT
I fF—urgo o gwe FAMIH
TR U AT & AT O A, afw
¥ itfeewslt Tard e o Sy gw g
T o w8 A sex dw e R
fregd A7 @l § dwwe fear
3 TR g sR A ?

SHRI PILOO MODY: Sir, I object to
any Congressman trying now to shift the
blame on to the ICS. (Interruption).
Finally, aficr they have run out of all ex-
cuses, now he wants to blame it on the ICS.

ot fire v ;g ek ¥ At
ot §, wert agt st Rl &
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ot xo Wo W : qg O H W e
;ﬂt. g WA _TTNATHE 7 Ty gav
|

ot fare avoaw : wer g, oW
v A frer 1 frgelr e Qe
¥ e adw W Azt drdw femr
T 8, W W QU w6 v ?

oW wEhw : Ja fearg, Wik

ot fir Ao ey wEeT, g R
T gr99 1 fordwe & & awar e &
qeRt & ? g &% Sraa firem fed |

St o o WiRY : IR AW AT FAL
forrt A RER gudw &, o7 T Q@
s femm s

SHRI INDRAJIT GUPTA: Ia the state-
ment which the hon. Prime Minister made
on the 8th December, listing the reasons
accordingto her, whyit has become neces-
sary to have thissort of Plan post ponement
or holiday, may I know why therc is
no mention in it at all of the devaluation of
the rupee? Is it because they think that it
will not have any effect ? Secondly, in view
of the fact that our planning has been
dangerously overdependent on foreign aid,
has the Minister's attention been diawn to
yesterday's news that the United States
Congress has decided to cut down foreign
aid drastically, to what they call, on all-time
low, and in view of this, does be still think
that they will be able to start this fourth
Plan again from 19697

SHRI1 B. R. BHAGAT: Devaluation is
pot the reason for postponening the Plan
because it does not in any way affect the
resources position, That is the answer for
the: first part. Asfor the over-dcpendence
on foreign loans, the strategy of our Plan
is to progressively reduce the quantum of
foreign aid that is necessary for develop-
ment and growth. But even there, (Infer-
ruption), it is much less than in any other
developing economy. What was there
by way of aid, even thatrelates to the
crucial period. The percentage may be as
low as 10 percent or even less. But it fs.
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enough becauss it goes to a very vital sector
of the economy, and stoppage of this aid
dislocates the entire Plan as such. That is
the reason.

SHRI S. R. DAMANI: While welcoming
the postponement of the Plan to 1969, I
want to know whether the targets fixed in the
draft Plan will be altered or be maintained,
and whether consideration willbe given to
the public sector projects which are running
with reduced capacity, whether they will get
prefercnce.

SHRIB. R. BHAGAT: The new Planning
Commission is giving an entirely new look
to this and it will come to its own conclusion
about the target, the resources and the
priorities.

TR G qEIT 6 W

*726. m{i seTe 97
oft TroreaTe Wi
sft v o Wl ¢
it 7T TivqTe T

T TUW qAEAT  Og TAH ¥ FAT
wa f

(%) =T aTRTLA AT ATE G
o freft 7 foeft &0 wREW [ W
firag fear @ gmwife @iw  d
afafs 7 w7 @wew #Y g § [
L1l $

(&) w7 aTeT B W A 7R
qav & s 39 aafeaa sofe oo anm
& ¥4 graY ATAAl WY LA &
TR R E; AR

() afegr, @ s aoeTos faar
wawy doaa s ey’

THE DEPUTY MINISTER (DR.
SAROJINI MAHISHI): (a) No grant has
been released tothe Samaj since Novem-
ber 1966. Government have not yet taken
any decision about future releases and are
considering the latest report of the Public
Accounts Committee received last month.
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(b) No such complaint or allcgation has
come to notice.

(c) Does not arise.

o gt srwTw Q@ : WS AERW,
WTTE ¥ EwTH O EI9AT Fo WATHT
wTw Age 7w AW a N @), WA
& ag ww whidt g ¥ deq
& ager @ R F o g §
fi Fore T T ST WO e T
®Y frear @ §, 9 TR ET W
o= S firat gl ® ¥ @
¥ frmarwr | qo—ow firmdt T
¢ fgiR A daw awo W, W

A A BN AT F@ T A wT
foar & 7 fwt—wm AT Aww
g ] o To o ¥ Fi¥d quandt
o gt feopft & garaft ?

DR. SAROJINI MAHISHI: It isa
wrong impression that undesirable people
are associated with the Bharat Sewak
Samaj. The objective of the Samaj is very
laudable, i.e. to provide employment to the
people and to create voluntary services.
Therefore, it is a wrong impression to think
that undesirable people and matters are
associated with this institution. Second-
ly, I require notice as to how many States
bave stopped giving aid to the Bharat
Sewak Samaj.

Thirdly, he asked which other organisa-
tions similar to Bharat Sewak Samaj are
receiving grant. The impression carried
by the hon. Memberis wrong, that all institu-
tions which have got laudable objectives
and which are meant for constructive work
are receiving some aid.

o gl wwrw gt : AT AT FTQE
irmlm!ﬂ q f§ ﬂoq’ﬂﬂoﬁ
fod & ST AT #ew wwTr & ot
froqeft oY R uqar Ay WY R ?

DR. SAROJINI MAHISHI: The 34th
Report of the PAC (Third Lok Sabha)
and 9th Report of the PAC (Fourth Lok

Sabha) deal with use of funds given to
Bharat Sewak Samaj. The Department of
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Win the Finance Minisiry has sct
up an cnquiry committee to go into all these
matters whether the funds given to this
institution were properly utilised and a
report is awaited.

o fqd e T : &7 FOR &
e # oy A wrk § e gy faaeh
Fegral { AT ¥AE wET WY fage
DNugt 7w T af sy St
ek * ¥ fag frg T mragaw
7 ¢ fe oF W gEe gyt v
aw # fredords & AT g fom
# ¥y e v fagre & qar freat @
fag oY ¢ far ot ag W s
s T § WK I N ww Tfwd
e N AT gar WA Y -
wft w e o g ? o
s e e @ faded deard §
frgiRd  Wa ¥aw wATE W A
& e Fewd ?

sam WY, W9 wiew WA, g
Wt aur dfewawd et (i
ghax nidY) : AR F R AT
a6 ¥ T EE AR

o gl wwTw g0 : difeE Fee
Fhp oz wAid g7

st fir T TR : S e wfaf
w1 qfede ®T T 7 OgEe ar W
afi fad §, *fF wr ey & s T wre
geTgTn & X7

DR. SAROJINI MAHISHI: The 34th

Report and the 9th Report of the PAC have
been placed on the Table of the House.

SHRI S. K. TAPURIAH: She has not
understood the question. The question was
entirely different.

MR. SPEAKER : He may kindly repeat
the question.

it fare YwTC TR © T A TR
afi fed & W e wwo W) Afew
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wY & w0 § wo afr wn & av iy
Y

DR. SAROJINI MAHISHI: No loans
are given in recent times.

it TA T e e Qe
T 997 §G IHT A F FTH 9 TR
¥ fag W ¥EF T Y Wy e
Wﬁ‘ﬁ? mm....

st fm aemw ¢ SEET WY, wew
TEa, WW G FT 1w oA Q@
§?

st T T e S g
7 W99 TG AW A9T WTIGRAT F
R FTH 9T T F fog w1 W dAw
AT AY TqIIAT TR FY W AT 9
HRTS FTIT 4T 3 T FUOET TqG7 A@T
) frar T &1 AR g T W
WeTaTe J9% W T g 7 W I
FOE o @ ¥ AT R E 7 @R
/WY U T YER ¥ @ HEdr 7T
TOUT & FC T I AG A
o A ¥ 7 F o W g fw
W@ O AT AR ¥AE AN
¥ wratemi ® T G &7 fra
Fafr ?

mtﬁlﬂﬂfﬂ‘:mmw
N e w1 fger ar ag faege T
a7 | ag aodfas dem A § Ok
o F 9w Q¥ W NERa s TH
a6 wiw A W f T
ferpraar ot & | (¥ETiN)

MR, SPEAKER : Order, order. 1 am
on my legs. The hon. Member must st
down now. Allegations have been made
and she has deniod them flatly. She has
said that it is not only Congressmen but
others are also there. 1 cannot allow any
debate here. It is Question Hour and the
bon. Member cannot ask any more ques-
tions un this now.
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b ot o e T gy et
TR ? o e e

fawr ww w7 @ &7 oW wAw
i frerd ) A3,

MR. SPEAKER: He must resume his
scat. I capnot allow him to put further
questions on this. He cannot get up and ask
questions as and when he likes.

SHRI CHENGALRAYA NAIDU: Is
it a fact that the Government bas issued an
order to State Governments and the organi-
sations under them that they should dis-
pense  with tenders and give contracts to
Bharat Sewak Samaj organisation and that
they should advance money to them for
executing the work ; if 50, is it also not a fact
that due to this order the Thirupathi
Devasthanam, Tirupathi, has given several
lakhs of rupees to Bharat Sewak Samaj
and without executing any work they have
swallowed the money?

SHRIMATI INDIRA GANDHI: I have
no information about this.

SHRI CHINTAMANI PANIGRAHI:
May I know whether the Government will
take the trouble of enquiring into the allc-
gations about funds and see whether
they are being properly utilised, whether
there are properly audited accounts and all
that? May I know whether Government
is satisfied that this organisation has got
properly audited accounts of money spent
and that the funds are properly utilised by
this organisation?

DR. SAROANI MAHISHI: I have
already replisd to that question. The
Department of Expenditure in the Ministry
of Finance is going to set up an Inquiry
Committee to go into this matter and sce
whether the funds are utilised properly and
in a constructive way.

st geTm wmed ;o faw e
&t ¥ it afes war e oo & e
A @ @ Y aerd o § fs b=
TR & WIC qut vy Wwewl § 4
T werer R § ar s gut 8
T AT 49 T A fewn qwieee
w3 o fod art & ary fiely wwre
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®T 1€ wEw ar ww aify fad & ?
@ wfaforr ar@ o e & 0y
WA FON TRF I @ T e
graey # 3t wmr fawr warem arerdy

¥ g & fe gt & w1 age @y
togarAdY ?

ot werow wuYe Wi 2N QX Al
o &

DR. SAROJINI MAHISHI: Certainly,
the Department of Expenditure in the
Ministry of Finance, when they appoint an
Inquiry Committee, will look into this
matter. As far as the first part of the ques-
tion is concerned, as regards grants from
Social Welfare Board, Health Ministry and |
others, they are meant for welfare amd
amenities services. These matters also will
be looked into by them and they are being
looked into .

SHRI S. C. SAMANTA: Is it not a fact
that during the Third Five Year Pian the
Information and Broadcasting Ministry set
up an Inquiry Commitice about the working
and giving of grants to this organisation; if
s0, may I know whether the recommenda-
tions of this Committee have been imple-
mented up till now?

SHRIMATI INDIRA GANDHI: I bave
no knowledge of this .

SHRI JYOTIRMOY BASU: May | know
how much money has been given by Govern-
ment to this Samaj during the last five years
and how much land and buildings in total
and in different States has been given to
them by Governmemt?

DR. SAROJINI MAHISHI: Sir, I would
require notice to answer this question.

SHRI GADILINGANA GOWD: Sir,
similar allegations heve been made about this
Bharat Sewak Samaj during the last twelve
or thirteen years. May I know when this
report is expected to be submitted?

SHRIMATI INDIRA GANDHI: We do
pot know about the enguiry.

SRl GADILINGANA GOWD: What
is the answer?

MR. SPEAKER : No enquiry.
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SHRI R. K. SINHA: Is it not a fact that
the grants and assistance given to Bharat
Sevak Samaj are also available to other
social organisations in India, and, therefore,
the grants given to BSS are not of a discri-
minatory character? Secondly, is it not a
fact that every new grant to BSS is subject to
performance and, therefore, sanctioned only
on prescatation of last year's accounts; and
the demand for consolidated accounts, as
made by the Public Accounts Committee, is
a new one and, therefore, there has been no
lapse on the part of BSS? Also, will the
Government of India  enquire whether
members of the Communist Party and the
RSS were also active workers of the BSS,
bu:lme? according to my information it is
80

MR. SPEAKER: There is no question
which the Minister can answer.

SHRIMATI INDIRA GANDHI: It is
true that grants are given to other organisa-
l.im also. Now people are focussing atten-
tion oa this particular question because
something has gone wrong with this aspect of
lI_:e work of BSS. But we should not lose
sight of the good work done by DSS in
many parts of the country .

SHORT NOTICE QUESTION
Tt w feafer ot wowd

S.N.Q. 15. = Toux ferg wrreat
1 Ffean ¥ @@ R g7 aEe
o w4t

(%) w1 a8 &% ¢ fr wom =
¥ a@FR W fF o fefe
w7 frgeT ®1eT TqwaT, 1967 F gHYT
& ar |

(=) v 7g S axy fr fafuw
gt ®Y feafe &1 qar wrer mit 7
T foar mr §; Wk
i?(w) aft &, @ =WF  wr Erw

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
to (). The Central Government does not
supply any quota of spirit (alcohol) as such,
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fo the States. In order to ensure proper and
equitable  distribution of alcohol for
industrial purposes on all India basis, the
Central Government plays the role of a co-
ordinating agency in that alcohol declared
surplus to their requircments by certain
States is allocated to other States which can-
not meet their requirements from the produc-
tion within their States. The inter-State
allocations of alcohol are made subject to
availability and constitute direct transactions
between the supplying and the receiving
States. A meeting with the representatives
of the States which may have surplus alcohol
to spare is scheduled to be held in Delhi on
the 22nd December, 1967, for the purpose of
assessing the surpluses available for inter-
State allocations. The meeting is usually
held some time after the commencement
of the sugar scason in November, when esti-
mates of production of alcohol become
available, The meeting this year could mot
be held carlier as the concerned States were
not in & position to furnish estimates of
production.  Meanwhile to meet the
urgent demands of Dethi State, the sur-
plus States have ben requested to mako small
supplies as an ad hoc arrangemeat pending
finalization of inter-Stato allocations.

il T fag wrel @ o AP
7 wamr 2 fF ¥ wOeTe e
T ¥ fan s fauifa &
Foft &, wfvg ag ¥t WA AT
F o g w9 | A AW
2 fr Tl M IW € wATEAT &
sfas wrer frd Jman § A 7 Ty
N 37 o wrEwea & &w, W W
qfeorm ag g @ f6 o oot &
sfes *er froar §, 39 & swrd
feafz ¥ gat Tl & S AOWY W
Fa & o 3@ A Sl @efr § ?
afe gf, at W1 FCHIX IW AOAA WY
o feafez & g arelt AT N
qT T & fordt wrE wrdand w0l ?

SHRI RAGHU RAMAIAH : The role
of the Central Government has already
been stated by me. Misnoqluﬁofn

of any statutory allocation. It co-ordi-
nates and it advises the surplus States to
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allocate a certain quantity to a deficit State.
Thereafter it becomes a transaction between
the two States. If in that there is a lacuna,
either some State does not supply or some
State gets an over-supply, it is a metter
which has to be looked into. But it is a
matter entirely between the two States.

ot Tad fag W ;BN RERT
Fag v T 2 fr anmi 22 R
AT & goat & wfafafemi
Fr ok dBE FTRE | NG 12 e
FY g FFTC & TF T FT IACA G
wfr wgEg F qamar ot e gw ad R
R QI FT IAEA F7 g & FTO00
fafe #1 3o o F7 g9 &t
FEATRAT § 91X 9 5 38 qew aTETC
R # T G\ FW # S SR
= &Y §, FifF Ie¥ AWy surEr
A ST AT § | K g AT AT
g 6w ot wgeT 22 R A
HAfer & voat F qfagi av sfafafest
g I ¥ famr o@T FT Fan fF
A e dmr oA e A

SHRI HEM BARUA : Why ?

ot T fag melt 2 L LR
A F ™E 97 feafe F1 3= wrr
femr o, wifs fafe Ems
TR A Fw o g, afeveew #
FW AR W qET gfewrr &
Fa+T AfeF IIERr gar 2

SHRI RAGHU RAMAIAH : Last
August there was a meeting of the various
Excise Ministers from the various States
and they wanted a certain priority to be
given to the potable alcohol. That has been
given but we arc constantly emphasizing
on the various States the need for utilising
it for industrial purposes.

SHRI KRISHNA KUMAR CHATTER-
J1: The hon. Minister has aid that they are
only serving the co-ordinating purpose. Is
he aware of the scarcity that is prevailing in
‘Calcutta and other urban areas which has
been creating difficulties because spirit is
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often used for medical purposes? Will he
make it possible through his coordinating
efforts that the supply is regular?

SHRI RAGHU RAMAIAH: We arc
fully aware that alcohol is required for drugs
and pharmaceuticals, let alone for polye-
thylene and synthetic rubber purposes. Last
year we did import some alcohol and the
question of import of alcohol in the future
also is not ruled out.

it v fag weT - F7 A W
Ig TAH #1 F97 $ 4 fr feafie & smamaw
@A & fau srew g o |E
A ¥ IEE FY TN A A
W far S

SHR1 RAGHU RAMAIAH: The in-
crease in the output of alcohol depends on
the increase in sugar production.

ot v fog Wt : AT g
F A wYawR A € | 7S o o qan
& 5 ot & w7 v fivay o @y
g7

MR. SPEAKER: He has answered it
previously. That was exactly what was
asked, that is, about imports. You did
not hear the answer then .

wit fawfar foret : war Wit wgiem &
qar & fe gon & fafe et §; g
Rz g ¥ g9 F @At § W o
THT @@ SO AT WAy, X
HTHTC GIAT HT ¥ F AT F@T
&, frm &7 7T a7 grav ¢ fw aga ar
;YT qg AT § A ey feafE ad
aAqrEt &7 Gmw & I fFaET W
arc wR A9 fasar &1 & ag o
T § 5w ¥90T g g &
TEEA T qYAT NI W frerr
@, aife ofgx & g # fafe
T ¥ fag sTeEmETd Y ¥ faar
a3, 39 § Wy fafe @ 8% ek
FRF T A
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SHRI RAGHU RAMAIAH: The whole
object of the meeting which is scheduled to
be held at some time towards the end of
this month, as I have already indicated, is to
regulate all these things.

ot %o O : & g ST S
g % few oo et feafer fade
N A0 5w v fafe
T T T T W & foQ Fawr
FTargar

SHRIRAGHU RAMAIAH: I am af] raid,

itis 8 question of import not of cxport. Last
year we imported 41,883 tonnes of alcohol,

ot o feg Wt ;& o TR
1 I fregd qar F Qe wearc
W W e g § ) v ae-
g & wy  § fr—ag freht QX
& wrlt w7 e A 2, afew wErd
WEH & A §—%W g § T Ay
N Y g e 7 8, 9w ¥ g
WA a1 fier @ R e AR
ST o1 | & g ST SR g o T
T TR 7 7g Aifer s A ¢ Fr
™ A &N wor w0 afx g, @
W ag fafe o da ax gy
AR Awd g

) SI{'RI RAGHU RAMAIAH: 1 should
imagine that is primarily a question for the
Food Minister to consider as to how much

sugar they want and how much food they
want,

it wgror ferg wreeht : g aoertr
NEAR ¥ WK 99 ¥ awrd A F
WA R TEE

SHRI MANUBHAI PATEL: The basic
material for the manufacture of spirit is
molasses. Mahuwa also is used as a basic
material but that is not so cheap. From
certain sugar factories these molasses are
being exported to other coungries. Has it
come to the notice of the Government; is so,
what steps is the Government talking in that
regard ?
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SHRI RAGHU RAMAIAH: Export has
been completely stopped with effect from
25th May, 1967 and 17th July, 1967 respec-
tively in the case of Alcohol and Molasses.

SHRI SONAVANE: What steps arc being
taken to see that spirit is not diverted for
drinking purposes by the drink addicts?

SHRIRAGHU RAMAIAH: We can only
appeal to the States to be vigilant in this
matter.

ot qeeiew o el w6 AR
e O far arr @ At # W
T & S g g aw o STy
1 @) X NAAT w1 O T T FA
% fag =1 oo Foe d e
3

SHRI RAGHU RAMAIAH: Proper
storage of molasses is one of the steps cons-
tantly before this all-India conference.

SHRI SRINIBAS MISRA: Does the
Government think of giving some incentive
for the production of alcohol so that prodyc-
tion can be encouraged and by that proess
there will be a swith-over from rari for
drinking purposes?

SHRI RAGHU RAMAIAH: I am afraid,
industrial alcohol can be got only through
molasses. Of course, there is a schcme
in Bombay whereby they want to produge
it oyt of ethylene which will reducc the
demand for alchohal for the production of
polyethylene ctc. but that is still to ccme,

SHRI D. C. SHARMA : According to the
statement made by the hon. Minister, even
the cssential services such as the hospital
services, which are serving humanity, are
being starved of the supply of spirit. l.n
view of this background that even the hospi-
ta] services do not get the required quantity
of spirit for helping the patients, will the
Government think that instead of cc-ordini-
ting the activities of the State Governments
and bringing about some kind of a consen-
sus among them, they will try to import more
spirit so that these essential services con-
tinie to run and that there may be the
necessity of a change of policy even though
you say, Sir, that a change of policy is not to
be discussed during the question Hour?
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SHRI RAGHU RAMAIAH : As |
said last year too we imrported some alcohol
and whatever our requirements are to the
extent that import is necessary we shall cer-
tainly do so.

SHRI TENNETI VISWANATHAM:
From the dnswers given it seems to me that
there is a competition between those who_are
addicted to drink and those who want to
manufacture alcohol out of molasses. Is it
not therefore, in the interest of reducing this
competition that people should be allowed
to protluce their own alcohol in their own
houses for drinking purposes?

WRITTEN ANSWERS TO QUESTIONS

EvACUATION OF TIBETAN BORDER VILLAGES
BY THE CHINESE

*722. SHRI YA)JNA DATT SHARMA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the Chinese
across the border in Tibet! are evacuating
villages 7 to 10 miles from the border in the
Central sector;

(b) whether unwanted Tibetan civilians
are being enacoursged to flee to India; and

(c) if so, the steps taken by Government to
screen all Tibetan refugges entering India
to detcct any Chinese sabotcurs entering
India #n the gerb of refogees?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Government
have no information to support this state-
ment.

(b) Some Tibetan refugees are fleeing to
India as a result of religious persecution or
similar reasons.

(c) All Tibetan refugees entering India are
carefully interrogatcd and screened to detect
and prevent infiltration of subversive ele-
ments. This information was given in ans-
wer to Starred Question No. 1348 on the
24th  July, 1967.

INDIAN STATISTICAL INSTITUTE

*726. SHRI R. S. VIDYARTHI: Will the
PRIME MINISTER be pleased to refer to
the reply given to Starred Question No, 1032
on the 10th July, 1967 and state:
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(2) whether any decision has since been
taken on the recommendations of the
Review Committee of the Indian Statistical
Institute; and

(b) if so, the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) Does not arise.

MaNGLA Dam

*727. SHRI HEM BARUA: Will the
Miniser of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Government
have contributed Rs. 130 crores towards the
construction of the Mangla Dam by Pakis-
tan; and

(b) if s0, whether the political aspect of the
problem was taken into consideration while
making this contribution ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) No, Sir.

(b) Does not arise.

U. S, EmMBassy OFFICIALS CORRESFONDING
WITH STATE GOVERMMENTS

*728. SHRIA. K. GOPALAN :
SHRI GANESH GHOSH:
SHRI UMANATH:
SHRI P. GOPALAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the cfficials of
U.S. Embassy are writing directly to the
State Governments ignoring his Ministry;

(b) if so, whether the Chief Sccretary,
Jammu & Kashmir Government has for-
warded a letter from one U.S. Embassy
official asking the State Government to give
facilities to some Embassy officials visiting
Kashmir;

) whother Government have takenwp
this matter with the U.S, Embassy; and

(d) if so, the outcome thereof
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Senior diplo-
matic officers of the U.S. and other Em-
bassies have at times written directly to
State Governments in connection with
intended visits of their Deplomatic Officers,
particularly when these are wundertaken
at short notice.

(b) Yes, Sir.

(c)and (d). Government have not taken
up this matter with the U.S. Embassy as
there is no objection to foreign missions
corresponding directly with State Govern-
ments on routine matters. However,
foreign Missions in Delhi have been infor-
med that we would welcome such intimation
to be given to the Ministry of External
Affairs whenever 'Members of the Mission
intend to visit the States on official or semi-
official business.

RECRUTTMENT ON LiNGUISTIC BaASIS

*729. SHRI D. N. PATODIA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(2) whether it is a fact that Government
have decided to make recruitment for
ministerial staff on linguistic basis;

(b) if 50, the reasons therefor; and

(c) the manner in which this change
would lead to greater efficiency in the
working of thec A.LLR, Stations ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH): (a) to (c). No, Sir, but there is a
proposal to restrict transfers and promotions
of Clerk Grade 11, Clerk Grade I, Storekee-
pers, Head Clerks, and Accountants to a
particular State. This may indirectly lead,
to some cxtent, to appointments being res-
tricted to particular language-knowing
people but under the rules this is not so.
The reasons are purely administrative
economy and keeping up efficiency.

fardwii & wrewy qae SR e e
we

*731. it Hiwg v < v dfwe-

w0 TR, teek § ardifiea
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(%) =1 W@ # I gk o

DECEMBER 18, 1967

Written Answers

1714

g} w1 3@y gu antaan; @ff s
¥ 2T 7 4% W qww A 9 @R
ded ¥ Qe ¥ fary el -
A T HT A FT A

(q) = o @ SRd awr
wr«fm'f Y o8 wgrIaT 2 @ & afw
Ig T TN WA A E® R GA
oF; oix
(7) afx &, & w@F w\ T
7

g

ffre-wd HEm §  Trew-wat
(st wo o W) (F) TERETHAY
fe s & o g€ owen & ww
¥ fadai & ww e Aoy AT ¥
SomEfaa g9 aw W qW & S
& g &Y e ST fgw

(@) #fx (7). 0 wwrafady &
grate ® gharsas s & frg i
WIRA & I8 SMr-neT w1 w2 aqfaw
FATIEW § I79! qg@ar #@ ¥ fog
FEH ST AT & |

RUMANIA'S REACTION TO NON-PROLIFERA-

TION TREATY

*732. SHRI MADHU LIMAYE: Will the
Minister of EXTERNAL AFFAIRS be
pleascd to state:

(2) whether Government's attention has
been drawn to the Rumanian cemment/
memorandum on the Draft non-proilfera-
tion treaty:

(b) the main points of this comment/
memorandum;

(c) whether Government agree with all or
any of these points if so, which; and
(d) whether Government proposc to co-

operate with Rumania and other powers in
countering U.S.—U.S.S.R. pressure?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.
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(b) A statement is placed on the Table of
the House. [Placed in Library. See No.
LT—2040/67).

(c) The Government gencrally agree with
the above-mentioned points.

(d) There has been no such pressure,
The question of countering it does not arise.

DIVERSION BARRAGE ON BURIT TEESTA

*734, SHRI S. C. SAMANTA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Starred
Question No. 289 on the 5th June, 1967
and state:

(2) whether the detailed information on the
construction of a diversion barrage on the
Buri Teesta has since been received from
our Mission in East Pakistan and also from
the West Bengal Government ; and

(b) if so, the contents thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 B. R. BHAGAT):(a) and(b). Neither
the Government of West Bengal nor our
Mission in Dacca have been able to provide
detailed information on this subject.

Use or ATOMIC ENEROY

*735. SHRI A.B. VAJPAYEE ;°
SHRI JAGANNATH RAO JOSHI:

Will the PRIME MINISTER be pleased to
state:

(a) whether the achievements of the Atomic
Energy Commission in India so far have
directly been made use of for increasing
agricultural production and industrial
development for increasing power generation
capacity, for raising people’s health standard
or for strengthening the defence arrange-
"meats; and

(b) if so, the details
thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING ANDMINISTER OFEXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). A statement giving
the required information is laid on the
Table of the House. [Placed in Library. Ses
No. LT—2041/67).

and the results
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DECENTRALISATICN OF ALL-INDIA RADIO

*736. SHRI HIMATSINGKA:
SHRI YASHPAL SINGH:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have accepted the
recommendations of the Chanda Cemmittee
with regard to the decentralisation of All
India Radio; and

(b) if so, the action taken thereon parti-
cularly regard to a closer link between the
State administrations and regional radio
stations 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) Decentralisation of authority and func
tions is a continuous process. Some steps
have already been taken in this direction.
The Stations of All India Radio have now
greater freedom in the matter of programme
planning and presentation. Their talks and
Drama Schedules ctc. have no longer to be
approved by the Headquarters. It is not
obligatory now for Stations to relay Central
Programmes except broadcasts by the Presi-
dent and Prime Minister and the national
news bulletins. The Heads of Stations have
been delegated administrative powers to
appoint staff artists upto a certain limit,
The financial and administrative powers
delegated to Station Directors are reviewed
periodically and enhanced whenever neces-
sary.

As regard the establishment of a closer
link between the regional Radio Stations
and the State Administrations, measures (0
ensure more active participation of State
Governments in the work of the varicus Sta-
tions of AIR are under consideration of
Government,

ENQUIRY ABOUT ATROCITIES ON BUDDHIST
ComMUNITY IN EAST PAXBTAN

*737. SHRI D. C. SHARMA:
SHRI SAMAR GUHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
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given to Starred Question No. 1026 on the
10th July, 1967 and state:

(a) the result of the enquiry made into the
alleged atrocities committed on the Buddhist
«<community in Chittagong in East Pakistan;
and

(b) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI B. R. BHAGAT): (1) It has already
been stated inanswer to the Lok Sabha
Starred Question No., 1026, dated 10th
July, 1967 that the Government had en-
quired into the incident involving an attack
on members of the Buddhist community in
Cox's Bazar, Sub-division of the Chittagong
District in East Pakistan, and had reason
to believe that newspaper reports were cor-
rect. No further enquiry was considered
necessary.

(b) As the House will appreciate, and as
Government have stated before, the question
of safeguarding the rights of minorities in
Pakistan is the responsibility of the Govern-
ment of Pakistan. However, from time to
time the Government of India have represen-
ted to the Pakistan Government against the
harassment of minorities in Pukistan, and
have reminded them of their obligations in
this regard under the Nehru-Liaquat Pact,

AR "
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Rapio Cevion

$739. SHRI SHIVA CHANDRA JHA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether itis a fact that the Radio Cey-
lon with continuous film songs operates from
India;

(b) if so, the reason therefor;

(c) whether Government plan to have such
continuous national songs, dramas, ctc.
from A.LR. Station in India; and

(d) if so, when and if not, the reasons
therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir.

(b) Does not arise,

(c) All India Radio already have a service
of a variety programme of songs, dramas
etc. called Vividh Bharati, which is broad-
cast from two Short-Wave transmitters at
Bombay and Madras as well as from 26 other
Vividh Bharati Centres with low-power
transmitters,

(d) Daes not arise.

CORPORATION FOR ALL InD1A RaDIO

*740. SHRI SHRI CHAND GOEL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state the
progress so far made to set up anautonomous
corporation for the All India Radio?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): The proposal regarding conversion
of All India Radio into an autonomous cor-
poration is under active examination but
till the decision is taken, it is difficult to
give out the details of the progress made in
this regard,

CEASEFIRE IN NAGALAND

#741. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the MINISTER OF EXTER-
NAL AFFAIRS be pleased to state:

(s) whether Government propose to con-
tinue to extend the ceasefire period in Naga-
land unileterally, whiile hostile Nagas con-
tinue to violate it; and
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(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B.R. BHAGAT): (a) and ). Tn
furtherance of their objective of secking a
a peaceful solution, Government have been
extending the period of the Suspemsion of
Operations from time to time. This policy
has been explained in the House on various
ooctasions. Attention is invited to replies
to Starred Question No. 445 dated the 12th
June, 1967 and No. 285 dated 27th Novem-
ber, 1967.

In Nagaland, there has been no major
violation of the arrangement. However,
there have been a fewviiolations in certain
parts of Manipur which have been effec-
tively dealt with by the State Government
and the security forces.

CONFERENCE OF STATION DIRECTORS OF
ALL INp1a RaDIO

*742. SHRI CHANDRA SEKHAR
SINGH: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the subjects discussed at the con-
ference of Station Directors of All India
Radio held recently in New Delhi; and

(b) the decision taken therson?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The conference of Station
Directors discussed a variety of subjects
relsting to the day-to-dey running of radlo
stations in respect of programme, technical
and administrative matters, of which the
more important were:

1. Co-ordination with State Govern-
ments in the programmes of local

Radio Station;

2. Principles for scrutiny of scripts of
intending broadcastor’s;

3. Need to broacast more discussions on
current affairs reflecting  different
points of view;

4. Recruitment of programme staff on
linquistic basis;

S.ijedi_c_mofthn national image of
tions ]
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6. Strengthening of school and industrial
broadcasts;

7. Fuller utilisation of commercial
records and repeat broadcasts of im-
portant programmes;

8. Devotional programmes,

9. Broadcast of Price Bulletins;

10. Utilisation of existing technical facili-
ties to the maximum possible advan-
tage and evolving methods for quick
communication betwecn various news
Units; and

11. Ensuring the highetst technical quality
in the programmes.

(b) The suggestions made by the Cen-
ference will be examined for adoption, as far
as possible.

DEVELOPMENT OF STATES

*743, SHRI §. KUNDU: Will the PRIME
MINISTER be pleased to state:

(a) whether she is aware of the growing
imbalance between the less developed States
and developed States of India;

(b) if so, the per capita income of the
people of the different States and the total
income (gross national income) of the
different States with area and population,
yearwise, from the beginning of the First
Plan, upto-to-date; and

(c) the steps Government propose to  take
to square up the growing imbalance betwson
the States?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) (a) to (c). Reliable : statistical
data are not available to estimate the
pature and quantum of imbalancee
between less developed States and developed
States. Historical, geographical and do-
mographic factors have inevitably created
imbalance and unevenness in economic and
social development. Thercis also the pro-
blem of backward arcas within States. All
these facts are taken into account in deter-
mining Plan outlays, allocatiy Central
assistance and in locating Central industrial
projects. Attempts will continue to be made
to redoce disparities among States through
successive Five-Year Plans/Annual Plans.



7721  Written Answers

Uniform concepts, standards and metho-
dology were not evolved during the First
and Second Plan periods for computing per
eapita income of different States. However,
for the Third Five-Year Plan period, certain
data were collected and are contained in the
reply given on November 10, 1966 to Un-
starred Question No. 1069.

Information regarding the area and popu-
lation for different States is available in the
Census Reports and the published docu-
ments of the Central Statistical Organi-
sation—Annual Statistical Handbooks of
the Indian Union.

INDLAN INTERNEES IN PAKISTAN DETENTION
Camp
*744, SHRI HARDAYAL DEVGUN:
Will the Minister of EXTERNAL AFFAIRS
be plcased to state:

(a) whether it is a fact that the Indian inter-
nees in the Pakistan Detention Camp are still
rotting and according to Pakistan agencies,
the Indian High Commission has refused to
recognise 29 of the Internees as Indians and
the travel documents to the remaining inter-
nees have not been issued; and

(b) if so, the reasons therefor and the
further action which Government propose to
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B.R. BHAGAT): (a) and (b). Ac-
cording to our High Commission in
Pakistan, there are at present 152 internees
in the Lahore Internment Camp who have
been presented by the Government of Pakis-
tan for repatriation as Indian nationals,
Out of this number, 42 persons are not
acccptable to us for rcpatriation to Indian
as on enquiries they have not been found to
be Indian nationals. Out of the remaining
110 internees in the Camp, 51 are either deaf
and dumb or demented and their national
status cannot be verified. The cases of the
remaining 59 persons are under considera-
tion of the Strte Governments concerned.

ity fewmm aftar ot ow
*747. st CrETEATC W wAT
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fw:
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Inpo-U.A.R. PROJECT FOR MANUFACTUR-
mc HF-24 Jers

+748. SHRI INDRAJIT GUPTA:
SHRI DHIRESWAR KALITA:
SHRI HIMATSINGKA:
will the Minister of DEFENCE be pleascd
to state;
(.)whzthcrithnsbmdmded to give up
the Indo U. A. R. project for buildmz a
supersonic fighter aircraft;
(b) if so, the reasons therefor; and

(c) the implications of the decision for the:
fututre of the HF-24 aircraft;
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THE MINISTER OF STATE DEFENCE
PRODUCTION IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
(a) No, Sir. Flight development trials
of the E-300 engines installed in an
HF-24 airframe are still in progress in
UAR. The question of manufacture of the
aircraft in collaboration with U.A.R. will
arise only after the successfull completion of
the flight trials.

(b) and (¢) : Do not arise.

RADIO PrACE AND PROGRESS AND RADIO
Moscow

*749. SHRI KAMESHWAR SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention has
been drawn towards the recent criticism by
the Radio Peace and Progress and Radio
Moscow regarding the Madhya Pradesh
Government; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B.R. BHAGAT): (a) Yes, Sir.

(b) The Government of India are taking
up the matter with the Soviet authorities,

CONTRACT WITH A.LR. STAFF ARTISTES
*750. SHRI S. M. BANERJEE:
SHRI GEORGE FERNANDES:
SHRI RAMAVATAR SHASTRI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether a new long-term contract is
sought to be introduced for the All India
Radio staff artistes;

(b) if so. the terms thereof;

(c) whether the staff artistes individually
and through their Guild have protested
against the introduction of this new con-
tract; and

(d) if so, the steps Government propose to
take in the matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b) Orders to replace the
existing system of five year contract by a
letter of appointment extending their ser-
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vices upto the age of 55 years, which may

further be extended upto 58 years and, in

very special cases upto 60 years, have already ]
been issued. A copy of the form of letter

of appointment is laid on the table of the

House. [Placed in Library See No. LT—

2042/67].

() and (d): Oral representations have
been received from individual Staff Artist
and Staff Artists Association. The All
India Radio Broadcasters and Telecas-
ters Guild has sent a representation in wri-
ting objecting to certain provisions con-
tained in the new contract. Thess objec-
tions are being examined.
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Derence CONTRACTS
4663. SHRI BABURAO PATEL: Will the
MINISTER OF DEFENCE be pleased to
state:

(a) the number and amount of contracts
directly given or caused to be given by the
former State Minister of Defence, Shri B.R.
Bhagat; and

(b) the particulars of the proceeding
followed in giving the above contracta?
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THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA): (a)
Nil.

(b) Does not arise.

P. M. SECRETARIAT'S PUBLICATIONS

4664, SHRI BABURAO PATEL: Will

the PRIME MINISTER be pleased to
state:

(@) the number and names of periodicals
published by the Prime Minister’s Secretariat
and the nature of periodicals with names
of those who write and edit them;

(b) the number of copies of each periodi-
cal printed, either weekly or monthly as
the case may be, the actual number of copies
sent free and the persons and places where
they are distributed;

(c) the cost for publishing the periodicals
annually and the recurring expenditure in-
curred for this purpose;

(d) te amount realized from the sale of
of copies of the different periodicals an-
nually;

(€) the purpose for which this literature is
published and the measure of purpose it has
served so far; and

(f) if the periodicals are a losing concern,
whether Government propose to close them
down and if not, the reasons therefor?

THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) The Prime Minister's Secre-
tariat does not publish any periodical.

(b) to (f). Do not arise.

‘GUIARAT'S SCHEME POR INCLUSION IN THE
FOURTH PLAN

4665. SHRI NARENDRA SINGH
MAHIDA: Will the PRIME MINISTER
be pleased to state:

(a) whether Gujarat Government have
submitted their schemes for inclusion in the
Fourth Plan;

(b) If 50, the main features thereof;

(c) the estimated amount to be spent;
and

(d) the proposals for raising the funds for
the schemes to be included in the Plan?
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THE PRIME MINISTER, MINSTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIARS (SHRIMATI
INDIRA GANDHI): (a) Sir, the Gujarat
Government had submitted their schemes
for inclusion in the Fourth Plan as envisaged
earflier.

(b) and (c). The main provisions as merged
after discussions with the State Government
Arg —

(Rs.
crores)

Agricultural programme includ-
ing C.D. and Cooperation 8641
Irrigation & Power 202-33
Industry & Mining 2200
Transport & Communications 41-10
Social Services 73-54
Miscellaneous 2062
ToTAL : 446 00

(d) The draft Fourth Plan outlay of Rs.
446 crores as indicated above was to be
financed as under:

(Rs.

crores)
Central Assistance 165
State Resources 281
TotaL 446

InvesTMENTS IN PuBLIC SECTOR PROJECTS

4667. SHRI S. R. DAMANI: Will the
PRIME MINISTER be pleased to state:

(a) whether the question of increasing in-
vestment in public sector projects in the third
year of the Fourth Five-Year Plan is under
consideration;

(b) if s, the details thereof; and

(c) whether the Planning Commission hes
concurred with the suggestion ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) to (c). The Planning Com-
mission is currently engaged in discussions
with the State Governments and the Central
Ministries regarding the Annual Plan for
1968-69. The financial provisions will be
based on the assessed requirements of each
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project and the availability of resources.
A definite indication of the possible invest-
ment in public sector projects will emerge
only after these discussions are over.

ResorT TO FIRING IN NAGALAND

4668. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state the number of
times firing was resorted to during the cease-
fire period so far in Nagaland and the num-
ber of persons killed and wounded as a
reault of such firings.

THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): A statement showing details of
exchange of fire between our Security Forces
and underground Nagas since 6th September
1964 to 30th October, 1967 in Nagaland
is placed on the Table of the House. [Placed
in Library See. No. LT—2043 ]67).

SCHOLARSHIPS TO CADETS OF INDIAN
MILITARY ACADEMY

4669. SHRI M. MEGHACHANDRA:
Will the Minister of DEFENCE be pleased to
state:

(a) whether the student cadets studying in
the Rashtriya Indian Military Academy,
Dehra Dun are paid some scholarships by
their respective State Governments; agd

(b) if so, the namws of State Governments
and Union Territories which pay such
scholarships and the amount per head per
annum?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE) (SHRI L. N. MISHRA): (a)
Yes.

(b) The names of State Governments
and Unpion Territories which pay such
scholarships and the amount per head per
anoum is given in the statement laid on the
Table of the House. [Placed in Library
See. No. LT—2044/67].

TI28

ScHOL4RSEIPS TO CADETS OF INDIAN
MILITARY ACADEMY FROM MANIPUR

4670. SHRI M. MEGHACHANDRA 1
Will the Minister of DEFENCE be

. Pleased to state:

(a) the number of student cadets sent by
Manipur Government now studying in the
Rashtriya Indian Military Academy, Dehra-
dun;

(b) whether the Government of Manipur
has awarded some scholarships to their
student cadets; and

(c) if not, the reason for the dealay?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
(a) 13.

(b) No.
(c) Does not arise,
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Quast- PERMANENT OFFICIALS I8 M.E.S,

4673. SHRI Y.A, PRASAD: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that in MES.,
there is a large number of cases where quasi-
permanent officials are, contrary to the
rules, required to await their turn for over
10 years before they are made permanent

(b) if 50, the reasons therefor; and

(c) whether Government propose to lay
on the table statement showing separately
particulars of cases where permanency
of certain officials has been delayed for over
3 years, over 10 years and 15 ycars?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): () and (b), No, Sir,
Cases where permanency has been delayed
for over 10 years are rare.

(c) Information is being collected and a
statement will be laid on the Table of the
House in due course.

M.E.S.

4674. SHRI Y. A. PRASAD: Will the
Minister of DEFENCE be pleased to
state:

(a) whether a considerable number of
Engineers without degrec or diploma em-
ployed in the Military Engineering Service
represents those who have risen from clerical
cadre, and

(b) whether, in view of the fact that
qualified engineers are now available in
large numbers, the entry to the engineering
cadre from clerical cadre has been stopped?

ENOINEFRS

THE MINISTER OF STATE
(DEFENCE PRODUCTION) TN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) No, Sir.

(b) Does not arise.
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DEVELOPMENT OF BACKWARD AREAS IN
HIMACHAL PRADESH

4675. SHRI PREM CHAND VERMA:
Will the PRIME MINISTER be pleased
to state:

(a) whether any areas in Himachal Pra-
desh have bzen recognised as backward
aress;

(b) if so, the amount likely to be spent
thereon;

(c) whether any recommendations have
been received from the Himachal Pradesh
Government  for declaring certain other
areas as backward areas; and

(d) if so, the nature thereof?
THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-

TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) Does not arise.

() No. Sir.

(d) Does not arise.
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SaLe OF PRESIDENT AYup KHAN'S BOOK

ENTITLED 'FRIENDS NOT MasTeERs'

4678. SHRI D. C. SHARMA.: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether book sellers in Delhi have
gone back on their previous decision to

boycott President Ayub Khan' book
‘Friends not Masters'; and
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(b) if so, the reaction of Government on
the sale of the bock in India?

THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) The Government have seen
press reports to this effect.

(b) The House has already been informed
of the Government of India’s decision to
permit the import and sale of this book in
India.

Cars witH U.S. EMBASSY

4679. SHRI UMANATH:
SHRI E. K.NAYANAR:
SHRI P. GOPALAN:
SHRI JYOTIRMOY BASU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the U.S. Em-
bassy has got more cars than the sanctioned
number;

(b) whether Government propose to look
into the matter; and
(c) if so, when?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir. Government have
not fixed a ceiling in respect of the number
of cars which a foreign Embassy or Mission
may possess. Cars are being imported
by them in accordance with their actual
requirements, based on the strength of the
Misaion,

(b) and (c). Do not arise.

PoLrticaL ASYLUM T0 DR. DHARMA TEIA

4680. SHRI S. M. BANERJEE:

SHRI KAMESHWAR SINGH:
SHRI M. SUDARSANAM:

Will the Minister of EXTENRAL
AFFAIRS bo pleased to state:

(a) whether any final reply has been
reccived from the Government of Costa
Rica with regard to the question of granting
political asylum to Dr. Dharam Taja; and

(b) if so, the nature thereof and the
reaction of Government thereto?
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THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATIINDIRA
GANDHI): (a) The decision of the Costa
Rican Government is awaited.

(b) The question does not arise.

MnmustrRy ForR ScHEDULED CASTS  AND
ScHEDULED TRIBES AT THE CENTRE AND
IN THE STATES

4681 SHRI YASHPAL SINGH: Wwill
the PRIME MINISTER be pleased to
state:

(a) whether a deputation of the All-
India Federation of Scheduled Castes and
Scheduled Tribes met the Home Minister
and demanded setting wup of separate
Ministerics at the Centre and in the States
to look after the welfare of backward
classes; and

(b) if so, the reaction of Government
thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTENRAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
No deputation as such has met the
Home Minister. Howewver, suggestions to
set up a separate Ministry at the Cenire
and in the States to look after the welfare
of Backard Classes have been received from
time to time. Such an arrangement has
oot been found necessary at the Centre,
as there is already in the charge of a Cabinet
Minister a Depariment of Social welfare
which deals with matters relating to the
welfare  of Scheduled Castes, Scheduled
Tribes and Backward Classes.
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ALLEGED FRAUD BY INDIAN Frm ProDUCERS
IN LEAGUE WITH CEYLON BROADCASTING
CORPORATION

4683. SHRI D. N. PATODIA:
SHRI Y. A. PRASAD:
SHRI N. K.SANGHI:
SHRI K. P. SINGH DEO:
SHRI CHENGALRAYA NAIDU:
SHRI SHRI CHAND GOEL:
SHRI KANWAR LAL GUPTA:
SHRI C. K. CHAKRAPANI:
SHRI K. ANIRUDHAN:
SHRI HIMATSINGKA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that some Indian
film producers and advertising agencies in
league with the Commercial Services of the
Ceylon Broadcasting Corporation bave
defrauded Government of several lakhs of
rupees,

(b) if so, the details thereof; and

(c) the steps taken by Government in
this regard 7
" THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (c). The attention of the
Government has been drawn to reports
appearing in the Ceylonese and the Indian
press and necessary investigations are being
made,

STATE PLANOUTLAY OF RAJASTHAN

4684. SHRI D. N. PATODIA:
SHRI ONKAR LAL BERWA:

Will the PRIME MINISTER be pleased
to State:

(a) whether it is a fact that the Planning
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Commission has been approached by the
Government of Rajasthan explaining
difficulties to maintain the State Plan outlays
and secking increased assistances from the
Centre;

(b) whether it is also a fact that due to
inadequate resources, the Rajasthan’govern-
ment have been unable to finance impor-
tant projects which are essential for food
production; and

(c) the nature of recommendations mads
by the Planning Commission in this regard
and Governments reaction thereto ?

THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) (a) to (c). The Government of
India have received a representation from
Rajasthan regarding its financial dificulties
which are at presentunder examinationin
the Ministry of Finance.

M.I.G. Facronms

4685. SHRI RANDHIR SINGH:Will
the Minister of DEFENCE be pleased to
state.

(a) the total expenditure incurred on
M.IL.G. Factories so far; and

(b) the total capacity of the factories?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA) :
(2) The total expenditure incurred on
M.LG factories upto 31-3-67 is Rs. 25-18
crores.

(b) It will not be in public interest to dis-
close the capacity of the MIG factorics.

LAUNCHING OF ROCKET “‘ROHINI"

4687. SHRI SRINIVAS MISRA: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that an all India
made rocket “Rohini" has been launched
from the launching sitc at Thumba;

(b) if so, whether the rocket had any
foreign components; and
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(c) whether it was manufacutred with the
collaboration of foreign engineers, or it was
purely the achievement of Indian engineer ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) No, “Sir.
(c) The rocket was designed and develop-

ed by Indian Engineers at the Space Science
and Technology Centre, Trivandrum.

W w1 & waw wfmaw
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River Caarrts Suips Suized By PAKISTAN
DURING 1965 INDO-PAx CoNFLICT

4693 SHRI MADHU LIMAYE: Will
the Minister of EXTENRAL AFFAIRS
be pleased to state:

(a) whether Government have made any
estimate of the valug of river crafts/ships
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seized by Pakistan (in the East) in the
Indo-Pak. conflict of 1965;

(b) whether Government are aware that
these crafts are being auctioned by the
Pakistan Government;

(c) whether any compensation has been
demanded and recived by India; and

(d) whether India seized any Pakistani
crafts?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir. Rs. 6,73,30,656
(Rupees six crores seventy three lakhs thirty
thousand six hundred and fifty six) at pre-
devaluation rates, is the estimated value of
the 184 Indian wvessels of different types
seized by Pakistan.

(b) and (c), There have been reports that
these Indian vessels/crafts have been or
are being auctioned or given away to private
parties. The Government, in a note to
the Pakistan Government, protested against
such moves, reserving their right to claim
full compensation for the loss/damage to
all Indian properties/assets. The Govern-
ment have repeatedly proposed to the
Government of Pakistan to hold discussions
for the return of these properties and assets.
The question of demanding any compensa-
tion would arisc when Pakistan agrees to
such discussion.

(d) Three Pakistani ships were seized by
us. Two of these have been exchanged with
two of our ships seized by Pakistan. The
possibility of the exchange of the remaining
Indian ship with a Pakistani ship detained
inIndiais being explored. India also seized
ome Pakistani flat.

RELEASE OF SHRI MOHAN LAXMAN
RaANADE

4694. SHRI MADHU LIMAYE: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have sought
the good offices of the Holy Ses, the Pope
im securing the rclease of Mohan Laxman
Ranade and Dr. Mascarenhas, now in the
Portugucee capativity;
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(b) if so, the results of this mediation?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b), In September last
year Government approached the Holy See
through the Papal Internunciature in New
Delhi for their good offices in securing the
release from Portuguese custody, on humani-
tarian grounds, of Mohan Laxman Ranade.
These efforts are still continuing and results
are awaited.

Dr. Telo Mascarenhas, a resident of Goa,
hed declared himself as an Indian
National. The Portuguese Government,
however, continue to regard him as a Portu-
guese citizen and are not prepared to enter-
tain any external intervention on his behalf
We have, nevertheless, taken up his case
also with the Holy See.

AID GIVEN BY INDIA TO FOREIGN COUNTRIES

4695. SHRI KANWAR LAL GUPTA:
‘Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total aid given’by India to foreign
countries during the last 3 years, country~
wise ;

(b) the main consideration for giving &id
to these countries; and

(c) the reasons for giving aid to others
when we are short of funds?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) A statement showing aid
given by India to the foreign countries under
various assistance programmes during the
last three years is placed on the Table of
the House. [Placed in Library See No.
LT-2045/67.]

(b) and (c). It has been our belief, which
we have also expressed in appropriate
international forums and elsewhere, that
there must be much greater cooperation
amongst developing countries in different
fields.  One form of such cooperation is
for those countries having reached compara-
tively advanced stages of industrial, techno-
logical and scientific development to share
their know-how, expertise and facilities with
others. The magnitude of such assistance is,
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however, small and in the view of Govern-
ment the fact that we are ourselves in receipt
of foreign assistance or are short of funds,
should not stand in the way of mutually
advantageous cooperation amongst develop-
ing countrics.

niaf | srare

4696. St Mo Wo wWW : T
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CORONATION OF SHAH OF IRAN

4697. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the name and designa-
tion of the person who represented India at
the Coronation of the Shah of Iran and the
pature of the presents given to him on
behalf of our country?

THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): Shri K. V. Padmanabhan,
Ambassador of India in Tehran, represen-
ted the Government of India at the Corona-
tion of the Shah of Iran. This was in
accordance with the practice followed by all
other countries with a few exceptions.

N4

The following presents were given to the
Shah of Iran on behalf of the Government
of India on the occasion of his Coronation:

(a) ome silver replica of the Qutab Minar
(b) Brocade material

() One gold enamel replica of a horse
set with diamonds.

(d) Banaras gold brocade.

PrOMOTION OF MECHANICS IN A.LR.

4698. SHRI S. M. BANERJEE:
SHRI SRADHAKAR SUPAKAR :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the reasons for not promoting quali-
fied and trained mechanics of A.LR. as
Engineering Assistants on large scale;

(b) the reasons for fixing a limited quota
of five per cent for departmental promotions
in this cadre and;

(c) whether it is a fact that vacant posts
against departmental quota are being filled
up from outside?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.,
SHAH). () There are two grades of
Mechanic in All India Radio—one in the
scale of pay of Rs. 130-5-175-EB-6-208
and the other designated as Senior Me-
chanic in the scale of pay of Rs. 150-5-17%
6-205-EB-7-240. The post of Senior
Mechanic is wholly a promotion post from
the lower grade of Mechanic,

According to the Recruitment Rules pres-
cribed for the post of Enginccring Assis-
tant in the scale of pay of Rs. 210-10-290-15-
320-EB-15-425-EB-15-470, 95% of the posts
are filled in by direct recruitment and only
5% of the posts are filled in by promotion
from the grades of Senior Mechanic, Radio
Technician and Technical Supervisor. It
is, therefore, not possible to promote Senior
Mechanics etc. to the grade of Engineering
Assistant, more than what is permissible in
the Recruitment Rules.

(b) The duties of Engineering Assistant
in All India Radio need a thorough know-
ledge of the fundamental principles of
General physics and  electronics. The
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Mechanics and Senior Mechanics, due to
their limited general education, are generally
not suitable for the post of Engineering
Assistant. However, in order to provide
incentive and promotion opportunities to
the brighter Senior Mechanics etc,, 5% of
the posts in the grade of Engineering
Assistants have been made available to
them. The whole question, however is
being examined to ensure to them their
fair share in promotions.

(c) No, Sir.

PrOMOTION OF ENGINEERING ASSISTANTS

4699. SHRI S. M. BANERIJEE:
SHRI SRADHAKAR SUPAKAR :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state.

(a) the steps taken to fill up the vacant
posts of Engineering Assistants against
five per cent quota departmently:

(b) whether any representations have
been received in this regard; and

(c) if so, the action taken thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Since the introduction of the
grade of Engineering Assistant (previously
known as Shift Assistant) in 1956, 60
departmental employees have been promoted
to the posts of Engineering Assistant in
ALR. in the departmental quota against
the vacancies available to them upto June,
1966. The last batch was appointed in
the period January-July, 1967.

(b) Yes, Sir.

(c) The filling up of the vacancies in the
grade of Engineering Assistant available in
the departmental quota after June 1966 is
under consideration.

CLOTHING AND LEATHER ORDNANCE FACTORIES

4700. SHR1 S. M. BANERJEE: Will
the Minister of DEFENCE be pletsed to
state:

(a) whether it is a fact that production
in some of the Ordnance Factorles, especial-
ly in Clothing and Leather factorics, has
come to a stand still because of no work;
and
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(b) if 8o, the steps taken by Govérnment
to provide more work to the Ordnance
Factories?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA):
(2) and (b). No, Sir. As the bulk of the
deficiencies in clothing was met in 1963 and
1964, the requirements of the Services for
subsequent years are considerably less and
50 there has been reduction in the workload
in the Clothing Factories. To keep the
capacity in these Factories utilized, efforts
have been and are still being made to obtain
orders from other Central and State Govern-
ment Departments and Public Sector Under-
takings. Diversification of production
activities has been planned and orders for
items of production like tents and durries
have alsn been secured.

NAGA REPRESENTATIVES GOING TO LonDON
10 MEET MR. PHIZO

4701. SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that two represen-
tatives of the Naga Federal Government
have recently left for London to meet Mr.
Phizo.

(b) if so,
communication of Naga
Phizo; and

the reasons for this constant
rebels with Mr.

(c) whether these representatives are
expected to submit any report to Govern-
ment?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Two representatives of the
Underground Nagas visited UK. durir!s
May-June, 1967. Government of India
allowed them passport and foreign exchange
facilities. This information was wnve;fed
to the House in reply to Starred question
Nos. 1 dated 22-5-1967 and 585 dated
19-6-1967. No approach for further con-
sultations with Phizo has been made to
Government by the Underground Nagas.

(®) and (c). Do not arise.
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JSEPS SUPPLIED TO PRESIDENT OF S8O-CALLED
NAGA FEDERAL GOVERNMENT

4702. SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that some time
back, the President of the so-called Naga
Federal Government was allowed two jeeps
from the Nagaland Government quota;
and

(b) if so, whether any assurance was
sought and obtained to the effect that the
Jjeeps would not be used for purpose of
hostile activities ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) State Government of Naga-
land has informed us that there is no truth
in the report.

(b) does not arisc,

ity FEAETETE AgE & wawl &
fowmt av T
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ot § ; O 5t AT AgE &
froor & quwry e fer et 3
waedt @ wf aur i feadt et
Wk ?
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(w) s g% sw

DOCUMENTARY ON VEDIC RECITATIONS

4704. SHRIMATI TARA SAPRE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a documentary on Vedic
Recitations was taken at the time of the
Centenary Functions of Vedmurti S.D.
Satawalekar at Bombay; and

(b) whether Government propose to sell
copies of the documentary to Nations,
where Sanskrit literature is studied with
a view to earn foreign exchange‘}

THE MINISTER OF lNFORMAﬁdN
AND BROADCASTING (SHRI K. K.
SHAH) (a) No, Sir.,

.(b). Does not arise,

DEFENCE PACT BETWEEN IJRAN AND PAKISTAN

4705. SHRI A. B. VAJPAYEE:
SHRI JAGANNATH RAO JGSHI 1
SHRI YAJNA DATT SHARMA:

Wil the Minister of EXTERNAE' AFF-
AIRS be pleased to state:

(a) whether Government  have any
authentic information about the conclusion
of a secret defence pact between Iran and
Pakistan:

(b) whether Government have ascertained
from Iran about the existence of any such
pact; and

(c) if so, the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). Government have
no such authentic information.

(c¢) Does not arise.
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PAK. MILITARY AIRPORT IN KASHMIR

4708, SHRI HIMATSINGKA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 1074 on the 20th
November, 1967 and state:

(8) whether Government have since taken
any steps to ascertain whether a military
airport is being constructed in the part of
Kashmir which has been handed over by
Pakistan to China: and

(b) if so, Government's latest informa-
tion in this regard?

THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). The usual vigl-
lance is being maintained. Government
have so far mno reports to indicate
that any military air port has been con-
structed in the part of Kashmi illegally
coded by Pakistan to China.
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ImporT OF ForeioN FiLms

4712. DR. RANEN SEN: Will the
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question No.
5875 on the 17th July, 1967 and state:

(a) whether Government have  since
reviewed the existing arrangements for
importing foreign films into India; and

{b) if so, the decision taken thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The question of
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renewal of arrangements with US.A. for
import of films is presently under negotia-
tion. The exhibition of films as might be
imported under the new agreement, will be
subject to certification by the Central Board
of Film Censors in accordance with the
provisions of the Indian Cinematograph
Act, 1952 and the rules made thereunder,

RECOGNITION OF GERMAN DEMOCRATIC
RepuBLIC

4713. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the West German Chancel-
lor, Dr. Keisinger had made a statement in
Delhi that recognition of German Demo-
cratic Republic will be considered as an
unfriendly act; and

(b) if so, Government’s reaction thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). A remark to this
effect was made by Chancellor Keisinger at
his press conference in New Delhi on 21st
November, 1967,

The position of the Government of India
is that they bave full diplomatic relations
only with the Federal Republic of Germany

AmmUnNTTION DEPOTS

4714, SHRI YASHPAL SINGH : Will
the Mmarser ofF DEFENCE be pleased
to state:

(a) whether person employed in the
various ammunition depots have put for-
ward any demands for betterment of their
working conditions;

(b) if so, the details thereol; and

(c) the action proposed to be taken in
the matter 7

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
(2) No specific representation has been
received.

(b) and (c). Do. nct arise.
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TerMINAL BaLLisTics Researc Laso-
RATORY AT BALASORE (ORISSA)

4715. SHRI S. KUNDU : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Board of Officers consti-
tuted for the purpose of location of a site
for Terminal Ballistics Resexrch Laboratory
reccommended Chandipore (on  Sea) at

Balasore, Orissa, where a Prcof and Exeperi-

mental establishment is located at prescnt;
and
(b) 1f s0, Government’s reaction thereto ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (2) No, Sir.

(b} Doecs not arise.
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AD HoC APPOINTMENTS IN CENTRAL
INPORMATION SERVICE

4717. SHRINIHAL SINGH:
SHRI Y. S. KUSHWAH :

‘Will the Minister INFORMATION AND
BROADCASTING be pleased to state :

(8) whether it is a fact that a number of
officers in the Central Information Service
appointed or promoted against purely ad
hoc posts in the ex-cadre service have been
and are being given regular appointments
in the posts they are holding on ad hoc basis
after the completion of certain years of
service; and

(d) if so0, the steps taken to curb this
practice 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir. However, since
the constitution of the Central Information
Service on March 1, 1960, five officers have
been given regular appointments in the ex-
cadre posts to which they were initially sent
on deputation. These posts were regular
in character and not of an ad hoc nature.
The absorption was made by the concerned
Appointing authorities in accordance with
their recruitment rules.

(b) Does not arise.

AD HOC APPOINTMENT IN MDasTRY

4718. SHRI NIHAL SINGH:
SHRI Y. S. KUSHWAH :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that a number of
Class I and II posts in the ex-cadre services
of his Ministry are filled upon ad Aoc basis
from among the Central Information Service
personnel ;

(b) if 8o, the details thereof ;

(c) the number of cases in which the
vacancies have not been referred to Union
Public Service Commission so far; and

(d) the steps take to expedite the filling
up of these vacancics through Union Public
Service: Commission 7
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) (2): Yes, Sir.

(b) The following posts under the Ministry
of Information and Broadcasting are at
present filled by Central Information
Service Officers on an ad hoc basis:—

Exhibition Officer,
Directorate  of
Advertising and
Visual Publicity,
New Delhi.

Inspector of Exhi- 5 posts (Class 1)
bitions, Directorate
of Advertising and

1 post (Class I)

Visual Publicity,
New, Delhi.

Extension Officer, 1 post (Class II
All India Radio, Gazetted).
Calicut.

(c) Non of the above posts has been-
referred to the Union Public Service
Commission for recruitment, so far,

(d) The recruitment rules for the above
posts are being framed, As soon as the
rules are finalised in consultation with the
Union Public Service Commission and
notified, the vacancies will be filled in
accordance with those rules.

Bovcor BY CHINESE EMBASSY TN KATHMANDU
or FUNCTIONS ARRANGED BY NEPALESE GOVT-
m HonouR. oF SHRI Morar Desat

4719. SHRI D. C. SHARMA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Chinese Embassy in
Kathmandu boycotted all the functions
arranged by the Nepalese Government for
Shri Morarji Desai; and

(b) if so, the reaction of Government
thereto 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). The
Government of India are not aware whether
the absence of a Chinese Embassy rcpresen-
tative at the functions was deliberate or
accidental. The matter, however, is not of
primary :oncern of the Government of
lndiauthe:fmnetthehm.
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RESIGNATION OF SCIENTISTS

4721. SHRI .PREM CHAND VERMA:
Will the PRIME MINISTER _be pleased
to state:

(a) whether it is a fact that a large number
of scientists have resigned from the Depart-
ment of Atomic Energy and there is great
discontentment among others; and

(b) if so, the nature of their gricvances
and how these are intended to be removed ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) Does not arise,

Nasik DrvisioN oF HINDUSTAN AERONAU-
Tics L1p.

4722. SHRI K. N. PANDEY : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the Nasik
Division of the Hindustan Aeronautics
Limited had advertised certain tempor-
ary posts of Russian Interpreters in May,
1967;

(b) whether it is also a fact that the
candidates who appeared for interview
for the said post on the 10th October,

1967 have not been paid the railway
fares as mentioned in the interview let-

ters so far inspite of several requests;
and

(c) if so, the reasons therefor and
the action taken thereon ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N, MISHRA) :
(a) to (c). The Recruitment rules of
Hindustan Aeronautics Limited provide for
the payment of railway fares to the candi-
dates appearing for interviews on produc-
tion of cash receipts. Hindustan Aero-
nautics Limited have confirmed that pay-
ments have been made in all cases where
cash receipts have been given by the
candidates,

CANADIAN REACTOR

4723, SHRI SAMAR GUHA : Will the
PRIME MINISTER be pleased to state:

(a) whether the Canadian Reactor now

7760

operating in India is a special patent made
for India; and :

(b) if not, whether the maximum capacity
for nuclear charge for such areactoris
known to Canada and for that matter is
likely to be known to other countries of the
World including Pakistan and China also ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The reactor is
similar to the one in Chalk River, Ontario,
Canada, except for certain changes which
have been made to suit local conditions.

(b) The maximum fuel loading for such a
reactor is known to Canada, We have no
information as to which other countries are
aware of the particulars.

ExPENDITURE ON NUCLEAR POWER STATIONS

4724. SHRI SAMAR GUHA : Will the
PRIME MINISTER be pleased to state:

(a) the estimated costs for buying and
constructing (separately for each item) the
proposed Indian Nuclear Power Stations;

(b) the estimated capacities for producing
clectricity by he proposed Nuclear Power
Stations and the estimated costs for pro-
duction of power by these power stations
annually;

(c) the estimated costs in terms of foreign
and Indian currencies that will be required
for construction and buying of nuclear
charges from foreign countries initially and
then annually;

(d) whether Government have calculated
costs for constructions of thermal power
stations of similar capacitics and also the
cost of crude oil or coal that would have
required annually for such power stations;
and

(o) if so, the comparative cost figures for
construction and production of power by the
nuclear and thermal power stations and what
are the comparative advantages for pucloar
power stations over thermal power stations ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND  MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (¢). A statement
is laid on the Table of the House. [Placed in
Libary. See No LT-2047/67).

PERSONS OF INDIAN ORIGIN IN AFRICAN
COUNTRIES
4725. SHRI YAJNA DATT SHARMA:
Wil the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of persons of Indian
‘origin living at present in the African
countries; and

(b) the number of such persons who hive
so far been granted citizenship of the coun-
tries of their residence ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS  (SHRIMATI
INDIRA GANDHI) : (2) There are
approximately 900,000 persons of Indian
origin in Africa including South Africa.

(b) Our present information is that the
following have taken up local citizenship of
the countries concerned:—

South Africa 500,000 (all persons of

Indian origin
in South Africa
hold local
citizenship).
Kenya 39,000 (appx.)
Tanzania 35,000 (appx.)
Uganda 44,000 (appx.)
Zambia 150 (appx.)
Malawi

100 (a_ppx.)

EXPANSION OF SMALL INDIAN LANGUAGES
NEWSPAPERS
4726. SHRI YAINA DATT SHARMA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whoether some difficulties in the expan-
sion of the Indian Languages Newspapers
on account of (i) shortage of newsprint,
(ii) restrictions imposed on import of
printing machines, and (iii) foreign exchange
have been brought to the notice of Govern-
ment ; and

(b) if 30, the steps taken by Government
to remove these difficultics ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes. Individual language
papers as well as the ILNA have brought
these impediements and difficulties to the
notice of Government. The Government,
on their own have also proceeded systemati-
cally to act up to the recommendations of
the Diwakar Committee in this regard.

(b) The newsprint policy of the Govern-
ment for 1967-68 was designed specifically to
help language papers and resulted in reliev-
ing the shortage of newsprint in their favour,
Import of printing machines, specially from
rupee sources, is being allowed to news-
papers, including language papers, for re-
placement and expansion to the extent
possible. Out of 111 applications for
licences of total value of about Rs. 263
lakhs, licencesto 56 languages papers of
the value of about Rs.94 lakhs were issued
during 1966-67.
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ManaLa Dam

4730. SHRI 5. C. BESRA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the President
of All-Indian Kashmir Refugees Committee
has urged the Indian Government to raisc
the issue of compensation to the people of
Pak,—occupied Kashmir, whose lands have
been submerged by the Mangla Dam, with
the Security Council as the Pakistan-held
arc alegally belonged to India; and

(b) if so, the reaction of Government
thereto 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Government have
seen press reports to this effect. However,
no representation in this regard_has been
received.

(b) Does not arise.

TERRITORY UNDER PAK OCCUPATION ON
TwrirURA-EAsT-PAK. BORDER

4731. SHRICHENGALRAYA NAIDU:
SHRI MAYAVAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pakistan is
still in occupation of five square miles, which
it has illegally occupied on the head waters
of the Fenny river on Tripura-East Paskistan

border;
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(®) if 8o, the steps taken by Government
to get back the territory from Pakistan ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The Governmet are persisting in their
efforts to regain this arca through peaceful
means, The demarcation on the Tripura
Bast Pakistan border has recently been
resumed. It is hoped that the outstanding
border problems in this region would be
resolved in the course of the demarcation
process.

RoLe oF AmMY IN UNDERDEVELOPED
COUNTRIES

4732. SHRI K. R. GANESH : Will the
Minister of DEFENCE be pleased to state:

(a) whether Government are aware of
a study being made by the Massat Institute
of Technology (USA) about the role of the
army in under-developed countries;

(b) whether the M. I. T. (U. S. A.) has
propared a complete card index of the
Indian Army Officers;

(©) if so, the sources of their information;

(d) the reaction of Government to this
study and compilation of card indices of
Indian Army Officers ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA):
(a) to (d). Government have not seen the
study referred to nor are they aware of the
card index of Indian Army Officers stated
have been prepared by the Massachussetts
Institute of Technology.

VIOLATION OF CEASE-FIRE BY PAKISTAN

4733, SHRI SHIVA CHANDRA JHA :
Willthe Minister of DEFENCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5062 on the 10th July, 1967 and
state:

(a) how may times Pakistan has since
violated the cease-fire after the signing of the
Tashkent Declaration; and

(b) whether protests have been made
against them to Pakistan and in the United
Nations and if so, with what results?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The report
received upto 13th December, 1967 indicate
that 968 more violations of the Karachi
Cease-fire Agreement of 1949 have been
committed by Pakistan in J & K, thus bring-
ing the total number of violations to 30,50
since the date of the Tashkent Declaration.

(b) Cease fire violation complaints have
been lodged in all cases with UN Military
Observers. Some serious violations have
also been the subject of protest notes to
Pakistan and subject for discussion between
the Chief of the Army Staff, India, and C-in-
C, Pakistan Army. At the meeting held in
October 1967 at Rawalpindi, the two Army
Chiefs once again agreed that local Com-
manders should resort to joint meetings at
various levels through the good offices of
offices of UN Observers to avoid misunder-
standings leading to incidents.

NucLEar PLANTS IN Bmax

4736. SHRI SHIVA CHANDRA JHA :
Will the PRIME MINISTER be pleased to
state :

(a) the specific requirements for selecting
a site in India for starting a nuclear plant
thereon;

(b) whether Bihar meets those require-
ments;

(c) if so, whether Government propose
to start a nuclear plant in Bihar; an

(d) how much nuclear raw material is
taken annually out of Bihar and at what
nuclear plants they are used in India ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The requiremets
for sclecting a site and establishing a nuclear
power plant are mainly(i) adequate power
potential in the region (ii) competitivesness
with power from thermal stations, and (iii)
suitability of site in regard to economic
stability, availability of water , etc.

(b) and (c). The Atomic Energy Commis-
sion is currently reviewing the economic and
technical feasibility of establishing atomic
energy plants in various possible locations in
the country. The question of establishing =
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auclear power station in Bibar will need to
be examined on merits.

(d) The large scale supply of the Jaduguda
concentrates has not yet )

REcoGNITION OF COUNTRIES BY INDIA

4737. SHRI RABI RAY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the names of countries in the world
which have been both recognised and given
diplomatic recognition by India; and

(b) the countries which are only recogni-
sed but not given diplomatic recognition ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
BXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). A
Statement is laid on the Table of the House.
Placed in Library. See No. LT—2049/
67.]

News ABoUT LATE Dz, RAM MANOHAR
Lomia’'s ILLNESS

4738. SHRI RABI RAY : Will the

Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether the All India Radio was
giving news about the illness of the late Dr.
Ram Manohar Lohia while he was being
treated in Willingdon Hospital, New Delhi
before his death;

(b) if so, how many bulletins were circu-
lated; and

(c) the dates on which they were circu-
lated and the contents of those bulletins ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes,Sir.

(b) and (c) About 50 different bulletins in
English, Hindi and other Indian languages
between October 2 and 11, 1967 carried the
news about Dr. Lohia"sillness. The medical
bulletins issued by doctors and reports of
important leaders calling at the Willingdon
Hospital to enquire about Dr, Lohia’s
health

PAKISTAN’S REFUSAL TO GIVE TRANSIT ViSas
TO TWO INDIAN STUDENTS

4739. SHRI YASHPAL SINGH : will
the Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether Pakistan has refused transit
visas to the two Indian students who are
going on a world mission tour on & scooter;
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(b) if sp, on what grounds; and

(c) whether the matter has been taken up
with the Pakistan Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir

(b) We understand that the current
regulations of the Government of Pakistan
do not permit the grant of visas to Indian
nationals for travel by road thrcugh
Pakistan,

(¢) The question of grant of travel facilities
by road to Indian nationals on & reciprecal
basis has been taken up with the Government
of Pakistan on sevcral occasions but the
latter have not agreed to this so far.

NigHT FIGHTERS AND MOBILE RADARS

4740. SHRI KANWAR LAL} GUPTA 1
Will the Minister of DEFENCE be pleased
to state

(a) whether Government have purchased
or acquired night fighters and mobile radars
during the last one year;

(b) if so, the number thercof; and

(c) the steps Government propose to
take to acquire more night fighters or mobile
radars 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
It will not be in the public interest to dis-
close anysuch informetion,
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DONATION OF SPECTACLES BY WEST
GERMANY

4744, SHRI HARDAYAL DEVGUN :
SHRI P, VISWAMBHARAN :
SHRIMATI TARA SAPRE :
SHRI N. K. SOMANI :

Will the Minister of EXTERNAL

AFFAIRS be plcased to state:

(a) whether it is a fact that 2 lakh specra-
cles have been donated by some associations
in West Germany for Indians but no arrange-
ments have so far been made to bring the
articles to India; and

(b) if so, when the donated goods will be
brought to India ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH)D) : (a) and (b). An
Association of Opticians in the Federal
Republic of Germany donated to India
spectacle frames and lenses to the value of
2 Million D. Marks. These are being
brought by an Indian Naval ship, expected
te rcach Bombazy shortly.
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RENTS IN KANPUR CANTONMENT BOARD

4747. SHRI A, DIPA:

SHRI MANIBHAI J. PATEL :

Will the Minister of DEFENCE be pleased
tostate:

(a) whether it is a fact that the rents of
private residential houses within the jurisdic-
tion of Kanpur Cantonment Board, Kanpur
have been raised recently;

(b) if so, whcther any instructions have
been issucd to the Kanpur Cantonment
Board for curbing and fixing limit over the
rents; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
{a) The rent of private houses in Canton-
ments in U. P., including Kanpur Canton.
ment, is regulated by the provisions of the
U. P. Cantonments (Control of Rents and
Eviction) Act, 1952, and the Cantonment
Board has not jurisdiction over the same.
Under the provisions of this Act, the rent
payable for any accommodation shall
ordinarily be such as may be agreed upon
between the landlord and the tenant. In the
case of a dispute between the landlord and
the tenant regarding the rcasonable rent, it is
the jurisdiction of the court of the Munsif
or the court of Civil Judge to fix the same,

(b) Does not arise,
(c) Does not arise

17712

NoN-PROLIFERATION TREATIES

4748, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the non-proliferation treaties
are expected to have within themselves the
balance of mutual responsibilitics and obli=
gations for nuclear and non-nuclear powers;

(b) if so, whether India expects to have a
guarantee against China's threat of
1. C. B. Ms,;

(c) whether India has reccived such
guarantees; and

(d) the steps Government propose to take
to mect the nuclear attack by China 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The General
Assembly in its resolution No. 2028(XX)
has stated thar the Treaty should embody
an acceptable balance of mutual responsi-
bilities and obligations on the nuclear and
non-nuclear powers,

(b) to (d). The sponsors of the Treaty,
viz- the U, S. A. , and the U. 8. S. R. have
stated that assurances concerning the sccu-
rity of non-nuclear countrics against nuclear
attacks should be provided for not within
the Treaty itself but within the framework of
the U. N. Charter. They are holding discus-
sionsto thisend,

NAVAL PORT AT BITIKULLAM

4749, SHR1 P.GOPALAN:
SHRI A. K. GOPALAN:
SHRI C. K. CHAKRAPANI:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government propose to
construct a protected Naval Port at Ettikul-
lam Cannanore District in view of the fact
that there is a natural port site at Ettikullam;
and

(b) if so, by what time ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir.

(b) Does not arise.



77713 Written Answers

ALGERIA-INDIA COLLABORATION

4750, DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Algeria has sought Indian
collaboration for setting up joint ventures
in that country;

(b) if so, the type of joint ventures pro-
posed to besetup
(c) whether any steps have already been
taken in this direction; and
(d) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (d). During
the course ofidiscussions held in October,
1967 between the Government of India and a
trade delegation from Algeria, the Algerian
delegation had shown interest in setting up
of factories in Algeria for the production of
bicycles, motor-cycles, diesel engines and
tractors with Indian collaboration, Experts
from India arc expected to visit Algeria early
next year with a view to examining the feasi-
bility of such venturcs.

ALLOCATION POR WEST BENGAL

4751. SHRI B. K. DASCHOWDHURY
Will the PRIME MINISTER be pleased to
state:

(a) Whether the plan allocations for West
Bengal for 1968-69 have been fixed; and

(b) if so, what is the total amount and
what is the share of the centre and the State ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise.
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IsSUE OF DIPLOMATIC PASSPORTS

4754, SHRI J. H. PATEL : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government propose to lay
on the Table of the Housc a defining the
categories of people who are allowed to
travel abroad on diplomatic passports;

(b) whether wives/relations/P, As., of
Ambassadors, Ministers and Government
officials of the Secretarial rank are issued
diplomatic passports during their travel
abroad; ’
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{c) whether Government have reserved to
themselves the discretion to make an excep-
tion to the normal practice in this regard;
and

(d) if so, the results thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND  MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Under item III
in Part I of Schedule IlIfof the Passports
Rules 1967, already laid on the Table of the
House, a diplomatic passport is issued to
ithe following categories of persons:—

(1) Officers of the Indian Foreign
Service.

(2) A person having diplomatic status
either because of the nature of his
foreign mission or because of the
position he holds;

(3) Following members of the family of
an officer or a person referred to in
item (1) or item (2) above when
travelling with or joining such
officer or person at Government
expense—

Wife or official hostess, as the case
may be, husband, son and daughter.

A statement indicating the categories of per-
sons who are ordinarily given diplomatic
passports is placed on the Table of
the House. [Placed in Library. See WNo.
LT—2050/67 .

(b) Near relations namely, wives or
husbands, sons and daughters, of Ambas-
sadors, Ministers/(d'plomatic), officers of
the Indian Foreign Service, and other officers
of diplomatic rank posted in the Indian
Missions abroad are entitled to diplomatic
passports for the period of their mission and
return to India. PAs and officials of
similar rank are not ordinarily eligible for
diplomatic passports, unless they have to
discharge diplomatic functions abroad e.g.
couriers etc.

(c) and (d). Government have discretion

to issue a diplomatic passport to a person
other than those specified in the categories
mentioned in answer to (a) above when the
issue of such passport is considered neces-
sary in view of the position he holds or the
importance of the mission on which he is
proceading abroad. This power to grant
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me

diplomatic passports is not exercised arbit-
rarily but is regulated in accordance with the
rules framed under the Act.

Prie Mpaster's TOUR OF
TAMILNAD
4755. SHRI MURASOLI MARAN :
SHRI SEZHIYAN :

Will the PRIME MINISTER be pleased
to state;

(a) the  expenditure  incurred by
Government for the Prime Minister"s tour of
Tamilnad during January-February, 1967 ;

(b) the amount incurred by Government
in respect of the public meetings organised
by the Congress party and addressed by
the Prime Minister at various places in
Tamilnad; and

(c) the sources and the accounts under
which the above expenses were met ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) As permissible under the
rules, Prime Minister travelled in an AIR
FORCE plane. The prescribed charges
due from her for these journcys were
deposited into Government account. The
other expenditure incurred by the Central
Government was towards payment of TA
and DA of the Personal and Security staff
accompanying the Prime Minister. This
amounted to about Rs. 30000 (Rupees
three hundred only).

(b) and (c). No expenditure was incurred
by the Central Government on the meetings,
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PusLIC SEcTOR CORPORATIONS UNDER
DereNcE  MINISTRY

4757. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
DEFENCE be pleased to state:

(a) the firms of Auditors of Chartered
Accountants which are conducting the audit
of Public Sector or autonomous corpora-
tions established under this Ministry since
their establishment, and

(b) how much amount has been paid to
them as fee upto 1966 7

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):

(a) and (b). The Information is furnished
in the statement laid on the Table of the
House ([Placed in Library. See No. LT—
2051/67].
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AUDIT OF PUBLIC UNDERTAKINGS UNDER
I & B Mmvsty

4758, SHRI ARJUN SINGH
BHADORIA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether any firms of Auditors or
Chartered Accountants are conducting the
audit of all the public sector or autonomous
corporations established under Ministry
since their establishment; and

(b) how much amount has been paid to
them as fee upto 1966 ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The Film Finance
Corporation Ltd., Bombay is the only
Government undertaking functioning under
this Ministry. Besides the Children's Film
Society, India and the India Institute of Mass
Communication have been set up under
the Societies Registretion Act, 1860, and the
Council of India under the Press Council
Act, 1965. Excepting the accounts of the
Press Council of India, which are audited
by the Comptroller and Auditor General of
India, those of the other three organisations
are audited by firms of Chartered Accoun-
tants, The fees paid to the Auditors are
as follows:—

Period for which
Amount paid
offee —A—
paid From To

Rs.
(1) The Film 8,400 1960-61
Finance Cor-
poration Ltd.,
Bombay.

(2) The  Chil-
dren’s Film
Society, India,
Bombay.

(3) The Indian
Institute of
Mass Com-
munication,
New Delhi
(set up in
August, 1965).

1966-67

10,250 1955-56 1966-6T

500 in 1966
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SaNk ScHooLs ™ West BEnOAL
4755, SHRIB. K. DAS CHOWDHURY:
Will the Minister of DEFENCE be pleased
to state:

(a) the number of Sainik Schools in West
Bengel with locations thereof;

(b) the number of students receiving
education therein; and

(c) the annual expenditure incurred
theron ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA):

(a) One, at Purulia.

(b) 280.

(c) Estimated expenditure for the year
1967 is Rs. 4,13,348/-

DEeVELOPMENT oF ROCKETS

4760. SHRI ONKAR LAL BERWA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a Rocket
with & new type of Nose-cone was fired
at Thumba; and

(b) if so, whether there is any proposal
for the deployment of these rockets for
deference purposes ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes Sir. Recently
a Judl rocket was fired witha dart which
was completely made in India.

(b) No, Sir.

ARTISTES IN SONG AND DRAMA
Dirvision

4761. SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total number of artistes, State-
wise, recruited by the Song and Drama
Division in the year 1967 ;

(b) the minimum and maximum pay
scale for the artistes so recruited;

(0) whether it is a fact that the artistes
are facing grave difficulties in getting resi-
dential accommodation at Delhi; and

7780

(d) if so, the arrangements being mads
to provide the artistes with residential
accommodation ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.

SHAH) : (a) 277 artists as follows :—
1. Assam . i
2, Manipur and 'Iripun 5 43
3. Bihar . 26
4. Jammu and Ka.slltrur 18
5. Haryana 5 7
6. Uttar Pnde.sh . 72
7. Himachal Pradesh . 4
8. Punjab . . 12
9. Delhi . . . 10
10. Maharashtra . . 1
11. Kerala ; = . 5
12. West Bengal . . 7
13. Rajasthan . . . s
14. Andhra Pradesh . . 1
15. Gujarat N . . 2
16, Madhya Pradesh 3
277
(b) 1. Actors and Actresses 215—440
2. Dancers 5 F 215—440
3. Singers . N . 215—400
4. Instrumentalists (SI) . 215—400
5. Instrumentalists (Jr.) . 133265
215—400

6. Stage Decorator

7. Make up man-cum-Dresser 210—320

8. Stage Assistants . 133—195

9. Instructor ' . . Consoli-

dated

Fee Rs.

200-00

p.m.
Consoli-
dated

Fee Rs.

150-00

p.m.

11, Training Assistant . Consoli-
dated

FeeRs.

100-00

p.m.

(c) and (d). The artists on a regular pay
scale are eligible for Government accom-
modation from the general pool like other
Government employees. Those who are
unable to secure such accommodation

get house rent allowance as admissible
under the rules.

10, Performer
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MiLTArY LANDS MANUAL

4763. SHRI RAMAVATAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether there is a Military Lands
Manual, as modified upto 1944, of the
Government of India containingthe various
laws and regulations governing land policy
in cantonment areas;

(b) whether the laws and regulations
in the said Manual concern the rights and
titles of civilians resident in and owning
property in a cantonment; and

(c) whether it is a fact that sale of this
Manual is not being made to the general
public and if so, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (c) The Military Lands Manual
is intended to be a guide to the procudure
to be adopted in regard to the adminis-
tration of military lands both inside and
outside the Cantonment and also to their
acquisition and relinquishment for Central
Government purposes. The notes con-
tained in the manual supplement in no
way over-ride the provisions of the sta-
tutory rules and regulations or the terms
of any grant. The publication is essen-
tially meant as a guide to the officials con-
nected with the administration of the mili-
tary lands and accordingly the sale of the
publication is not made to the general
public. The laws and the statutory rules
and regulations are, however, published in
the official Gazette.

TRaNSFER OF PROPERTY IN
CANTONMENT AREAS

4764. SHRI RAMAVATAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that when-ever
any transfer of property taken place in
a Cantonment area from a private person
to another, the Military Estates Officers
insist on the transferee signing an acknow-
ledgement deed admitting Government’s
title over the land; and

(®) if so, the reasons for getting such an
acknowledgement deed ?

DECEMBER 18, 1967

Written Answers 7782

THE MINISTER: OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA) :
(a) and (b). No, Sir. This is not insisted
upon in every case. Admission deed is
required to be executed only in the case
of grants made under General Order by
the Governor General in Council No.
179 dated 12th September, 1836.

Condition 6 of the said Order stipulates
that a transferee of a site held under the
terms of this Grant shall also subscribe to
the conditions of the Grant.
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ConsTRuUCTION OF DaMs BY
PAKISTAN

4768. SHRI D. N. PATODIA :
SHRI N. K. SANGHI :
SHRI Y. A. PRASAD :
SHRI D. N. DEB :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that Pakistan is
constructing bunds and embankments at
different places on Manu, Dhalau, Gomti,
Kbauri and Muhurim rivers, which is
likely to result in widespread floods in
Tripura as a result of blockade of passage
of water in these rivers;

(b) whether Government have taken
wp this matter with the Pakistan Govern-
ment; and

(c) if so, the reaction of the Govern-
ment of Pakistan thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). Y&, Sir.

(c) Pakistan Government's response has
not heen encouraging. Either they have
denied the existence of such constructions'
or have justified them on the plea that
these were vital for Pakistan. Joint en-
quiries by the Engineers of the two coun-
trics have been held in some cases, but
oo satisfactory results have been obtained
so far.

SETTLEMENT OF KASHMIR
DisruTE

4769, SHRI D, N. PATODIA :
SHRI Y. A. PRASAD :
SHRI D. N. DEB :
SHRI R. R. SINGH DEO :

Will the Minister of EXTERNAL AF-
FAIRS be pleascd to state :

(a) whether it is a fact that according
to the news appearing in the Pakistani
Press, West Germany favoured the settle-
ment of Kashmir dispute on the principles
of justice and self-determination;

(b) whether Government have checked
up the veracity of this Press statement;
and

() if so, the findings thereof 7
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

" PLANNING AND MINISTER OF EX-

TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). The position has
been explained in this House in the state-
ment made by the Prime Minister on
Deccember 8, 1967 in connection with a
Calling Attention Notice,
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DeFENCE EQUIPMENT MANUFACTURED
IN ORDNANCE FACTORIES

4771, SHRI 5. 5. KOTHARI : Will
the Minister of DEFENCE be pleascd 10
state ;

(a) the waluc of defence equipment ma-
nufactured by Ordnance Factcries and
public undertakings;

(b) whether it is a fact that India is self-
sufficient in light artillery;

(c) how the semi-automatic rifle, deve-
loped in the ordnance factories comparces
with similar weapon manufactured abroad;
and

(d) whether there is any proposal to
export such rifles ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA)
(a) The value of Defence cquipment de-
livered to the Armed Forces from Ord-
nance Factories, Departmental Under-
takings and Public Scctor Undertakings in
1966-67 was approximately Rs. 150 crores.

(b) Yes, Sir.

(c) The performance of the Indian scmi-
automatic rifle compares favcurably with
similar weapons manufliclured abroad.

(d) It would not be in public intercst to
give any details in this regard,
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BoMBING AND FRRING RANGE
AT TILPAT (HARYANA)

4776. SHR1 D. C. SHARMA : Will
the Minister of DEFENCE be pleascd to
state @

(a) whether it is a fact that the land
acquired by his Ministry for settingup
Bombing and Firing Range at Tilpat (Har-
yana) for the Indian Air Force is not being
used for the purpose;

(b) whether it is also a fact that it has
been leased out to cultivators to whom it
originally belonged and is being used for
cultivation and other agricultural purposes
now;

(c) whether it is further a fact that some
land belonging to the furmers of the ad-
Jjoining villages has been forcibly cultivated
by Air Force authorities and the farmers
are harassed; and

(d) if so, the action taken or proposcd
to be taken agiinst the officers responsible
for it 7

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) No., Sir.
(c) No, Sir.
(d) Does not arise,

sfa dasl gl queafafy

4777. it dro arfew @ ¥ qur
Wt qg aara # gor w3

(%) *mag av ¢ fs oty fawrw
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PROFITS OF HINDUSTAN AERONAUTICS
4778. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
to state .

(a) whether it is a fact that Hindustan
Acronautics Ltd, has been able to increase
its earnings in its sales and is also earning
increasing profits;

(b) if so, the progress in its sales and
profit durng the ycars 1964-65, 1965-66 and
1966-67; and

(c) the saving in foreign exchange made
by the increase in its sales during the above
period 7

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) The sales during the years 1964-65
to 1966-67 and profits earncd are as fol-
lows :
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1964-65 1965-66 1966-67

(Rupces in lakhs)
Sales . 1340-91 1646-33 285787
Net Profit 103-75 121-98 129-24

(¢) The information is being compiled
and will be pleaced on the Tuble of the
House.
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ConvENTIONAL T. V. STATIONS
4779.-SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether under a Satellite Communi-
cation Pilot Project experiment under the
auspices of UNESCO, more conventional
television stations are being set up in the
country;

(b) il so, the details thereof and the
expenditure involved; and

(c) whether all the components of the
TV sets will be manufactured in India ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). A UNESCO Mission
was in India during the period November
17 to D:cember B, 1967 to examine the feasi-
bility of a pilot project on the use of Satel-
lite communic ation. The Mission was
assisted by a counter-part team nominated
by the Government of India. The report
of the Mission has not yet been received.
It will be possible to decide whether all
the components will be manvfactured in
India after receipt of the report.

gfen Hedt o Wi e
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SuPPLY OF TINNED MEAT TO
Army BY Essex Farm, DELHI

4781, SHRI K. RAMANI :
SHRI GANESH GHOSH :
SHRI UMANATH :
SHRI K. M. ABRAHAM :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have received
any representation regarding the slaughter-
ing of prcgnant goats by Essex Farm,
Delhi, who are supplying tinned meat to
Army,

(b) if so, whether it is a fact that due
to the slaughtering of pregnant goats,
there is discontentment amongst the wor-
kers and a large number of workers huve
been dismissed;

(c) whether Government have investi-
gated into the matter; and

(d) il so, the result thereof and the action
taken thereon ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA) :
(a) Yes, Sir. A Member of this House
has represented in the matter.

(b) to (d). Inquiry in the matter reveals
that Army Veterinary Officer conducts
ante-mortem and post-mortem examina-
tion, and it is not corrcct that pregnant
goats are slaughtered for supply of tinned
meat to the Army. However, Govern-
ment is not aware that there is discontent
amongst the workers duc to the slaughter-
ing of pregnant goats.
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SCHOLARSHIPS IN SAINIK
ScHoOOLS

4784. SHRI B. K. DASCHOWDHURY :
Will the Minister of DEFENCE be pleased
to state :

(a) the schemes of wvarious State Go-
vernments, Union territories and Central
Government for grant of scholarships to
the boys who qualify for admission in the
Sainik Schools;

(b) whether any proposal is under consi-
deration to increase the amount of scholar-
ships in view of the rise in prices since the
institution of the scholarships;

(c) the number of students who qualify
for admission, but do not join the school/
leave the schools after joining it for some
time due to financial stringency of their
parcnts; and
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(d) whether there is any proposal to
increase the existing income ceilings for
the purpose of grant of scholarships duo 10
high cost of living ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA)
(a) A statement giving details of the scholar-
ship schemes instituted by the State Go-
vernments and the Ministries of Hcme
Affairs and Dofence for education in the
Sainik Scholols is laid on the Table of the
House, [Placed in Library. See No.
LT-2054/67.)

(b) There is a proposal before the Board
of Governors, Sainik Schools Society to
increase the fees to be charged in the Sainik
Schools. If approved by them, this will
require a consequent increase in the amounts
of the scholarships.

(c) Nostatistics are available. The scheme
of scholarships has been devised in order
to obviate such cases,

(d) No.

wgt Ao wEw S @ ge § I
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APARTHEID IN RHODESIA

4787. SHRI HIMATSINGKA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to the report that the Rhode-
sian Minority Government is taking vigo-
rous steps to enforce apartheid in Rhode-
sia;

(b) if so, the steps, according to Govern-
ment's information, being taken by the
Smith regime in that direction; and

(c) the steps Government are taking
to make them refrain from taking such
steps through the U.N. or otherwise ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Reports indicate that legislation ena-
cted and contemplated by the illegal re-
gime in Rhodesia aims at setting up machi-
nery for the separate development of races
in Southern Rhodesia on the pattern of
the apartheid regime in South Africa.

(c) Rhodesia being a British Colony,
it is legally, morally, and constitutionally
the responsibility of Britain to take steps
to restrain the Smith regime from enforc-
ing apartheid in that territory. India
is cooperating with other like-minded coun-
tries in the United Nations and elswhere
in all action aimed at bringing down the
white minority regime and the installa-
tion of a representative Government in
Zimbabawe, based on the will of the majo-
rity of the population.

ACCOUNTS-CUM-ADMINISTRATIVE
OFFICER IN NATIONAL
SAMPLE SURVEY

478R. SHRI RAM CHARAN : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a post of
Accounts-cum-Administrative Officer is be-
ing created in the Directorate of National
Sample Survey under the Department of
Statistics;

(b) whether the existing arrangsments
have been found satisfactory since the
inception of this organisation; and

(c) if so, the rcasons for creating the
post referred to at (a) above in the context
of the present financial stringency ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS(SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.
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(b) and (c). While the existing arrangements
were satisfactory in the beginning, it has
been felt for some time past that due to
increase in the volume of work in the
Directorate of Natiopal Sample-Survey,
he arrangements for supervision of accounts
and administration work should be stren-
gthened. The extra expenditure involved
is nominal.

MANUFACTURE OF RADAR AND
MicrowAve EqQuiPMENTS

4789. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether there is any proposal to
set up a new unit for the manufacture of
radar and Micro-wave equipments;

(b) if so, the details thereof;

(c) the estimated cost of the unit; and

(d) when the unit is likely to be set up?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L, N. MISHRA) :

(a) Yes, Sir.

(b) to (d). The Bharat Electronics Limited,
who have been entrusted with the planning
of the new factory, have commenced the
preparation of the Project Report. The
details of the project, e.g. estimated cost,
schedule of production, etc.. would be
available only on the receipt of the Pro-
jeot Report, which is expected by the middile
of 1968.

MANUFACTURE OF TELEVISION SETS

4750. SHRI YOGENDRA SHARMA :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 30 on the 14th November,
1967 and state :

(a) the estimated production capacity
of the firms given licences for the manu-
facture of Television Recciver sets;

(b) when the production is likely to
start; and

(c) the estimated price of the television
sets produced by these firms ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA) :
(a) Two firms have been licensed for the
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production of 10,000 television receiver
sets each, per year,

(b) By the middle of 1968.

(c) Televison sets with 23" Screen are

expected to be marketed at Rs. 1500/-
cach and those with 19" Screen at
Rs. 1350/- each.

Cumvese TROOPS CONCENTRATIONS ON
NorTH SikkmM Bomroer

SHRI SAMAR GUHA :
SHRI N. K. SOMANI :
SHRI K. P. SINGH DEO :

Will the Minister of DEFENCE be
pleased to state

(a) whether it is a fact that China is
concentrating troops in unusual strength
along the border areas of North Sikkim;
and

(b) if so, what is the underlying objec-
tive of such Chinese build-up along the
sensitive Indo-Chinese border areas ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) - (a) Although the
Chinese continue to remain in strength along
our northern borders and the borders of
Sikkim with Tibet, there is no indication
that in recent months there has been any
significant increase in that strength on the
North Sikkim border.

(b) Does not arise.

4791.

Loan 1o MNepaL

4792. SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the total amount of loan given to
the Nepaless Government since 1947;

(b) the terms and conditions thereof;
and

(c) the purpose for which this amount
has been utilised by the Government of
MNepal 7

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS(SHRIMATI INDIRA
GANDHI) : (a) Rupees one Crore.

(b) The loan is to be utilised for the
establishment of industrial enterprises in
Nepal, particuarly in the fields of jute.
cement, paper, textile industrics and such
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other industries which would be beneficial
to Nepal. It carries interost at 3% and
is repayable over a period of 15 years,
(o) Being utilised for industrial deve-
lopment.

famt & fed aw wi facaw

4793. St WHTE RY: W oNE™
sl 7% Faer A Far w46 fr

(%) wr a8 & & fr ad 1968
69 & frd famt Ty Ao
& fadt 75 w0T 43 W TG #7 wfir
frm W w1 = ar;

(@) a1 ag ot &9 & f5 9w
ofr & 7T 927 FT 70 FAT 41 a8
o & feqr m g ak

() afz 7, @ v w=r wU
g R afz 7 ot ™ T F At
feaf 7t 2 7

wam W, s nfer woRr, @veom
Wt war dfreen Wt (sie
gfra o) : (%) g FwR A
Y a9 1968-69 ¥Y FroAT ¥ ford
75 HUT 43 AT 9T ¥ qg-sgawqT
F1 weama fear &0

(@) weu # afes AT 1968-
69 & wwary andY fasrandiT &

(w) ww7 7 A

OPENING CEREMONY ON MANGLA
Dam

4794. SHRI SRADHAKAR SUPAKAR:
Will the Minister of EXTERNAL AFFAIRS
be pleased to statc :

(a) whetber it is a fact that at the time
of the opening ceremony of the Mangla
Dam, the contribution of buge sums of
money by India was not meationed in the
report: and

(b) whether the Indian national Flag
was not flown along with the flags of other
nations at the above ceremony ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

7800

PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Yes, Sir. The
Indian Flag was not flown at the opening
ceremony. Flags of only those countries
who had contributed to the construction
of the Mangla Dam were flown at the
ceremony, and we were not one of these.

REPATRIATION OF INDIANS
DETAINED IN BURMA

4795. SHRI S. C. SAMANTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the further progress made in the
matter of securing the release and repatria-
tion of the Indians detained by the Bur-
mese Government for the so-called economic
offences; and

(b) the facilities afforded to them by our
Embassy in Rangoon ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Two more persons
have been released very recently bringing
the total released from jail to 56 porsons
so far. The Embassy is pursuing with the
Burmese authorities the release of the re-
maining 23 persons still under detsntion.
The Embassy interviews the detenus and
arranges interviews with their families and
brings any difficulties mentioned by them
to the notice of the Burmese authorities
for remedy.

REesUMPTION OF TALKS WITH
NAGAS

4796, SHRI K. P. SINGH DEO :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the leaders of the under-
ground Nagas have offered some fresh
conditions for the resumption of talks
with Government on thc Naga pro-
blem;

(b) if so, the main features thereof;
and

(¢) Government’s reaction thereto 7
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
| TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Government of India
have not been approached in the matter,
by tho Underground Nagas.

(b) and (). Do not arise.

A0 AND SeMA TRIBAL
CounciLs

4797. SHRI YAJNA DATT
MA

SHAR H
SHRI HEM BARUA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Ao and Sema
Tribal Councils have passed resolutions
asking all-non-Nagas running shops or
doing business under the licence of local
Nagas to quit the Nagaland area within
six months;

(b) if so, the details thereof; and

(c) the steps taken by Government for
the security of non-Nagas who are doing
business in MNagaland ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). State Government
of Nagaland have informed us that they
(the State Government) have set up a com-
mittee to examine the matter. The State
Government has also informed the Tribal
Council/Councils concerned not to take
any precipitate action.

PAsSAGE OF ISRAELI SHIPS
THROUGH THE SUEZ CANAL

4798. SHRI BEDABRATA BARUA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have taken any
steps to resolve the situation arising out
of the stand taken by the U.A.R. Go-
vernment not to allow Israeli ships to pass
through the Suez Canal; and

(b) if so, the outcome thereof 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRMATI INDIRA
GANDHI) : (a) and (b). Isracli ships have
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never been permitted to pass through the
Suez Canal and the present situation in
West Asia does not owe its origin to the
denial of passage to Israeli navigation
through the Suez Canal.

It may be mentioned that since the very
beginning of the West Asian crisis, India
has in cooperation with other countries,
continued to make strenuous efforts at
the United Nations and elsewhere to assist
in the finding of an acceptable solution
which would bring about peace and sta-
bility in the area on a lasting basis. After
prolonged consultations among members
of the Security Council, a draft Resolu-
tion sponsored by U. K. was passed
unanimously on November 22, 1967.

Price or TRANSISTOR RADIO SETS

4798-A. SHRI 8. C. SAMANTA :
Will the Minister of DEFENCE be pleased
to state :

(a) the efforts being made to bring
down the cost of the transistor radio
80 as to place it within the reach of general
public; and

(b) the price of the single band low
cost transistor radio at present ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA) :
(a) It has been decided that 75% of the
new capacity being licensed for manufac-
ture of radio receivers, whether valve type
or transistor type, is to be used for the
production of low cost radio receivers.
Components constitute the major portion
of the cost of radio receivers. Thereforo
steps are being taken to get these manu-
factured at cheaper prices.

(b) The prices at which single band
low cost transister radios are being sold
vary from firm to firm. One of the sets
is being sold in Super Bazar for Rs.
85/

APPRISING M.Ps. wiTH DEVELOP-
MENT PROGRAMMES
4798-B. SHRI K. LAKKAPPA : Will
the PRIME MINISTER be pleased to
state :
(a) whether any instructions were issued
to the State Governments stating that
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Members of Parliament should be apprised
of agricultural and other development
programmes during their non-Session
perlod;

(b) if so, whether any reports have been
called for as to how far theofficers and
the State Governments have followed these
instructions; and

(o) if not, whether Government would
take steps to see that the respective consti-
tuency programmes are apprised to the
M.Ps.?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Ministry of Agricul
ture, Department of Community Deve-
lopment, wrote to State Governments re-
questing them to afford facilities to M.Ps.
to visit Development Blocks and sce the
working of agricultural and connected
programmes. No other general lettor on
the subject has been issued.

(b) and (c). No special reports were
called for by the Agriculture Ministry., It
is assumed that the State Governments
providled M.Ps. with appropriate facili-
ties,

ESTABLISHMENT OF A COMPUTER
CorPORATION WITH U, 8,
ASSISTANCE

4798-C. SHRI K. P. SINGH DEO :
Will the PRIME MINISTER bo pleased
to state :

(a) whether Government propose to set
up a Computer Corporation in Indla with
the assistance of an American firm;

(b) if so, the details thereof; and

(c) the benefits likely to be derived by
setting up such a Corporation ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Ten computer systems
are being located in different parts of the
country, A proposal to bring the acti-
vities of these computer systems under a
corporation run by Government is under
consideration. No assistance from any
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American firm in the setting jup of the
proposed corporation as such is contem-
plated. »

(b) and (c). No detail have been worked
out yet,

PAK INFILTRATORS

4798-D, SHRI R. R, SINGH DEO :
SHRIBEDABRATA BARUA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have sent a
protest note to the Government of Pakistan
against their policy of sending the infiltra-
tors into Assam; and

(b) if so, the reaction of the Government

of Pakistan in this matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Several notes have been
sent to the High Commission of Pakistan
urging them to prevent such infiltration.

(b) Pakistan Government have repeatedly
denied the charge, alleging in turn, that
the infiltrators are Indian nationals evicted
from India and whom the authorities in
Pakistan are obliged to send back.

Serrmvg UP oF ILmentTE ORB
PROCESSING PLANT IN
KERALA

4798-E. SHRI A. K. GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRIMATI SUSEELA

GOPALAN :
SHRI P. GOPALAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether there is any proposal to
set up an ilmenite ore processing plant in
Kerala to make use of the rich ilmenite
deposits in that State ;

(b) If so, the details thereof; and

(¢) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Indian Rare Earths
Limited, a public sector undertaking under
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the administrative control of the Depart-
ment of Atemic Energy, has finalised plans
for sgtting up a processing plant at Chavara
near Quilon (Kerala), to produce the fol-
lowing minerals in the quantities indicated
against each '—

DECEMBER 18, 1967

R - Metric

tonnes/

annum
IImenite . 100,000
Rutile ; s . 5,850
Zircon . W 7,000
Monazite . i = . 585
Sillimanite . . . 4.100

_ The estimated fresh outlay on this plant
i1s approximately Rs. 160 lakhs,
(¢) Does not arise.

faeit fawrm arfree

4798-F st Toftc fag wreslt :
T NEW WA g @R A IO oSG
fi faelt farer strfirers Y fem @
¥ | garg ¥ ol Ay o @

87

wat oar  adfww-wnd wa (s
thaa wiet) : oF waww ¥ A
dara § favy gErawr S w9
SR gfear & few § sraww
gy &, & foar o 1 gt aw faweit
fasra srfuaT &1 qvary &, g s
oy fasroneftr 2

12.14 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE
DISTRIBUTION OF POSTERS IN ASSAM
SAYING 'ASSAM FOR ASSAMESE"

MR. SPEAKER : Shri Daschowdhury.

SHRI DHIRESWAR KALITA (Gauhati) :
On a point of order, Sir.

MR. SPEAKER : How can a point of
order arisc when- there is no subject at all
before us. Is it about the calling atten-
tion 7

Assamese” Posters 1806
(C.A)
SHRIDHIRESWAR KALITA : Because
some pamphlets were found somewhere in
Assam saying “Assam for Assamess”, you
have allowed this calling attention notice.
Many notices were givento you..........

(Interruption)

MR. SPEAKER : You cannot question
that on the floor of the House, You bave
no right to question it on the floor of the
House, Nothing will be taken down.
You may have your satisfaction.

SHRI DHIRESWAR KALITA :**

SHRI JYOTIRMOY BASU (Diamond
Harbour) :**

SHRI B. K. DASCHOWDHURY (Cooch
Behar) : Sir, I call the attention of the Minis-
ter of Home Affairs to the following matter
of urgent public importance and I request
that he may make a statement thereon :(—

Distribution of posters in Assam saying
“Assam for Assamese”.

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN) : Mr. speaker.
Sir, the state Government have informed us
that some posters, mostly in Assamese,
but a few in English also started appearing
from middle July to middle August, 1967
containing slogans like “‘Stop Exploitation
of Assam”, *‘Assam for Assamese" and
“Down with Federal Plan" etc. A leaflet
entitled “Ahvan" was also found in circu-
lation in Nowgong town exhorting the
Assamese people to launch a peaceful
agitation against exploitation by the non-
Assamese people. In early November,
1967 a printed handbill addressed to stu-
dents was found in limited circulation in
Gauhati. Tt emphasized the theme of
“Assam for Assamese” and asked the
students to fight for the legitimate right of
local people to get preferential treatment in
both public and private  employment.
Enquiries made by the State Government
disclosc that a number of miscellancous
groups that have recently sprung up are
circulating pamphlets and posters. No
established political party or organisation is
reported to be responsible for these postars.
The State Government are making further
inquiries in the matter. The Central Go-
vernment are in close touch with the State
Government regarding these develop-
ments.

**Not recorded.
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SHRI B. K. DASCHOWDHURY : Sir,
it has been stated by the hon. Minister that
no established organisation has any
connection with this. So far, we have
come across the cases of the Shiv Sena and
Hindi Sena. Here, you find another Sena,
that is, Lachet Sena, in Assam. With your
permission, I would like to quote from
Indian Express, Delhi Edition, of 2Ist
‘September, 1967 :

“The *Assam for the Assamese’ move-
ment is gaining strength in this frontier
State of India. A Lachet Sena on the
pattern of Shiv Sena is being organised
in Assam.

Reports received in the State capital
from all over Assam indicate that the
sponsors of the move have intensified
their poster campaign during the last
few days. ..... posters asking the Assa-
mese to unite to ‘free Assam’ have
appeared in all important towns of
Assam,"

These posters pose a serious problem to
India today. This is simply furthering a
cause of disintegration movement in India,
Not only that. This has caused wide-
spread insecurity and nervousness in the
minds of the people, non-Assamese speak-
ing people. May I know from the hon.
Minister whether the Government propose
to make a thorough probe and investiga-
tion through C. B. L. to find out the origin
and the real intention of the Lachet Sena
and this poster-campaign in Assam ?

SHRI NAMBIAR  (Tiruchirappalli):
Including Shiv Sena.

M.R'SPEAKER : Don't bring Shiv Sena
at every stage.

SHRI Y. B. CHAVAN : I do not deny
the seriousness of the problem that these
Senas have raised. But as far as develop-
tments in Assam are concerned, I am sure,
the Assam Government js aware of it and
they are making certain probes and enquiries
into the matter. As I said, we are also
in close touch with them.

st v Ferg el (armree) @ S
f& wria g W wgRT A Fg & W@
aHEqr ®Zd AW § WK §e §w
7 To i A97 T @l f TR
¥ FAT T T AN F FRAAW, ATETAT
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AR QIIFTT F AT w7 AT P
IN AHAE F W QG § 1 a5 AEAE
AT 77 H § AR FE Janeit & faw
# Y AT SAt & 4g o o ga &
e ag gt =ify @ glaard i gfam
AT FAN FTE L R g W
qform g a5a § 5 fesll & &
Yt 7 G99 g 97 AT AW F W
uw fafaer feafr dzr €t w1 fawiw
7 ¥ F410F araTH gATEr @A BT R
¢ wafaq g %1 gfe & @ 71 iy
age ¥, g Wl wgeT ¥ QAT A
gfFaar qdt ot ara aff ¢ 5 g
fadelt odet &1 @ aw¥ | g9 ),
T AER F gAdET FT A ATHA A
WRIT ST A SE @ d gra Ay ?
g farwil & Y wifergqeh weerfeae 7
FT R § TTF AT 781 TF A AT GER
F A7 7 ¢ ag-aferwa aff @ ¥y
a1 ag 7T feafa g7 qag 4 @ o
g ody feafa 7 & 7g o wor FT
AT g 5 #ar fyafea fedwq dw
N §, T TFR ¥ €@ra7 mew A AW
FgEr s gfed @mygy IwE
ATEAR ¥ FTEAE T H AL HT
#1€ feaha & 7 T Far 9T T9T-
FIHE &Y g7 Ay § fafa fadm
2 {5 q wATaAET FEq Io14, foraw
fir g& wwT Y 91 Afafafaar §, 97 9%
AFATAR IA R q@GrATA oy 7

SHRI RUPNATH BRAHMA (Kokra-
jhar) : I am sorry, Sir, I could not follow
the Home Minister. Iwantedto know....

MR, SPEAKER : He may plecase sit
down, He has no right to ask anything.
This is call-attention. Call-attention is &
thing where only persons who have given
notice to ask questions have a right to g=t
up and ask a question. Almost cvery day
he gets up; probably he does not know. He
bas no right to ask a question unless his
nams is there printed. ...... (Interruptions)
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : These observations should be
circulated among all Congress members.

“Assam for

MR. SPEAKER : I have not allowed

them.
Tee Hon. MvMISTER

SHRIY.B.CHAVAN : The hon. Member
if 1 have understood him rightly, wanted
to emphasize the seriousness of the prob-
lem. 1 have already answered that certain-
ly we do agree that these tendencies are a
serious threat and there is no doubt about
it. 1 am sure the State Government is
quite aware of it and if any preventive
actions are necessary. 1 have no doubt
they will not hesitate to take them,

SHRI HEM BARUA (Mangaldai)
Here is the Home Minister who has not
been able to apprehend anybody. This
might be the handiwork of pro-Chinese or
pro-Pakistani elements. There are anti-
Assamese clements. May 1 tell him that
Assamese are the most exploited citizens in
India T (Interruptions)

MR. SPEAKER : He may please resume
his seat.

SHRI B. K. DASCHOWDHURY :
May I ask another question 7

MR. SPEAKER : It is not permitted.

SHRI B. K. DASCHOWDHURY :
It is very important , Sir................

MR. SPEAKER : May be, it is very very
important ; it is not permitted.

May I tell my hon, friends who have
raised something as a point of order, to
write to me first 7 My request to them is
that they may write to me; if there is any-
thing wrong somewhere, I may correct
myself and do something, but they should
write to me. If they raise it on the floor
of the House, I will not be able to under-
stand it. Therefors, whether it is Mr,
Basu or any other friend, I will request
them to write to me; if there is anything
wrong, I will certainly correct it; I will even
send for him and talk to him also,

MR, MADHU LIMAYE.
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st vy fomd : (W{iT) @ orsqw
qgeq, § A fawerfad w1 g
I5TAT ATEATE | ¥F A AW GO AL G |
oW fad & faee o gt 4w ad-
qE Wl & faere gorar g, AYI€@H
AW &7 T€ AAT ATQT §, AfHT ST
F ¥ SAqAT B HIT FCAT WTRAT
g1

eqey HErey, <1 faT og’ s wrer
s 93 gt R gY@l 9T, A EH
T ¥ & Tdv gear wéi, forawr W
TS § 58 T34 FT 67§ W qEET A=
TEY FHET | oA W IF F A H
Fgr ¢ fr swer 7 &1 aremwr Wy,
w2 ag g fe o= fawrow & fa3
qA AIF &7 TE dF HT TEATH a7 FT
fad 73 4 1 g% ¥27 F WA qT=
off FTa MIT T TR AT 1 Hifww
N | 99 FEA @S I 91F, ar
TEAITRIATTATCFCGITAFH B 0w
Y, fad ae & @ & i W
Zz 77 At we-efEdT AT wsr
91, qE 9 7T, AE) ar ¥ 1 39 A
A §

Fmagg Fgram g fF wamm ¥
Tz wm A g goy wifgr q ?
T F A § o § 5 g OF wa
R o qa fAwTT gar g, ar e AT
a7 o 2 § e et e
I F AR 3 faae a% w2 qadt §,
fomat srar grar &, ¥ st ond § s e
TEA I FRTARX §1 Fag Frar
g 7 g favrea & 9 @ go A
wifeq afs age At v g, s st o
w1 WY& frer | wfew segw wgew,
HANT (499 F 1 I 77 F sqqeqT
@ o€ }—s@ F1 A g7 A oA
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W &m wifd | g7 ¥ avafan fam
367(3) ag § fF—"If the opinion
of the Speaker as to the decision of
a question is challenged, he shall
order that the Lobby be cleared.” T&
FT 32V 78 § e 9t arg< geer §, sA WY
AT 7 A o Ao-fawrem g T @
AR I AT A% | A HT TR WY A §
fiF are wE i T e e F Qv
&, oY ag AT O TF, IT W AR
v & fag AYT fegr wnw | gw A
gt & o <it &g &1 e § @A AER
s F A€ g afesc 1 W@
T I F AT A1 45 T AIX {AXT
¥ Ffgdc §1 @AW 7 FET N
@ TR | o & A o wE=
ARTE, IT H AR AT BT ATGHFC
21 W AT T § I ST AT ATA
fag wgr wmar § | ¥few ag g
BY W9 & A% TS gAY Anfgd—
0 0 WAy A ot T 8, W RO
A9 TEY , TS TEC gAA A0l |
O feafa & afz wdfio aeer ¢ W
LSRG SR L
Fg &5a 4 31 F qar gwwar g 5 s
qar T Ty 5 s A @i
df@T aga 7 9« Fg arar A g
T 97 | qF FH @A i dAfaq g

X §EF F § LY I AT9F ATHA
TRAT AEATE | UF T AW ATX
ENIT— W T9Y AT Fee A §, Wfwr
e g—egufas fi w1 afewmer
Y @7 9T AT AR S F Ted] A -
aegufy &, fedi wrdm w5
afed | I ag 7Y war fr fgede
W, IFA F@ q—IW] 7§ A,
afws § O, ared afcfmee & oY wrard
g, I WITdrg wrre w ATAT #Y |
aeafa W ¥ o A 7T, @Y IR
YT W@ fRET, qW IF WEAT FY AT
™ 8 § oF faww  wRE wEw 6
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T &Y IH F A gAT T F Il HY
AT AT T A IHH AR A I
o1 A G, g A ¥ Ay ol |
a4 Tem—Ar<fi faT W, wH,
® Wem §, 9 wawe favafagrey
F 0F 9§ 7 @ taT e ¥ qw oW
B, AR @ AMG |IH AR K
UF WeI@  ggi anar, # av 96 AT
ggi 7EY 41, ¥few 17 agw 7 oF fawga
FETHTCT FEAE FT & IT & a9
"% syagr< fFar AT wearq @m, AT
T WA, TEHY AT GH WIE W A
frdt faee wr AT aArd ) 99
¥ amaw % favrm feee wfafa & o
g Wan, digr 3@ YA W fxaT )

fawdr Qr<fir aeit 7 aferwr o fedi
fadrdr qrAT gu—d e §
g F O F AT qg T AT FF I
& F f@de adi o @ —w
9T @ BT, qAGE AT FEH 6T
FT AT, I AE & A I W@
¥ orEl & " 7 72 w2 & fr Sad 7
9T A0 AT Wi §—%F AT agt W 4
T F07 T | g IH ALE K1 GTNSAT Y
sogr AgY  wwwd,  Afea wfeage
fafaq-ar-waidi #1 g7 =0T awwA
§ | FE-HE, ARG, AW K AT
1 F sewr AN @umar, AfET TR
W FEA F HTEG §i A TE-HT T
W & F, ar for ¥ @ qaw
39 ¥ Ug qIA $4 39 T q6aT §, I
FAAF AV T F FTT e
wrar Qg7 o7 i g | gfervraTe & a1
Fw g i fgdr v on i &, sorcam
& w1 7 wT g f stad qrdi o i 8
¢ fad ga% O% 1w FT a%a §, Twfa
q g9 ! A9GT ALY 1A qFar | Afeq
aft g@R @24 & 9IEw Q4T FH W
a7 A 39 & fad gw *1 §o wyeaw
mfﬁ'ifl
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[efht wy ferrd]

F ®1§ TEAT WA A FTAT ATEaT
£ 1 W T A1EA € I AT qferaraedy
dfeede & & 9 F AT OF IO
TWEFATE | IHF 120 (% X q¢
feargan & :

“Other acts besides words spoken or
writings published,  reflecting upon
either House or its proceedings, which,
though they do not tend directly to
obstruct or impede either House in
the performance of its functions yet
have a tendency to produce this result
indirectly by bringing such House into
odium, contempt or ridicule or by
lowering its authority may constitute
contempts.”

M HY OF T AT FoWA®
# 0F qaw @ g

“disorderly conduct within the preci-

nts of either House while such House

is sitting.”

o9 qg §ET F FET § AT & ar
TN F AT Faw ) GHE
A S A AT § ag W% 7 oy
g1 T adF N oF §R frme g
afer # S¥ vgT FH =T FT W
A AT IRaTg F dAw g &) fAdw
Fonm wgar § F awmmdin awe
EHRE A AR TE MIA T AT A
FEWE | H 3G H ALK §G AR bgam
THAT § GIF AT @A A a8
g w8y § 5 R afasc § | &fFT
@ TO%  F7 FaEgC W I F A
Fm T @ 59 &7 § ArErEar
g o< & & SrdAT Far § B o q|
78 A &1 fawerfesr wfafa & 9@
a1 yeard F F faq swfa
g
SHRI V. KRISHNAMOORTHI (Cudda-
lore) : May I make one submission ?.. ..

MR SPEAKER : Now, I would like to
hear Sbri N, Sreckantan Nair who is the

person  concerned. Why does Shri V.
Krishnamoorthi want to get up and speak ?
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He is present here in this House, and let
us hear him.

SHRI N.SREEKANTAN NAIR (Quilon):
I am giving a personal explanation under
rule 357..—

ot oy fowd : syt wgie, ag A
R AFArY, F A8 qBATE 1 F o
BT TEA IBT RIE | ¥W AR 357 |
FATE I IX G 1 IR W &
AT A A A5 ATHT 357 7 qE)
T AR T F A9 FT sqawqr TEan
g

SHRI N. SREEKANTAN NAIR
I am on my legs now., How can he get
I

st wg fowd : & orsuer & sqweqy
g | §

MR, SPEAKER : I have called shri N.
Sreckantan Nair .

SHRI NAMBIAR (Tiruchirappalli) :
We shall obey only the Speaker. It is not
Shri Madhu Limaye who is to dictate every
thing to this House. Shri N. Sreekantan
Nair knows that he has to obey the Speaker
only.

st wy femd : 2M@7 A8 " -
TTEEANTH | 7Y A9 A a9
g A% a7 F FAT FE AT HrEA F
Fifera AT w1 &

ot oW weAre (et afao )
B9 TH ;iva A FO0 | gg W W
TasTE |
MR. SPEAKER : Order, order. Let
there be no controversy about it now.

o 7y fowd : q@ St max W
¥ ot Fgr 39 T T AT & | W
TF o # feweT @ w0 wifaa €
2 ? F 7o Iaq e FT EAA
AT |

oft T FeANW ;g9 1R F agiwa
T FG | T TN w0 Fgr § o0 Ay
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g F e & 7 ag W) o qhw
2?7 SN Fe 7F Feav & ag A FTHT
w3

SHRI NAMBIAR : We shall respect the
Speaker only who is the authority so far
as this House is concerned. But every
now and then we find that Shri Madhu
Limaye and Shri George Fernanades gett-
ing up and trying to dictate to us.
They think that by shouting they can do
90, ,000uen (Interruptions)

MR, SPEAKER : I want to hear Shri
N. Sreeckantan Nair only. The others
may resume their seats.

SHRI NAMBIAR : Shri N. Sreeckantan
Mair will only obey your orders, and not
those of Shri Madhu Limaye or Shri George
Fernandes. You have called upon Shri
N. Sreckantan Nair and he should be allow-
ed to speak,

MR, SPEAKER : Let not hon, Members

heat into it. Let us verify the facts.

SHRI V. KRISHNAMOORTHI : Before
hear him, I want to make a submissi-

MR, SPEAKER]: I want to verify the facts
first. How can the hon. Member say the
facts about him ?

SHRI V. KRISHNAMOORTHI : I
want to point out that you have already

disposed of this matter.

SHRI S. K. SAMBANDHAN (Tiru-
ttanl) : You have already disposed of it.

MR. SPEAKER : Whether I have dis-
posed of it or not is for me to say and not
for the hon. Member,

SHRI V. KRISHNAMOORTHI : I am
opposing the motion.

MR. SPEAKER : He may oppose it
later. I have not placed it befo:e the House
yet.

1 bave not disposed of it yet. All that
1 know of was what happened in the House
only; Shri N. Sreekantan Nair came in
and shouted ‘the doors are not open’, and
he shouted in such a way that I was really
nervous that something  criminal had
happened, and I immediately asked them
to open the door. I accept that much.
I &4 not know anything beyond that while
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I was in the Chair. There is no point in
the hon. Member's saying that I have dis-
posed of it. He wanted the doors to be
opened, and immediately 1 said that the
doors would be opened. Beyond this,
I did not know what had happened; 1 was
in the Chair continuously the other day
for nearly two and a half hours, and I did
not know what had happened eariler.
Therefore, to say that I have disposed of it
is not correct. 1 had disposed of it only to
this extent that I had asked them to open
the doors, and nothing more than that.
As to whether the glass was broken, how
many doors were damaged, what happened
to the staff and so on, 1 am not aware of
these things, and I do not want to give my
opinions or say anything about them here.
If Shri N. Sreckantan Nair had done any-
thing, he himself will explain now, I do
not want other groups or parties to mport
politics into it. Shri N, Sreckantan Nair
is here present in the House, 1 would like
him to say what he wants on the question
of facts only, not on the question of rules
and all that. We have been taking notice
of disorderly scenes now. Whatever the
rules may be, let not Shri N. Sreeckantan
Nair worry about it; let him now give us
the facts in regard to what had happened
according to him. That is all 1 want now,
and nothing more.

Shri N. SREEKANTAN NAIR : As
certain allegations have also been made
and reflcctions cast on me, 1 have to reply.

MR. SPEAKER : He may rcply, but not
under some other rule, Do not worry
about the rules. I take care of the rules.

SHRI S. K. SAMBANDHAN rose—

SHRI N. SREEKANTAN NAIR : The
Deputy Secretary of the Lok Sabha served
on me & notice at dead of night on Satur-
day, 16th December 1967, demanding a
reply by 10:30 a.m. on Monday, 18th De-
cember 1967. As Sunday is & holiday, the
time-limit laid down is unfair and unreason-
able even on a routine matter. On a very
serious allegation levelled against me of
violating the privileges of Parliament, I
have not been given even the opportunity
to refer to the official records. Yet, as
the aliegation has been made on the fleor
of this House, 1 ask your permimion to
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[Shri N, Sreckantan Nair]

make a personal explanation under rule
357 of the Rules of Procedure and Conduct
of Business in the Lok Sabha.

On Saturday, after polls were taken on
amendments Nos.102—118 to the Languages
Bill, I felt disgusted and wanted to get out
and breath fresh air. I found the doors of
the Lok Sabha lobby locked, even after the
announcement of the results of the division
and at the time when the hon. Member,
Shri Surendranath Dwivedy, was pleading
to get his amendment No. 132 accepted.
I explained to the Watch and Ward Officer
that the result had been announced and that
he had to open the door. He replied that
he had orders not to open the door. I
told him nobody had a right to keep me as
a prisoner in a locked room. Yet he
refused to open the door.

So I came back and told you :

. “8ir, in between voting I have got a
right to go out. Why should they lock
it

You then said :

“If anybody wants to go out, he may
go out. The doors may be opened.
Nobody can be prevented”.

When I went back, I still found the doors
closed. So, I knocked the door. Then
another officer came and let me out.

I had no altercation with the Watch and
Ward steff whose predicament I could very
well appreciate and sympathise  with,
But 1 was also not prepared to concede to
anybody, including you, the hon. Speaker,
the right to restrain me within locked
doors when no Division is being recorded
in the House. The proceedings of the
House would substantiate the fact that I
attempted to go out only between Divisions.

As to Shri Prakash Vir Shastri, he can-
not understand or appreciate the emotional
upsurge of a freedom fighter when the future
and the unity of the country is in danger.

So far as Shri Madhu Limaye and Shri
Yadav are concerned....

MR. SPEAKER : They have explained
thelr point.
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SHRI N. SREEKANTAN NAIR : No,
Sir. 1 must explain.

So far as Shri Madhu Limaye and Shrl
Yadav are concerned, they are the lucky
beneficiaries of the milch-cow of the post-
independence socialist movement which
volunteers like me have nourished with
our sweat and blood under the great leader-
ship of Shri Jaya Prakash Narain, Shri
Atchut Patwardhan, Shri Asoka Mchta and
the late lamented Dr. Lohia.

As one who has been penalised for his
patriotism for about 6 years of the cream
of his youth in the prisons of a princely
State in sub-human conditions, I am mnot
frightened of the prospect of a few days
or months or even of years in a Congress
prison in Free India for fighting for the
equality of the people of the non-Hindi
States with those of Hindi States. ...

MR. SPEAKER : No, no. Nobody
wants to imprison him.

SHRI N. SREEKANTAN NAIR :
....Therefore, 1 still maintain that the
restriction imposed on my movemenis was
illegal.

As regards the point made by Shri Limaye
that the doors would be opened only to let
members in, not to let them out, that is a
one-way traffic which no one can accept. of
course he understands only onc-way traffic.
Some people may be frightened by him,
but T am not afraid of him, I have got as
much right here as Shri Madhu Limaye,
If I do not abuse my rights, it is because I
have got more self-respect, not because
of anything clse.

On the question which he raised of dis-
orderly conduct, you know which party in
both Houses indulges in that conduct . . -

SHRI NAMBIAR : We are suffering
because of that.

SHRI N. SREEKANTAN NAIR : I
may lose my temper on only very fundamental
matters like the language issue. But 1
am one of the disciplined members of
this House. But on this issue we are
agitated; on this issue the entire non-Hindi
people are agitated and we will fight.
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SOME HON. MEMBERS rose—

MR, SPEAKER : I am not calling any-
body on this issue now. The motion
has been made, and he has replied. If
you are allowed, all the 500 members will
have to be allowed.

SHRI V. KRISHNAMOORTHI : His
eyes are open only now, his eyes were not
open when Mr, Kachwai burnt the language
Bill. (Interruptions)

MR. SPEAKER : This has nothing to
do with language.

SHRI V. KRISHNAMOORTHI : Be-
caose he is a South Indian, this motion has
been brought by Mr. Limaye.

SHRI S. K. SAMBANDHAN : [ wanta
clarification.

SHRI1G. VISWANATHAN (Wandiwash)i
Because he has opposed Hindi, Mr. Limaye
has chosen to bring this motion. We know
how these people behave and how this
party behaves,

SHRI V., KRISHNAMOORTHI : Icrave
your indulgence for only one or two minutes.

MR, SPEAKER : I do not want any dis-
cussion on this, Nothing will be taken
down.

(1]

SHRI HEM BARUA (Mangaldai) : May
1 request Mr, Limaye, through you, to with-
draw the motion, because tempers are
frayed in the House.

MR. SPEAKER : He can himself say
that.

SHRI V., KRISHNAMOORTHI : Mere-
ly because he is from Kerala, this House
should not be used as an instrument to
condemn a man from the south. (Inter-

ruption)
st wy fowd : g WY AT H §

MR. SPEAKER : May I request all
of you to sit down 7 (Imterruptions)
What is all this 7 For nothing you
arc meking so much noise. (Interruptions)
Will you kindly sit down, or all of you
want to continue like this 7

##Not recorded.

AGRAHAYANA 27, 1889 (SAKA)

Privilege 7820

SHRI NAMBIAR : The records show
who misbehaves.

MR. SPEAKER : Mr. Sreckantan Nair
has given a statement. What he hes to
say, he has tosay. Why should others be
excited 7 Nothing has been done ncw, [
think you want to be cxcited, you are not
excited I know, you try to be cxcited; there
is no reason but you want to be excited and
you are not able to get excited,

SHRI M. R. MASANI (Rajkot) : Sir,
I am very sorry that the Leader of the Hcuse
is not here at this moment to guide the
House in this matter. What has just
happened is extremely distressing,. What
should be considerca on merits is becc ming
a continuation of a linguistic dispute which
has nothing to do with us just now, That
matter is closed,

Shri Madhu Limaye has brought a
motion. The hon. Member, Sri Bhri
Sreckantan Nair, evidently got excited the
other day and did something which I am sure
he himself is not happy about now. Quite
apart from the point whether he should or
should not have been stopped from leaving
the House, 1 am sure he will appreciate
that breaking the glass and using violence
is not what is expected of an hon, Member
of the House—a breach of dignity of this
august body. 1 think the best thing would
be if Mr. Sreekantan Mair, as a good Mem-
ber of Parliament, gets up and tells you
that he regrets his action, that he lost his
temper because of provocation, In that
case, Mr. Madhu Limaye should with-
draw the breach of privilege motion.

SHRI N. SREEKANTAN NAIR :
1 am not a renegade and 1 do not retract

anything,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, the seriousness of the matter is there,

What we have heard from Mr. Sreckantan
Nair and the points that he made out are
perhaps enough to drop this matter, [
therefore suggest that the matter may be

dropped.
oft wy foerd . warAl AR A A
# 32 agl 7w & 1 gafad ool
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[sft 7y fored)

&1 At & 7Y mAar | anewr moRw
T T§ A AT GAE 1 F
TR & fAg coreT wivar § 0 s
a7 @ P o Fu mywer
T |

_SHRI HEM BARUA : Dr. Ram Subhag
Singh said that the matter may be dropped.

MR. SPEAKER : Yes; it is true that the
Minister said it and Mr Masani also said s0,
But it is not my job to force anybody to
drop or not to drop anything. Now that
Mr Limaye's motion is before the House,
Irequest,...

st wy fawd : @w Faw mar F &
T gww fag &t 1 F gared AT
g
oft s fagr €t wrdedt (Ferege)
T T [F a7y 77 yEArT 98 F qrHA
T SOV AT AT AAAIY TTET AN
f@raaT AT ¥ @3 YT F¢ foqr
A& w9 A frdga wear g e s
B 9rer YR AT § I qraw T w9
¥ faq o' ¥ sarer & 6 g dare @
MU FIA AT 9T G THE T F
fag
MR. SPEAKER : Then we will take it up
tomorrow. I do not think we should get
excited on this matter. Tomorrow lct us
take up this matter, so that tempers may
cool down and let us not speak with these
feclings now. Shri  Sreckantan Nair
may also speak and friends from the South

may speak, We shall take up this matter
tomorrow.

12,48 hrs.
PAPERS LAID ON THE TABLE
STATEMENT re DOCUMENTARY FiLms
AND NEWSREELS
THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : I beg to lay on the Table a state-
ment showing decisions taken on seventy-
nine recommendations of the Committee
on Broadcasting and Information Media
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, I just wanted to ‘make
one submission. In spite of the assurances
given by the Speaker in the last two sessions
that the Hazari report should be taken up
it is being postponed,

MR. SPEAKER : Order, order. Nothing
will be raised here, I did not allow any-
thing to be raised by Shri Vajpayee. At the
Business Advisory Committee, the Minis-
ter is there. The Congress Members were
also there. It is mot myself alone. Busi-
ness Advisory Committee means half a
dozen Congress Members also. AN of
them consider the points and take a deci-
sion, If you want to write to the Business
Advisory Committee again, you might do
so, But nothing can be raised here now,

SHRI CHINTAMANI PANIGRAHI :
In spite of the assurance, if the discussion
of the Hazari report is dropped for two
sessions consecutively, it will create a bad
impression in the country about the House.

MR. SPEAKER : Order, order.

12,48} hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message received from the Sec-
retary of Rajya Sabha ; —

“I am directed to inform the
Lok Sabha that the Rajya Sabha.
at its sitting held om the 15th
December, 1967 has passed the enclosed
motion referring the Delhi Rent Control
(Amendment), Bill, 1964, by Shr
M. P. Bhargava, M.P., to a Joint
Committee of the Houses and to re-
quest that the concurrence of the Lok
Sabha in the said motion and the names
of the Members of the Lok Sabha to
be appointed to the said Joint Committee
may be communicated to this House,

MOTION

“That the Bill further to amend the
Delhi Rent Control Act, 1958, be refer
red to a Joint Committee of the Houses
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consisting of 30 members; 10 members
from this House, namely :—

1. Shri Vimalkumar M. Chordia

2. Shri D. P. Karmarkar

3. Shri Santokh Singh

4. Shri Lokanath Misra

5. Shri P. C. Mitra

6. Shri Jagat Narain

7. Shri G. D. Tapasc

8. Shri Bhawani Prasad Tiwari

9, Kumari Shanta Vasisht

10, Shri M. P. Bhargava, and
20 members from the Lok Sabha;

that in order to constitute a meeting
of the Joint Committee the quorum

shall be one-third of the total number of
members of the Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to
Select Committees shall apply with
such variations and modifications as the
Chairman may make;

that the Committec shall make a
report to this House by the 30th Septem-
ber, 1968 : and

that this House recommends to the
Lok Sabha that the Lok Sabha do join
in the said Joint Committee and
communicate to this House the names
of members to be appointed by the
Lok Sabha to the Joint Committee,"

12.50 hrs.

ESSENTIAL COMMODITIES
(AMENDMENT) BILL

REPORT OF SELECT COMMITTEE

ot fawf fmr (Wefigrdd) @ ot
FwE aw, afafmw, 1965 & =it
HGlET FW TG AAIAWE A
uwrgw wfafraw 1964, ® aiEAw
wafg & g T ®@W a9 fadaw
gaet wa< afafa .1 sfadzs & qw
LacI i &
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12.50} brs
UNLAWFUL ACTIVITIES

(PREVENTION) BILL
THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I beg to move :

*“That the Bill to provide for the more
effective prevention of certain unlawful
activities of individuals and associations
and for matters connected therewith,
as reported by the Joint Committee,
be taken into consideration,”

The House is aware that the Unlawful
Activities Bill was referred to Joint Select
Committee in the last session of this House,
Considerable discussion has already taken
place regarding the general principles of the
Bill. 1 had explain the main considera-
tions which had guided us in bringing
forward this measure while replying to the
general debate that had taken place in the
House at the time of its reference to the
Select Committee, I would not like to
repcat what I said on that occasion. It
is, however, clear that we have certain
problems—it is no good shutting our eyes
to them—and a democratic, constitutional
way has to be found to deal with them.
It is with this object that this Bill was brought
forward,

It has been thoroughly scrutinized by the
Select Committee which also had the bene-
fit of hearing the Attorney General on the
constitutionality of the Bill, about which
several members had raised doubts. It is
clear from the evidence that the Bill is in
accordance with the constitutional provi-
sions and places only reasonable restric-
tions on the freedom of speech and expres-
sion,right to assemble peacably and without
arms and right to form associations or
unions. The Select Committee have made,
a number of changes in the Bill. I would
like to refer only to the important changes
as the report of the Select Committee Is
already with the Honourable Members.

1252 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

Honourable Members will notice that the
first important change made in the Bill
isinclause 2 of the Bill, The Sclect Commit-
tee felt that instead of defining unlawful
activity separately in relation to sovercign-
ty and integrity of India, as had been done
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in the Bill presented before this House,
it would bz better to follow the phraseology
used in the Constitution (Sixteenth Amend-
ment), Act, 1963. Sub-clause (f) of clause
2 has been amended accordingly. Certain
drafting changes have also been made in
clause 2 to bring out clearly the intention
behind the Bill.

The next significant change is in clause 4.
The Bill did not envisage any time Limit
within which the tribunal had to de-
cido the matter placed before it, although
it had been indicated that the tribunal
will decide the reference as expeditiously
as possible, The Select Committee have
now fixed a maximum period of six months
from the date of issue of a notification
under clause 3(1). within which the tribunal
must decide the reference.

The Select Committee have also materially
changed clause 5 of the Bill. Previeusly
the Bill had provided that the tribunal
will consist of a chairman and two other
members to be appointed by the Central
QGovernment. ‘Government had moved an
amendment to provide that the Chairman
of the tribunal will be a sitting judge of the
High Court. The Select Committes felt
that in order to inspire confidence of the
public in the tribunal, and also to facilitate
disposal of business the tribunal should
consist of a sitting judge of a High Court,
Therefore now it will be a one-member
tribunal consisting of a sitting judge of a
High Court. This is an important modi=
fication and would effectively allay appre-
hensions and fears of a section of the House
that the clause as it originally stood could
be used to pack the tribunal,

‘The Select Committes have made another
change of great significance. Proviso to
clause 6(1) had conferred powers on the
Central Government to extend the period of
operation of the notification confirmed by
the tribunal from time to time by any period
not exceeding one year at a time. Even
at an earlier stage when I had looked into
the Bill, I had given notice of an amend-
ment to provide that in no case will a noti-
fication declaring an association unlawful
remain in force for more than 3 years,
The Select Committee have, however,
gone further and have deleted the proviso
altogether. This means that the maximum
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period for which an association can be

declared unlawful will be two years from

the date on which the notification becomes

effective.

The Committee have made certain changes
in clauses 7 & 8 to mitigate any conceivable
hardships that may be caused in the imple-
mentation of the provisions of this Bill,
They bave also reduced the punishment
provided for in clauses 10, 12 and 13,

Sir, you will recall that I had, while
replying to the general debate on the Bill,
pointed out that the Bill was necessary
because there were divisive forces in India
and effective measures were necesary to
counter them, Itis not a party matter be-
cause the unity and integrity of India is an
ideal to which all parties subscribe. At
the same time I am under no illusion that
a mere legal action would provide an endur-
ing solution.

But other methods, political and educa-
tional have to be strengthened by legislative
action. 1 shall be very happy indeod
if the powers under this Bill are not used,
and groups and individuals try to solve the
grave problems facing us in a manner that is
conducive to maintaining the integrity and
unity of this great country. I commend
the Bill as reported by the Select Committee
for acceptance of the House.

MR. DEPUTY-SPEAKER
moved @

“That the Bill to provide for the more
cffective prevention of certain unlawful
activities of individuals and associations
and for matters connected therewith,
as reported by the Joint Committee,
be taken into consideration.'

There are some amendments to Motion
for consideration.

SHRI ATAL BIHARI VAJPAYEE :
(Balrampur) : Sir, I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 15th February, 1968." (37)

SHRI RAMAVATAR
(Patna) : Sir, I begto move :

“This House is of opinion that the
unlawful Activities (Prevention) Bill,
1967, be referred to the President for
obtaining the opinion of the Supreme
Court under article 143 of the Consti-

Motion

SHASTRI
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tution on the question of constitutional
validity of the Bill.” (75)

SHRI P. RAMAMURTI (Madurai) :
Sir, I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 31st March, 1968." (78)

SHRI S. M. BANERIJEE (Kanpur) :
Sir, I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the first day of the next session.” (117)

MR. DEPUTY-SPEAKER : Other amend-
ments to this motion are barred because
similar amendments have been moved,
Now, these amendments and the original
motion are before the House, We have 7
hours in all out of which a maximum of
five hours we can provide for general discus-
slon and two hours for clause-by-clause
consideration,

SHRI S. M. BANERJEE
one submission.

MR. DEPUTY-SPEAKER : The Business
Advisory Committee has taken a decision
after a good deal of deliberation.

SHRI S. M. BANERJEE : Sir, I was in
the Business Advisory Committee and you
were not. In the Business Advisory Com-
mittee we demanded eight hours and we
were told that always you have one hour
in your sleeves and so it was decided to
put down 7 hours, I only request you,
Sir, to make it eight hours and allot 6
hours for the general discussion because,
many of us have sent minutes of dissent.

MR. DEPUTY-SPEAKER : It is true
that the discretion of one hour is there and
I can give half-an-hour there and half-an-
hour here. But at this stage of the general
discussion I am not going to use that dis-
cretion. Only five hours are there for
general discussion.

i 8ir, I have

13-00 hrs.

SHRI K. M. KOUSHIK (Chanda) :
Mr. Deputy-Speaker, Sir, I have had the
privilege of going through both the old Bill
and also the new Bill that is before the
House, Though the hon. Home Minister
has said that there is a lot of change made
in the new Bill that is before the House

I think, Sir, basically there is absolutsly no
difference between the old and the now.
At this stage I am reminded of our
pre-independence days when the Britishers
were actya' y bringing forward such rep-
ressive mea  os as we have in this Bill.

We can recollect that even at that time,
as a matter of fact, we were not allowed
to speak about what is going on with regard
to the second world war. Even in the
hotels there used to be big placards saying
“please keep your mouth shut.”

MR. DEPUTY-SPEAKER : He may
continue his speech after the lunch hour.
13:01 bre,

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled qfter Lunch
at four minutes past Fourteem of the
Clock.

[MR. DEPUTY-SPEAKER in the chair]

UNLAWFUL ACTIVITIES (PREVEN-
TION) BILL—contd.

SHRI K. M. KOUSHIK : Mr. Deputy-
Speaker, Sir, going through the several
clauses in the Bill I am reminded of the
pre-independence days when repressive
measures were foisted against us by the
Britishers to curb our spirit and enthusiasm
during the national movemeant,.

We can all recollect that in the days of
Second World War, we could see that there
were boards put up in every place, “keep
your mouth shut and aon’t talk® To
talk of what was going on in the world
about the War, about the Germans’ efforts
as to what they have been doing and what
they have been achicving and all that was
considered to be a prejudicial act which
was bzing punished under the Defence of
India Rules. This was a sort of repressive
measure which was being foisted on us in
those days of pre-Independence. And
today, unfortunately, the same type of re-
pressive mzasure is being foisted by our
own pezople now. I can also say, at the
time when the Britishers foisted such re-
pressive measures against us, not only we
but even the Bzanches on the others side
were also with us in criticising, in hurling
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hundreds of abuses, against the Britishers.
Unfortunately, it has now fallen to the
lot of Mr. Y. B. Chavan to foist this Bill
on us. I say, on behalf of my Party, 1
caonot support this Bill for two reasons,
firstly, that the Statement of Objects and
Reasons, as contained in the Bill, does not
show any exigency or necessity which im-
pels the hon. Home Minister to get this
Bill passed and, secondly, from the avail-
able records, it appears—I have no doubt
about it—that it is unreasonable and it is
against the spirit of the Constitution and
the provisions of the Constitution. There-
fore, on these two grounds, I submit that
1 cannot recommend the acceptance of this
Bill as it is put before the House.

Now, if anybody examines the provisions
of this Bill, it will be very clear that therc
are ruthless provisions. The executive has
been given arbitrary powers of declaring an
association unlawful. Not only that,
Even without waiting for the confirmation
of that order, namely, that a particular
organisation is unlawful, the exccutive has
been given powers, till the decision, to
execute that order in the manner as laid
down in the Bill. So, I personally feel,
apnd my Party feels, that such an arbitrary
power can only be cxercised in certain
exigencies and in certain impelling neces-
sities, Here, we find from the Statement
of Objects and Reasons, no justifying or
impelling necessity or any exigency, which
makes the hon. Home Minister to foist
this Bill on us, we are told : “Please accept
it’* ; whether there is any such necessity
or not, is a thing which, in my opinion, is
wanting in this case, The Statement of
Objects and Reasons does not show any
such exigency. That is one thing., Seccon-
dly, the Statement of Objects and Reasons
says that the National Integration Com-
mittee wanted such an Act to be framed.
This recommendation cannot be divorced
from the context and that is that at that
time there was a section of the people in
the south who wanted a Tamilnad for them-
sclves. That was a sort of secession that
they wanted. Therefore, the Committee
recommended, in order to keep up the in-
tegrity and the sovereignty of India and the
Unity of India as a whole, that such a
provision was necessary. But now the for-
mation of Tamilnad has been given up and,
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in fact, that Party is actually ruling in
Madras. So, my humble submission is
that the reason given in the Statement of
Objects and Reasons and the recommenda-
tions of the Committee are of no avail so
far as this Bill is concerned when it is being
put up for the acceptance of the House.

My second reason is that, as far as I
am aware, no other country in the world
has a parallel provision or a parallel Act
as the one that is being put up before this
House. So, I say that this is not a thing
which could be lightly treated and which
could be lightly accepted. If no other
country in the world has made any pro-
vision of this type, there is no reason why
such a provision should be enacted in our
country.

The third thing that I would say is this.
Even supposing that this law is enacted,
T would feel that it will not benefit the
country in any manner. MNow there are
the hill people in Assam wanting a separate
State for themselves ; the Nagaland is
there ; and the Mizo trouble is also there.
I ask the hon. Home Minister whether the
passing of this Bill by itself would put an
end to these secessions, whether it will help
to bring that unity which, we are appre-
hending, is not there today. This is a
matter which 1 have very seriously thought
of and 1 say that even if this Bill is passed,
the matters will not improve, Therefore,
such a legislation should not be embarked
upon. This is my honest submission to
this House.

Therefore, on all these counts—there is
no exigency, there is no impelling mneces-
sity, there is no real benefit to accrue by
the acceptance of this Bill. Hence, 1
humbly submit that this House should re-
ject the Bill and should not accept it.

This Bill makes out three kinds of off-
ences, namely, cession, secession and dis-
ruption—these arc the threc offences maae
out in this Bill. If really these are the offen-
ces and it is the desire of the Government
to punish all those who advccate it, who
advccateany act to bring about cession,
secession or disruption of the country, then
there are other ways of doing it. We have
got a chapter on Sedition in the Penal Code,
The offence of sedition could be enlarged.
These are offences against the State and
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these could be put into the Penal Code
by an amendment of the Penal Code and it
will be a law for all times to come and it
could be dealt with in the ordinary tribu-
nals existing in the country. There is
no necessity for such a stringent provision.
This provision is actually giving arbitrary
powers, exemplary powers, unthought of
powers to the executive to declare any or-
ganisation as unlawful and take further
action to put the people behind the bars,
and also to take other matters into their
hands. This is one position which, I sub-
mit, could be easily achieved by an amend-
ment of the Penal Code. Therefore, this
drastic Bill or obnoxious Bill as I call i,
with all apologies to our Home Minister,
I say, is not necessary ; it is not necessary
that we should go through it and, as a
matter of fact, accept it for any of the
reasons which he hus submitted before
this House.

The next point that T would say is this.
We have been, actually with great zcal,
preserving the Fundamental Rights cnshri-
ned in the Constitution, 1 say that many
of the provisions that have been incor-
porated in this Bill are absolutely un-
reasonable ; they go against the principles
of the Constitution and are, therefore,
likely to be struck down as wltravires.
Clause 3 reads thus :

Y(1) If the Central Government is of
opinion that any association is, or
has become, an unlawful associa-
tion, it may, by notification in the
Official Gazette, declare such asso-
ciation to be unlawful,

(2) Every such notification shall specify
the grounds on which it is issued
and such other particulars as the
Central Government may consider
necessary

Provided that nothing in this sub-
section shall require the Central
Government to disclose any fact
which it considers to be against the
public interest to disclose.”

My humble submission is : if you simply
disclose the grounds on which you declare
in the notification that a particular organi-
zation is an unlawful organization, how is
he to meet that charge before the Tribunal
when he is called 7 If you do not disclose
the facts to that organization, how is that

Unlawful AGRAHAYANA 27, 1889 (SAKA) Activities {;mmnﬁon)

7832

organization to defend itself against your
contention that it is an unlawful organiza-
tion 7 1am unable to understand. There-
fore, unless both the grounds and the
facts on which the grounds are based aje
put in the notification and supplied to the
person or the organization to whom it
pertains, he will be in midwaters and he
will not be able to defend himself and he
will not be able to put up a case before the
Tribunal. Therefore, my humble submis-
sion is that this proviso to sub-clause (2) of
Clause 3 runs counter to the fundamental
principles and, therefore, it is likely that it
will come in the way of the Act being de-
clared as constitutional and it will be treated
43 unreasonable,

Now clause 3(3) reads:

“No such notification shall have
effect until the Tribunal has by an order
made under section 4, confirmed the
declaration made therein and the order
is published in the Official Gazette 1

Provided that if the Centrul Govern-
ment is of opinion that circumstances
exist which render it necessary for that
Government to declare an association
to be unlawful with immediate effect,
it may, for reasons to be statcd in writing,
direct that the notification shail, subject
to any order that may be made under
section 4, have cffect from the date of
its publication in the Official Gozette.”

This is absolutcly an arbitrary power given
to the cxecutive. When we have actually
separated executive from the judiciary,
now to give this arbitrary power to the
executive is something which runs counter
to the zeal we have shown in making our
Constitution. So, 1 submit, Sir, that this
position will have to be taken into ac-
count in finding out whether it is reason-
able or unreasonable. To me it appears
this is one of the grounds on which this
Act may be declared or is likely to be
declared as unreasonable and unconstitu-
tional,

Then, in clause 9 wc have got no right
of appeal.  Therefore, this Tribunal's
decision will become final. So that is a
thing which again will add tot he weight to
declare this Bill when it becomes an Act
as unreasonable.
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(Shri K. M. Koushik]

Again in Clause 4 the burden of proof
has been cast on the person. A notice is
issued to him, he goes to the Tribunal.
There he is asked to show cause as to
why the Association should not be de-
clared unlawful. This is running counter
to the canons of jurisprudence. It is for
you, it is for the Government to show that
the organization is an unlawful one. This
is asking an innocent man 1o prove his
innocence which is something absurd.
The onus should actually lie on the pro-
secution, and as Clause 4 has been framed,
in these cases the onus has been shifted
on to the accused or the delinquent, viz.,
the organization, and this again is likely
to come in the way of its being held a rea-
sonable restriction.

Under clause 13(3) which is a major one. .

MR. DEPUTY-SPEAKER :  Please
conclude. You have got a sccond speaker.

SHRI K. M. KOUSHIK :

withio two minutes.

1 will finish

Under clause 13(3) again Government
and QGovernment’s nominees are entitled
to bargain with regard to the territories,
Now that is permissible, They are im-
munised whereas persons who want—in
a democracy it is the people who actually
mobilise public opinion—and show to the
Government that this is the public opinion
will be hauled up under this Act, a thing
which is absolutely discriminatory and
certainly this discrimination will entail
this provision being struck down as wlira
vires. Therefore, my submission is that
this would be treated as unreasonable,
and discriminatory and, thercfore, the Bill
should not be accepted,

Lastly, if one scrutinises the opinion of
the Attorney-General, on which the Home
Minister has relied so much, one would
find that he has watered it down completely
when he comes to the concluding part of
his evidence when he says that he has not
examined it from that angle of vision and
so he is not able to say much, Therefore,
we find that even the Attorney-General
is not confident that the provisions of this
Bill are not unreasonable and are not
likely to be struck down as witra vires.
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Therefore, in these circumstances, my
humble submission ix that this Bill shculd
not be accepted and other measures sheuld
be devised in order to rchicve the things
intended to be achicved by this Bill.

MR. DEPUTY-SPEAKER : Bcfore 1
call the next Member to spesk, I weuld
like to say that hon. Members frcm the
Congress Benches should confine their re-
marks to just ten minutes cach.

SHRI KRISHNA KUMAR CHATTER-
JEE (Howrah) : I must congratulate the
hon. Home Minister on his having brought
forward, in his patriotic zeal, a very im-
portant Bill before this House. It is all the
more & happy thing for me that he had this
Bill examined by a Joint Committee, on
which I also happened to be a Member.

Before discussing this in the Select Com-
mittee, the Home Minister had the good-
ness to circulate a note on the necessity
of this Bill, and in that note he has said
that :

“Pursuant to the acceptance by
Government of the unanimous recom-
mendation of the Committee on National
Integration and Regionalism appointed
by the National Integration Council,
the Constitution (Sixteenth) Amendment
Act, 1963 was enacted empowering the
Parliament to impose by law reasonable
restrictions. The object of this Bill
is to make powers available for dealing
with activities directed against the inte-
grity and sovereignty of India.”

The great architect of our Constitution,
Dr. Ambedkar, said in the Constituent
Assembly :

“What the Draft Constitution has
done is that instead of formulating
fundamental rights in absolute terms
and depending upon our Supreme Court
to come to'the rescue of Parliament by
invoking the doctrine of police power,
it permits the State directly to impose
limitations upon the fundamental rights.”

So, he has made it perfectly clear that the
State may be required to put certain res-
trictions on fundamental rights for pro-
tecting the integrity and sovereignty of
India.
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The National Integration Council which
met on 20th September, 1961 issued out a
statement and in that statement certain
observations were made, and they are
as follows :

““National integration cannot be built
by brick and mortar, by chisel and
hammer ; it has to grow silently in
the minds and hearts of men.”

The statement further says :

“We arc passing through a transi-
tion period, and all the periods of tran-
sition are periods of tragedy, tragedy
because we have to give up something
which we hold dear, but that pain has
to be faced by us and we have to work
actively in order to make this country
into a truly civilised and democratic

State.”

So, certain restrictions have to be borne
and tolerated by the people who want the
integrity and sovereignty of the country
to be preserved.

It is to be noted in this connection that
even in America which is supposed to be a
country where democratic ideas have been
nurtured all through, the Supreme Court
had passed a judgment to the effect that :

“The liberty of the individual to do
as he pleases even in innocent matters
is not absolute. It must yield to the
common good.”

Even in Japan and certain other countries
where the security of the State has been in
danger, certain enactments had to be passed
to curtail the fundamental rights in the
matter of association. So, it is not in
India alone that this has been done. The
Attorney-General who had the goodness to
appear before the Joint Cemmittec had a
remarkable piece of advice to offer. This
is what he said :

“But having regard to the fact that
the Constitution was specifically am-
ended so as to include sovereignty and
integrity of India as matters which
have to be preserved at all costs, and
having regard to the situation which is
not so satisfactory in some parts of the
country in regard to this very matter,
some kind of legislation of this nature
was nocessary, and if one Is going to have
legislation of this kind, then one might
as well have i,”
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This was his considered view before the
Joint Committee.

We have examined the necessity of this
Bill from all points of view. [ yield to
none in my patriotic zeal to safeguard the
rights and liberties of every individual be-
longing to this country, but I feel that con-
ditions have now developed where there
have been subversive activities endangering
our security and sovereignty. 'Who does not
know the inspiration of a foreign country
like China behind the subversive activities
indulged in by some political parties in
this country with the aid of that country
to achiove their objectives 7 It is not a
new thing in our country that certain acti-
vities have been undertaken by some hos-
tiles such as the Naga hostiles or the Mizo
rebels to get trained in Chinese guerilla
warfare tactics. Even the other day, we
heard that Mizo hostiles are being trained in
Pakistan in guerilla tactics for the purpose
of applying those tactics in our country
endangering  our security. Have hon,
Members on the other side who criticise the
Bill ever given their thought to this aspect,
to the danger to the sovereignty, and
integrity of the country that these subver-
sive activities constitute ?

Some hon. Members on the Committee
have appended minutes of dissent to the
Report of the Committee. [ have very
carefully gone through these notes of dis-
sent which they in their wisdom have sent
in. But what I find is that there have
been repeated arguments on one and one
point only, that this Bill was not neccasary.
But none has been able to establish that the
provisions of the Bill are unnecessary for
safeguarding the national integrity and
security of our country.

Therefore, 1 feel thrt probably they
have been motivated in doing so by some
kind of fear complex that this Bill will be
utilised against them in their lawful mctivi-
ties. Our Home Minister has made it
perfectly clear that this Bill is not intended
to limit the activities of any political asso-
ciation or to restrain it from carrying oo
its political activities in conformity with
the laws of the land. It is only when this
condition is infringed, that action will bo
called for. It is only to preserve and protect
the integrity, security and sovercignty of
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the country that this Bill has been brought :
forward. wrfat ¥ ag s fivat a1 fir ¢ frdtes

It is only natural for any patriotic indi-
vidual to think in terms of national safety
and pational security. If anyone living in
this country thinks that he has no res-
ponsibility on this score, I say it is better
that he leaves this country. This Bill is
concerned with only ensuring that a situa-
tion is not created whereby the interests of
the country are jeopardised.

In this context, I strongly hold that this
Bill should have been put on the statute
back as it was drafted in 1966, My
hon. friend who preceded me was making
the point that this bill is more stringent
in its provisions than the original Bill of
1966. Probably he has not gone through
that Bill. That Bill is before me. There
the definition in clause 2 of ‘unlawful asso-
ciation® is much stringent than in the Bill
before us. We on this side feel that in the
Bill before us many important things have
been left, which ought not to have been left
out. But probably the Home Minister
thought that by leaving those things out, he
might be able to secure unanimity in the
acceptance of the Bill with no objection
raised by members opposite. But very
unfortunately, even though the members
of the other side had every opportunity
to express their opinions freely in the
Select Committee, and no one was debarred
from expressing his views in the strongest
terms, there even then these notes of dissent
have come. The opposition that is put
forward to the Bill is rather regrettable.

We know full fell the dangers ahead. We
were only in the recent past faced with
aggression from a foreign country. Paki-
stan is still designing against us, and
China has not given up her wrongful de-
signs against us, I would, therefore, appeal
to them to accept the Bill unanimously,
so that we can go to the country and tell
the people that this Bill is not to curtail
their rights, but to safeguard their rights
and the integrity and safcty of the country.

wft v fagrt wronddt (TEOAR)
IqTE qEET, & © fadaw w1y
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a1 | IR g famn 91 amiw &
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R IR IWE AR e 3
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“The strongest bonds that bind will not

be of your army or even of the Consti-

tution but bonds that are stronger than
the Constitution and laws and army,

bonds that bind by love and affection
and understanding.”
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“First-class administators should be
sent to Kashmir, Kashmiri officials
should be provided elsewhere.”
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“The strongest bonds that bind will
not be—of your army or even of the
Constitution but bonds that are
stronger than the Constitution and
laws and army, bonds that by love
and affection and understanding.”

‘J?J‘ﬁoq-npllfrcd,mdl,
.5'_':.155"5*5’¢UL3..1,,3’£T-L
Gl & G 05 e ob gl
cylen o &S & Ao
$l & ol i"“ ) QJ'L&.
ol Sl o a aale U5 Sk, Xt
Sl 2 S A

DECEMBER 18, 1967

Activities (Prevention) 7854
Bill

oo & U5 )5 bl Ll
Ll 2 P I A T
I (R RPN TS
R ST R BN P
R I T P TR eI g
2350 P A e S
- 22l g
s B e T
o NS 2 s gy R
Lala UYs Gb § Oslen o5 90
Lol iS5 S ool o ope
-yt G A O e pede I
PR TP PUST IV DT SURp T
oo et G o S
o A Sl L K §ylea
S 855 08 Yl T G
ol L opand e &5 e sl T
o bl eyl 2 Uge o
S s g J s e S
=Ll ool - s
“One would be living in a dream-
land if he said that there ~was no
communalism in Kashmir, If there
was no communalism, how could such
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“Firstclass administrators should be

seat to Kashmir. Kashmiri officials
should be provided elsewhere.”
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SHRI V. KRISHNAMOORTHI
(Cuddalore) : Mr. Deputy-Speaker, Sir, [
have given an amendment which reads :

“This House is of opinion that the Un-
lawful Activities (Prevention) Bill, 1967,
be referred to the President for obtaining
the opinion of the Supreme Court under
article 143 of the Constitution on the
Elﬁs‘l_ion of constitutional validity of the

1 would like to express my dissatisfaction on
the effort made by the hon. Home Minister
to bring about this Bill which is neither
necessary nor timely.

As you know, Sir, the integration, the
oneness of mind and thinking is very neces-
sary now. When Pakistan committed
an aggression or when China committed an
aggression, we had managed the affairs of
this country even without a measure like
this. I want to ask the hon. Home Minis-
ter as to for what purpose he is bringin
forward this Bill. What is the object o
that ? What is the present clear danger
which exists in India now ? recom-
mendations of the Integration Council dealt
only with regard to the separation issue.
As you know, we were the only Party who
were demanding separation. We have al-
ready given it up and there is no necessity
for the hon. Home Minister to bring about
this Bill we do not even think of reviving or
thinking in terms of separation now.

SHRI Y. B. CHAVAN : It is not meant
for you. Why are you talking like that 7

SHRI V. KRISHNAMOORTHI : Of
Course, Mr. Y. B. Chavan is very very intel-
ligent; he is very clever and he is the senior
most Minister. He dissolved the West
Bengal Government and he started think-
ing of Naxalbari and all that. I have a
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doubt in my mind. The word ‘unlawful®
defines that if anybody wants separation
or if anybody speaks of separation or if
any party advocates separation or if any
party says that a particular piece of land
should be given either to China or to Pakis-
tan or to any other country, it is an offence
and the person has committed an offence
and, if the party is committing an offence,
the very party itself can be banned” as per
the provisions of the Bill. I ask the hon.
Home Minister : What is the necessity now?
Is there any Party in India which is demand-
ing separation now ? Let the hon. Minister
answer that. He says that the D.M.K.
Party has given it up. I am thankful to
him use he has also agreed now. But 1
have got my own doubts. After all, the
non-Congress Governments have become
a prey to Mr. Y. B. Chavan and, in future,
he may sug that he has got his own piece of
evidence that there is a man in the south,
or some man in Madras, or some interested
party, who claims for separation or the
C.B.]. which is Mr. Chavan's burecau of
investigation has got a piece of evidence
that the Madras Government still insists or
still believes or still advocates separation.
He may say—I have got my doubts—I am
doubtful—that he may do it in future or he
may have such a motive.

MNow I am coming to the point. In the
interest of the country, suppose somebody
says, “All right, let us negotiate with our
peighbour, whether it is China or Pakistan;
in the interest of the majority area or in the
interest of the country, in order to maintain
very ;ood relations with the foreigners, the
enemies who are on the border, let us sit
together, rather talk together, let them take
one or two villages, we should have friend-
ship”, is it an offence 7 If a party says
like that, is that party to be banned ? If a
party says that we must at any cost preserve
the integrity _and territorial jurisdiction
of India by mutual adjustment, is it an

offence 7

Further, 1 am charging the hon. Home
Minister with this. They arc saying that
the territory of India extends to the whole of
Kashmir also, Several thousands of square
miles are now in Azad Kashmir, occupied
Kashmir, from where my hon. friend, Mr.
Aga, comes. What steps have the Govern-
ment taken so far to get them back ?
For the past more than 20 years, the Pakis-
tanis are illegally occupying those areas.
What steps the Government have taken so
far 7 They have not at all taken any steps.
If anybody says, if anybody in Kashmir or
in any part of northern India says, “Why
should we have quarrel with Pakistan? Why
not we sit together, discuss it with Pakistan
and settle this territory issue™, is it an
offence Before Mr. Nehru died, 1 remem-
ber, he had said that on the ceasefire line
if Pakistan comes for an agreement, the
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ceasefire line may be agreed upon by both
the parties. I remember, he has mention-
ed that, If anybody says like “that now, is it
an offence 7 If anybody says that we must
protect India’s integrity and |security by
making friendship with those people, is it
an offence? That is why, I say that this it
not ment against those people. This is
meant to be used against anti-Congress
associations, whether it is Jan Sangh or SSP
or DMK or even Swatantra. They want to
perpetuate their power and that is why
they are bringing this measure to eliminate
the opposition parties in the States as well
as here.

7862

Another thing that T want to say is this,
Mr. Daphtary, the Attorney-General of
India, whom we had cross-examined, said
that even innocuous speeches would come
under the purview of this Bill. If I speak,
in the interest of India, that these villages
may be transferred to Pakistan for bringing
about an amicable settlement, if T say that
instead of spending thousands of crores of
rupees on Defence every year and then go-
ing with a begging bowl to Russia and Ame-
rica, we can have friendship with Pakistan,
we can have a friendly relation with our
neighbour, instead of spending thousands of
crores of rupees on Defence, we can sit
together and talk together and settle this
issue, is it an offence ? Even those innocu-
ous specches, those innocent speeches, are
punishable. That is why I am saying
that this Bill offends article 19 (1 ) of the
Constitution. This is unreasonable because
the objection is not made clear, the
scope of the Bill is not made clear. Tn
the United States, freedom of speech and
expression is not banned, it is banned only
on certain occasions, where a speech or
assembly or expression is in its very nature
a clear danger to the very security of the
American nation. If a man speaks, that is
not taken notice of. Or if a Party says
something in a trivial manner, it is not taken
serious notice of, but when there is a clear
and present danger to the very security of
the country, it is only then that it is taken as
an offence in the United States. We are
deriving so much of federal principles, so
much of democratic principles from the
United States. I am appealing to the Home
Minister : Jet us follow that example. 'l‘_his
Bill is not meant for curtalling sepuluon
issue. It is not meant for curtailing activi
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ties of persons who advocate cession. It is
meant to suppress Opposition Parties. It
is against Art. 19(1) of the Constitution and
it is unreasonable. That is why I oppose
this Bill and would plead that it must be
sent to the President for obtaining the opi-
nion of the Supreme Court about the cons-
titutionality of this Bill.

With these words, Sir, I am opposing this
Bill.
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@ F Tt gAT g # g | W
gt T # FE § WK A T -
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QT WY IAE TRAAT ITEHT TG Ferq § |
AT HY TR A ft FT Al §
T W e & g Al & 0 o
WY THTE F FTH AT ATAT H Y GHTC T
TG F gaT & A wEw F A
st § feg fed a1 39 fdrm
qifeat e Rl e F @ E F @
qg wwaT g 5 ¥ Qa gafag s ol &
& g1 777 &% Y ], IR g ATe
1w agEn RO FAE
Qg s Tt ST § A weR ' §
WA eI | WX WOE qA B
9 AT & AT AT T T A IS
g & | W w9 7= § ag fa=e T
2 F a I A9 AR, dene
N Fréaredl F W fermr & [ A
TEH W G771 FT a7 Tw favuw &
HITHT T FT TG AG! & | a9 T
Y ot FEr fasgs amar s @Y S«
frdgs & 3 wowr T = 9w
ST AT AR grfae FT & fow, am
gifaw +1 % fA o 91 o wfe
§ ST T TENT G IR T
BT & O &, T F AR | G
oY TTH ¥ Y FIA AT AT § A7 @
® warg # g smar @ 8, W A
QT FI FAR @A & Al Ay v g,
R F AT T § ford W AW F AR
oY rEafeat it g, TR w4 # fag
T AT € 1 9w Al ) ' dar
ENT a9 X@ &I ® & F Amn
a1 g fafreT Awg g ey
RN & X BT FOAAT F a4 Y
q& 7 98 | AfeT F v g froag
R & o g &51 €, @ <R
Lxodl]
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W ol ¥ A § W faaaE W
e AT § WX A s g fE
o et w9 @ FT famr A
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ot ey qredw (TofgR) - wTenw
WA, 7g 7 gt € a § s
WWRARSA AT | 7A@
FA A wrE wifeafw arwsar g,
7 dfaw wifeeg § w1 7 & 2w ¥y I
feafe #1 gfe & @ g@ W
TET T | WY EH OF FrAE AW
w51 % @ w7 oea wivg @
fe 3w 7 O o €, N AW ¥ TwR-THR
FTT SRR § | & wgw W@ f fr
FTLA T FT W F TFAT ¥ @ AG
# ST FFAT @ | FEET & T A9 AF
T TG § WX T T Y TAT Y aHhAT

g
15.20 hrs.

[SHR1 C. K. BHATTACHARYYA in the chair.]

=0 g3 § WA APy & 79 w1 g
2, cofad 7 &Y ag @ F1 B W AT
&, afFw s SeY afssr g3 #°¢
G 2Pt A 39 ST FHGT A FE )
WX IAA AIRH 91, A ITH @ A
#t ifqafasar # siw @ fod i
FE F T S wifge 4 W 3w A
ST & ¥t qgAT =rfEw 9v 4

g ¥ fz-anferai A faar § fs o
T § g9 # ) F rde-ard # fag
st & st o WK gEwl g oEE
grar a1 fF ¢\ S F W SRt B wi
& s, AT o 9w i w dwA R
fog wory & off AT W @, S @
At Gt fY | I Ay aCETT woA
ifadt F1 T8 a7 gk T 3w W
HYE AT, AT 77T F7 H1E a9, I Ay
¥ g T N 3, A 4 R @ W
AT Fom | wwhhg Tee W)
FI TR & AT ATMTRE, FIEAT AT
feor & g il Y ST HT GwT
&7 93 )

qaTe ag & 6 w1 <® ST w1 -
o A & 1w S FETF T ag
T 7 &, dfew fe it g T
# v favan ? e & gt Y foeen
AT AT, S g #t faseft
FOETT A A& A0Er & | e § e
& afd wradeft st ardf a1 o
o fear v 1 gfcaom F g v &
Afa-dEs w1 avEr mr 1 ogEl gw
ANdmed AR M@
W 99 F qraoz WA wgEy are a7 &
AT REm IR qrac e &
ard, arfe ag T S 7 S F a2 wC
& o I7@ Torfas fddt 30 @
fea st o A s g &)

frgelt g fudfer fedom o &
greq § w4t Agiag 7 wgr a1 s 9w
FETART A€ EFT | IWE WA fee
ST, TZATN W THTATIAE e
qE TF, THHT FET-HrET TE & | AT
ag aeq § fF 9 geria @ W e
T, S T g A Aft o me
FE G| T qras g fag Aif o W d
fir ot safiey widte Y Afaay @ wrerear
FT 7 TEAT THATT FY FT F 7 7Y
&1, 99%) A A < fear o %

RN I wsA A O
ot w7 mav ¢ fF W A el faw
T, AT FT 7 G FT A w9 fawme
W& ST g, a1 9ewr A« § a7 fear
o1 aHET | AfFT e a8 ¢ v e
$EAT AT FT | TEOT AR W
s, fom 1 5@ @ aff dar
AT aEEgi w1 @ g s e
wrf wufer gar a1, " wgRY’, @
fowrbodto w1 fayd fomam ar,
‘A T oF fifor R A F
1y foe et wf fs o awew
w71 & 6 qeaf@i Y 7 e 1 A@®
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faamdy o e w3 e g w1 vE
s w7 w37 1 & FwwEr § e @
TEadm FA g & w8 @ g
AT AEIRT T T 99 7 9068 |

wiaw 9l & S 9y eWwe § 5
9f6 ¥ qen 7 §, wafig ag I I
freg seyTe 4@ & | FT wEd
2 5w W F uwar 199 R & fAQ
T FA & AT @ § | Afe o w®
WO G IIfaal & gl 9% s, a
& WWN & AWI-ATT #T AT G A0,
T W § @A AT 919 FAT THAAA
R gl il o e
FGN, T AT T FTA & J]q A} AT
AW @ IR0 7 4G | gg a W
¥ uw O feaf seow w3 TR
a9 A FIE W AF 1 st wEE
# HaT T & ? FTA AT HAT @ AA@T
A TAT FAT | AaT F1 Y A FA
oz gata 7 far o awar @ 1 @
IR F FHA T F TAGT HI AT
& 81 Aifq gre ¥ a1fgy | 77 FT@ER
g sfe o & s & fag Wk
Frafaat # @91 F FOW @R & fag

FA T |

W WIAT FTHIX & AT O §, o
T W ) W A §, A e faeg
sy A o & 1w ¥ A
wa & fir ATy FToiT gEd M A A
A s gk g wg & o nfieem &
e w3, g T o P
¥ T & | W AT AR _EF WY
gad & g FT F, WowTEoqo T
& @y, A € g A &) e e
#§ gET W T A 6 A
FT §, A TEE! W@ EER AR
T &< fegr s
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W faer & qg Wt w7 M § fw e
T AR, T I T A T FRW
Wt 7 Tt i gen felt s ar
fet =afem Y W e R A R
faw Afewrf fem @ 1 9@ Wt g
afewrs g5ee & aw ) &, A Faw
T WA QAT AETY e AR
T F ST TG TR FE TR

st wweTgw woaw (Fuf) oW
o & W oOwE 9§, A A\ gEet
Frew fear s @ 7

st Fo Ao TAW : WD T
ITRT W F AR &Y, ar 26, W@

AT

st geie T (wefiqe) o A7
FAF-HTH [ FLA A1 H AT F TS0
fearsmar g

Nt g 99 : &% g §aw
| ¥ WY ifas |ww & few o,
o frag SO RUT F T & | § S99
T FEEE T T 97 | I qW A
qet fF s s Semm g, At
T AT AT TG | F TgT 6 g7 AT Y
9 & wemk oY fawEn w@, gw A
A &, AT gEw faw oA
1fe | 3T B 2R AR T 2,
at g # fpwa wifew f swwt a0
# o= #T &, Afew o &vit &Y ag
T LR Fg FT T% FAT ATt §
UL qZ ITH! T3 F 4N, Y IqHT AT
FAR AL WA, W AT qAGT IEHY
T5T w BF 30, WIH T G A
W H GG AT AN § | T A o w7
aaE §, qG T WE-ATRIET AT
AT w1 e § A g ww R
o Ty g, forw Y sga R Y 99
gwegTel &1 guaE & foan, s
g ETHTT WY 7% g T8 FC TE )
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T FTO T vft W 7 faer e
fear ¢ 19 ag e  f W
F AT wEwr Afs W ? W oaw
T F ag w9 v Aifa fwifa @
#T 1€, F1€ anfas wmwnr 4@ ¥ &9,
T AT & AT BT g TR F Y,
TG gAE B gw AL FT qH)
Y T ag 3w & caan % Fraw ST AHAT
27 Fo W W e @R W@ e
FT T AW ¥ AT Wifgw | F A
& gedl ¥ S fr 3 o & A
# o< g1, % & 9 & fawATaaw
& %X T g garw fedr 9l
1A & | X A sufE Tl w@
®, @ GTEIX IEET T HEY o R,
A TF 7 A7 FHA T FT g
Y T FET S g P

X gg FR faw-mifest & g
§ @M, 3w & oW & faga & w0 @)
want A #E W Aift fuifa &
M, a1 9 2W § UFAT HY FER @&
T P wgrang # fira ¥ few ¥ wrw
FIAWIE ! TMAH FAHIL B FT
T &7 AR T # FAAT WA
WA 1 TR AE FAT §, A g FHR
TR DA F T G FTAT QAT ATgAT
2w feafa § oFan F srw=y @
A o AV qEw AT g, A a
FAT ¥ qeag g w &

sft arergdY F *gr & i Tt Agy
T T WG AT 1 g qg W
1 3w w7 ¥ fog oA &1 Ow
FTEHY FT /9 & faw mn AR & wER
¥ Tz Wy, 99 fF & 1 Ay '
& qF a1 & gawen g f5 w=f oft
TR T o FAR A E 1 A @ §
9T FARE 97 @ T qww g, o
froad sqemali) wa tw
w1 wré A A

TR T fae w1 auw ] A 2w
& Wl & ag v Saw #2 fF Ao
=AgT, faardl s Aifeat & fir 2w Y
AT FTAH @ | FA & a9 9T W
¥ oF@ FW A4 @

7 WK1 ¥ 919 7 g faw w7 fadw
wTar g |

SHRI AMIYANATH BOSE (Aram-
bagh) : Mr. Chairman, Sir, as a person
who opposed the Congress in the last elec-
tion, and who does not wish today the Con-
Bress to continue in the Government, but
also as a person who seeks to strengthen
the integration of the country, I support
this measure with some qualifications.—
(Interruptions) 1 support this measure with
certain qualifications which 1 shall state
presently. Firstly . . .

SHRI S. M. BANERJEE : Netaji.

SHRI AMIYANATH BOSE : Mr.
Banerjee, please do not talk of Netaji. It is
you and the communist party who called
Netaji a quisling and a traitor. (Imterrup-
tion).

MR. CHAIRMAN * Will Mr. Amiya-
nath Bose kindly come nearer the mike ?
His speech is not audible to the reporters.

SHRI AMIYANATH BOSE : Mr.
Chairman, Sir, 1 will deal firstly, with your
permission, with the legal aspect of the pro-
blem. Firstly, is it a measure which is
unconstitutional ? I do not want to argue
in detail the constitutional problems, because
I am not arguing before a court of law, But
anAssembly which determines the law
should be told by a person who has some
experience of legal affairs that this is not
in any way unconstitutional. 1 fully endorse
the opinion of the Attorney-General that
reasonable restrictions are permissible uader
article 19 of our Constitution.

Secondly, the other very important point
is, is there any law in force in India today
which deals or can deal with forces of dis-
ruption in our country 7 Examioe the
Indian Penal Code carefully. There is no
law which can eflectively—(Interruption)—
there is no law in our country which can
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deal effectively with persons who are trying
to secede or plead for secession of any part
of our country. It is easy to say that you
can bring a law of treason, but we have not
yet got that law in our country. There-
fore I say this law deals with two very im-
portant crimes : one is an attempt to secede
from India and the other an attempt to cede
a part of the country to a foreign country.
The only thing that I will tell the Home
Minister is this : there should be an appeal
to a Bench of the high Court of the State
concerned. Let us be quite frank. There
today considerable corruption in our coun-
try, corruption which has affected the entire
public life and the social fabric of our land.
I will say this, as a person practising in the
different courts of our country, that if there
is any institution which till this day com-
mands the universal respect of our country,
it is the judiciary of our land. Therefore,
I shall appeal to the Home Minister to
introduce a measure into this Bill whereby
an appeal to the high court concerned can
be provided.

SHRI S. M. BANERIJEE :
not accept it.

He would

SHRI AMIYANATH BOSE : [ know
Mr. Banerjee is anxious because I am now
coming to the political aspect of the pro-
blem. '

Let us be quite frank. We are living in
a world where we must examine the inter
national policy of certain countries which
are contiguous to our lands. Let us exa-
mine the history of Pakistan. When I visj-
ted Badshah Khan in March this year, he
told me something. He said, “you must
always remember that Pakistan was born
out of hatred for India®and any concession
to Pakistan of any kind will only increase
Pakistan’s desire to destroy your country.”
The principle we must follow regarding
Pakistan is this : I shall repeat what Mr.
Winston Churchill said about England,
“What we have, we must hold”. We have
almost destroyed India. Mr. Chavan and
the party he belongs to were primarily res-
pomnsible for bringing about the partition
of our country. Let us not destroy India
further. Let us not give one inch of our land
in Kashmir or anywhere else to Pakistan,
Let us recover from China what we have lost,
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It is necessary that we must tell the people
of India—we shall hold every inch of the
Indian soil. It is necessary that we must
deal with Pakistan and China firmly because
they are trying to subvert our country. Let
us be quite frank. There are people .in
Bengal who have openly declared their al-
legiance to China.

1874

SOME HON. MEMBERS : Shame.

SHRI AMIYANATH BOSE : I remind
the House of the 2nd October incident,
when Mr. Ajoy Mukherjee intended to
resign. I carried on two month's election
campaign along with Mr. Ajoy Mukherjee
from the same constituency. He deafeated
the Chief Minister, Mr. P. C. Sen and I
defeated the Congress Finance Minister,
Shri Sachin Choudhury from the same
constituency, except this that Ajoy Babu
had a majority of 800 only whereas I had
majority of 8,000 in the same Assembly
constituency. From 1Tth to 21st October
I toured my constituency, going from village
to village. Let me tell you, the people
there are suspecious of persons belonging
to the Marxist Communist Party. I do not
know whether officials the Marxist Com-
munist Part is involved. I have no evidence—
Certainly the CPI is not involved. (Infer-.
rriions). But there arc persons inside the
Marxist Communits Pary who were and are
openly declaring their allegiance to China
and the people of Arambagh, Goghat,
Purusurah and Khankul, whom I contacted
during those five days, detest these treacher-
ous people of Bengal. At the same time,
I warn Congressmen. There has not been
and there today is not any pro-Congress
feeling in Bengal, People of Bengal do
not like the Congress. But, they hate those
who want to become traitors to India. That.
is the political position.

It is necessary that for integration, we
must train the people to think in terms of
India. To borrow a phrase from Netaji,
we must drill them to think in terms of one:
nation.

At the same time, it is Netaji who said,
in one of his famous speeches delivered in
Germany during the war, on free India and
her problems, that we must bring in laws
50 that we can deal with disruptors ruthlessly
and with determination. Therefore, it is
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necessary, while we have certainly to develop
national consciousness, we have to develop
national integration, that we must be ruthless
with those who want to destroy the unity of
India, we must be ruthless with those who
want to see that a portion of India goes
or who want to destroy or disrupt the unity
of this country.

With these words, Sir, I say give the judi-
ciary a higher position in the Bill. Let the
confidence of the people be roused. Let
an appeal be provided to the different High
Courts and, if necessary, even to the
Supreme Court of India. But it is necessary
that laws are brought in which will bring
those persons who want to subvert the unity
and subvert the integrity of India to book.
They must be punished severely. It is
necoesary that those laws must be brought in.

With these words and with these qualifica-
tions, Sir, I support the measure.

SHRI R. BARUA (Jorhat) : Mr.
Chairman, Sir, [ rise to support this Bill,
At the very out set,I wish to point
out that the Bill is very limited in scope.
It omly tries to deal with unlawful
activities of a limited character, which are
intended, or support any claim to bring
about on any ground whatsoever the cession
of a part of the territory of India or the
secession of a part of the territory of India
from the Union or which incites any indivi~
dual or group of individuals to bring about
such cession or secession. Therefore, I seo
no reason why so much anger should be ex-
pressed against the provisions of this Bill.

It may be said that this Bill was not
necessary in view of the existing law of the
country. But, as;was already pointed out by
Shri Amiyanath Bose, the existing provision
of the law does not effectively deal with
these secessionist and disruptive forces that
are growing in this country. Today as you
know, in some parts of India secessionist
forces have come up. We have got the ex-
perience of it in Mizoland, In other places
aleo there is & move to organise partics on &
regional basis with an idea to secede from
India. It is a dangerous trend and unless
Government is fortified with adequate powers
it may mot be possible for the exis-
ting law to deal with these organisations or
individuals. So long we were under the De-
fence of India Rules, It is not happy for

the country to always depend upon such
rules. The sooner we get rid of it the better,
Once the Defence of India Rules are
abrogated there is nothing to deal with thess
forces. Therefore, it is in the fitness of
things that this Bill has becn brought for-
ward,

The next argument brought forward is
that it limits the fundamental rights as
provided by the Constitution. As was right-
ly pointed out by the Attorney General, it is
a reasonable restriction on the fundamental
rights and it is within the competence of
the State to formulate laws within that limi-
ted provision. Sir, disruption is one thing
and secession from the Union of India is
another thing.

Here the restriction is supposed to be on
the right to secede from the country. This
is a reasonable resriction and it in no way
offends against the Constitution. Therefore,
to say that the government has something
to muzzle public opinionis wrong. Govern-
ment want power to deal with a party or an
individual who intends, or acts in a way, to
give a part of the country to a foreign coun-
try by cutting it out completely from the
Union of India. Therefore, it is absolutely
within the reasonable restrictions mentioned
in the Constitution itself,

The second argument that is normally
flung is that the Government's notification
comes first and the decision of the Tribunal
next. It has been argued with some force;
how is it that the government comes up with
the notification, declaring a certain associa-
tion to be unlawful, and then the case goes
to the tribunal. When it is a question of the
integrity and safety of the country, govern-
ment cannot wait indefinitely, say for
two, three or six months to declare an asso-
ciation unlawful, after getting the verdict
of the tribunal. Even in normal cases we
always find that the prosecution starts action
first, Here it being a case affecting the
integrity of the country, government should
have the right to issue the notification first,
as has been provided here.

The only objection can be that'instead of
giving the jurisdiction to the High Court,
the government keeps to itself the right of
declaring a certain High Court Judge
to be the tribunal. Tt is up to the govern-
ment to see whether, through the medium of
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notify. As has been suggested in some cir-
cles, 1 would also prefer thatthe tribunal,
instead of being constituted by a notification,
there should be a provision whereby the High
Court, of its own initiative, can sit in
judgement of course within the rules pres-
cribed here. If, however, no rule is made
and it is absolutely left to the High Court,
I'am afraid the final judgement would not
come within the six months period pres-
cribed here and it will take a long time, as
is now happening in the case of so many
cases in the various High Courts. There-
fore, the difficulty can be obviated only
if some rule can be made to sce that the High
Court, while having jurisdiction to deal with
the matter on its own, has todeliver the
judgement within the time limit prescibed.

Lastly, I would submit that it will be wrong
to presume that the Act is intended to fall
apon certain political parties. Today,
apart from political parties there are other
forces that are coming up. Therefore, it is
in the fitnessof things that government
comes up with legislation, arming itself
with sufficient powers to cope with any
situation or contingency. After the im-
provements made by the Select Committee,
1 find there is very little objection to the
provisions of the Bill. If we really mean
business when we say that the Defence of
India Rules should not be there in the coun-
try for a long time to come, in view of the
conditions obtaining in the country itis
very much necessary that Parliament pro-
vides the government with sufficient powers
to deal with disruptive forces. With these
words, I support the measure.

awIfra WEIRE, 99 ¥ FA 9 A
A | qgw 99 @Y 9t a9 Tt o
Tl gEE A OF AW W g [
g T FE T

“This Bill is not perfectly constitutional,
1 say it is constitutional,”

gl Y ag ¥ fr ag ST anet w1
W EE A FOW ARY § A WM

FA TIRFHT QUITAT AT FIEE GO
T ¢ % faw g R

e q Sl & gl 7 W 8
A §:
““There was a time in the beginning when
the fundamental rights were quite firm.
Then came a period when they were
eroded and gradually article 14 almost
ceased to exist. Then again came a
period when the fundamental rights were
put up firmly and everything was pro-
perly tested. Perhaps we are again com-
ing to a period when they will not be
looked at as seriously as they used tobe.”

W 9 ¥ oF A faegw aw ¥
Fiwg qret faarl # e 7 W e
FER W AR TN & FOr a7 I
o T FTA F UCT JAT ATEAT § A
W qeF A WA w1 anfgen-
afgear &% L X w1 fAEd §
s & | I @R 9T e
tfefedls @R smemge CEifaow,
QN T SO TR AT AT Y | S

qfeefadto Bt ? g vt ufiefed

“which is intended, or supports amy
claim, to bring about on any ground what-
soever the cession of a part of the
territory of India or the secession of a
part of the territory of India.”

AR g EfeEE 97 wE-
freT # THAE T TEGT T A
ag dAETR varfeew | F oSS
ARE A BT IR Fw e A e
Yo hqwag AfaE g W aw e
fegem @ gqfw & it it W
wY, firey ot firedr ®Y 327 W ga fedlt
AT NPT FH GG FTHAOY )
Ao & o Al ) g T-se
sy artr & o §, 3% are
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1 R felt oz & qr sfaw
¥ ot 7z =) 2= g wwa § o T
# &ear ¢ oK ag T Tegor qEw w
aqTr T §, waw ET g0 Feaer
A TR T OFEA A I )
THE 137 I8 fag argz 2 A AER )
U -FTH 39T | q@ A femr g

’ “Nothing in this section shall apply to
any treaty, agreement or convention en-
tered into between the Government of
India and the Government of any
other country or to any negotiations
therefore carried on by any person
authorised in this behalf by the Govern-
ment of India,"”

N TadE ITw gfEmr ! wraw Qe
@ waiz e ffear 37 W awd
THH FgA A 10 7EY T A AT
g & ¥ §TEI & | ATHTT ATHY §,
AE TT F | FAER AT & IR
f& waw ot tw g & feel #Y gt
AT &1 2 9FAT 8 | QETHFTA HY IEH)
9z &1 Tt Aar wy fewd amww A
SaTdT FAEL F AT A AT 3w A o
fs fFdt M1 At 1 g afgwx
® fF e g e gEdr wrd
o gear fggem & faet o feld Y
FEX q°F FY ] F F FA § A IWH
FTCRE ot afes gawT w_ awan
2| IR w1 a1 fF wediw Amfor w)
TEHT ATATHT AT AN | ¥W wwHe
MA @ T TG fFEr o9n)
¥ aY ag e 73 qw fear § e
R e ¢ e s gEwr Ay § ar
T AR | R A A § Y w
{1F Fawa g Y ¥ W A ow
[T AR w2 & g o qhwT =y
W § 5 S10w 70 H §H 70 § fag
e faardt &Y werk & o gt § A
T Q & vufig T T & SR
TR §, TR g0 QU g e amg )
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9 o TET FT a qET w7 Ay § W
X ag FT g aTwe qw fean o
@A g W ¥ qem g
& ag o= a1 Y 7= ¥ AW AT F, oA
&Y FETel & A AT S o % e § &9
FIAT § WINT 9T TE6TH FTE HTEE
FE AT @ E WX T A w@v
a6 § O ag WA few fae ?

faa®r w€ 7@+ ¥ W@ o www i
uT @ 8, §%9 A w3 W & fag
o 6t W & auwar § f6 g W
FO¥T o9 ¥ 9T @« gur § Wy V@
T TE FA WTOE amA A W g
IHY auH & forw ww & @ § | v
g oot T8 & 1 fedw s et
™I AT & T O§ | ¥ W
waeTE g | firifer fedow o we
TE &1 Efegy dme Wy wmow o
¢, fafime S ® e wd e §
W off FA WY AR § ¥ AW ww
9 & | WTOH! IamT J1fgy fin wraer
T 7w awa Qe Wi weg § fr
% fou wror ot s gt oe @ X
R A Ja &, I & g oy v
WITH) FTTT TAH WIEY @ A 6
T & W g ot vaer wfgg fe
aoeTer TEEY wrowy fee & fasg v
# @ g

e we fdt 7@ %7 A A
TN TwWmETAR IR
forar ¥ fareg wéart w9 # < R § O
aw 7 fpragasvmeram
st qréf | S ag T ¥ q% A wew
W AR AW AT ¥ g W T 5
san oo q7 & feerw #¥ wT T
g7 & wrow s  fe i o d farsg
ST F STAT ATET | F AT AT g
ool o § fom & geidfi
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[ofr ok wA=r]

ANfs garT woar oF 2w e figear R,
ofm & v afeam © 2 fear?
# qur W § e pee afm R @
fag fimd gt e Wt ng ? T
u R A e fe ofeem &
T § W o e ot frear § wg
wrea €t fa § 9wt wred ow fpgy
* qrferer ) e, fiewr oot & fear ?
AW PR A AG A @ q 9 T
w1 § & fea o 19 & fag ik e
e’ sgyEwN
WY W 9g AT % oqf & o
amw aw fet & w1 s gy Semr @
Efweam & s wf famea F wgn 0
qifeE & a1 &% $@ & fag W
i & gu, w0 wfeEsw ® woR
AT | W1 A g @ A qfw &
¥ Qur fearg e & fF &1 arf @
T g A F g y AT AT R |
WY & R FTEATE #Y qeg ¥ |
w1 W & § w0 e ¥ fag ?
TGN WG W A% g gy fFoaw
fw & qgeft are arwer faT 97 q@ gwT
9 WET Wl st AgE A wgr 97 fw
AT wfer & At # S TogTvr WIEw Wy
#g qrg o g fe—

Not a man lives there not a blade of grass
grows there,

goft wfwr Fat F aod =
MA@ AN H G AT wx ey 4
few ®t @ =% # e o e
P wmmwm R WA mW
T W7 GTAET ¥ A W e |
i | O A & §r9 § w=gy
argw & w1 § 5 4 grey Ay ow &
@ § fred 3T ®9 W FAT W
TR % §9 § A1 qg AT &Y
T & | AfeT T §F woit o g
& &t § fr wo¥ faeg o g@ s
LR il S dl
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Qiw i el 91 W el
v ot iy 9 A9 W/ g
7% ¥ e ¥ e &)
15 R3AT YR 9T W97 %@ § ¢

“‘Integrity is oneness of the county, not

honesty; integrity actually means oncness

and undivided, Personally speaking,
the term integrity is wider than terri-
torial integrity."”

AT T A W WA Y wwT F
AT SAAT ™ 87 wEer ot AR
e A g & I & @
T T AR ATEATE | S Y- T afww-
T §, oo § &, wgra § &, SO
fergrar & & 1 sore e faeelt @= 1 AR
T8 T W § A F orowr @ g
T agt A it s W s @
ar fgs i\ e & Aowr S wrfes
Hifowt <t &, faemw avaet o Afmr
@ § I W wmg ) I Afaay
* wron f e & Zwd X e
fcfeafoat #1 famfor gur &1 sy
Ao oy aarg & & g ¥ F wrw wwrdat
B &, % g3 #7 Wt qEL g &
oT T & | TH TE T § | OF
quie o & fegmm o dxw # )
A el frgem @ wrdt d F
Tt 1 wfew 7w qowe fegearT W
frafs sqmTc & wwrk T & @t
t ) afem o W fr v @
qget STy qraAr § &Y s & 37
i & wrd Wi fsrer & fag
s feg ) gad dvoer § 87 & &
wqu & o five | frady oA F 1 T
87 3% 100 ¥90 & @< fiFy | ol g
T fee ¥ o e  geR ga AT d
ot fawrg grar & g vl gor &7
ﬂmm tl wigum'
war 8, faeelt &, o 8, ww A
ot Stefrs ¥ § Agi o< MY qew &
farrer w1 & daT AT RA Y | WRTOR
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# 3 wfawe «heifire fawe ®F ww
it g€ @ 1 wOhw wOw ol &
Fre o aeft g & W et g€ oW «@-
a2 arafirs &7 & s ¥ § 0 e
gl & M F q A gE & aq g
9 &7 wfirs wfiey § oy & o 9y
I ¥ fawre & fag wra? aoff ey A
e o € g & Fejd q@ & arwr e
2 @ § 9T T AT Y WAy & qF 5T
Ty a warar i ava & faw o frs
TR wrgw A fear &1 wfaw swd-
Y FET G A A @ ww O FET
gt aR ® o= o e
amer & o7 & A qwar &)

16 hrs.

oF @ wifady wm vy #C § @w
T i W T T W AT g IR
f5 o @ WA W fadw &@ U
# wg 8T TFRT HL AT NgA § W,
FWEE@ W gRAM gl T &1 g7
OFT @ & W § AWy WgR9
& enfgear-=snfeen o= £ faegw
Y F AT 0T g @ g 9w
F g v Wt T et & aar
a1 fadw 7% § aTwT wiNE W &
ST e @ & fe ST WTEw ETge 9
favare 7Y & Wi W @B &, oo aw
I @ ® ww g ffaw fet AT
i g vy wex g 7 fadwt as e
ag aid g o §, el 7= & vy
A @ & W wg WA AWt §Y amar §
T T8z ¥ AT g e gt ¢
#R & wgm s ww ¥z afeamg
gfm w1 wfgdww g qreR-g-AMT
#, & § aY sivw 7 & w1 A
Tq ], I FY AT ETEW AW K, IAH
¥ fadit sufir & fadw & e safiai
¥ HTY T qeeAT AT ® A | -
fra st ? gw ¥ wiw §%, wWife 7
IR AR R T @} & |

i
Wi & g e g fe oow
FERAWTET €H 7% | HaTaa %1 & §T
For ST a gl 39 9 & A
AT 67 GwdE §, STeTeEAny
nfegl & g1 gre frmr W aglt @
FENT W AW § w@ & yore | g at
AT Tg ENT AT wgw wedr ¥ AT
T AT & WFT Avgw Sy ) wY e

fis faforaw S % wgr Wt ¢

“As William Penn said,”" Democracy
dies in the hearts of dexocrats before it
dies in the hands of the dictator.”

SHRI VIKRAM CHAND MAHA-
JAN (Chamba) :The present Unlawful
Activities (Prevention) Bill is the most time-
ly legislation which could have been brought
in the present circumstances which arc pre-
valent in the country. The object of the
Bill is to curb the activities which would
lead to cession or secession or disruption of
the country. Now the question is whether
this Bill will suppress an expression of
honest opinion or it will suppress an
activity which would lead to cession or
secession or disruption, One of the hon.
members said that if anybody expresses an
honest opinion that such and such a thing
should be done, this Bill would suppress
even that particular act. My submission is
that the hon, Member has not carefully read
the definition of ‘unlawful activity’. The
definition of ‘unlawful activity' specifies that
if anybody organives an activity which leads
to this particular act being & cession or se-
cession or disruption or which incites the
disruption of the country, that would be
covered by the ‘unlawful activity® but not the
honest expression of an opinion or 4 sugges-
tion.

Then, they have said that it would infringe
the Fundamental Rights as envisaged in
article 19 of the Constituticn.

Even Art. 19 of the Constitution says, you
have a right to organige activity which is for
the bencfit of the country, you have frecdcm
of association and freedcm of expression.
But the question is : does this freedom of
expression include the frecdom to orgenize
activity which would lead to the disruption
or secession of the country 7 Now it wilt
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[Shri Vikram Chand Mahajan]

be a strange argument that you can use
fundamental rights for the purpose of creating
disruption in the country or inciting an
activity which would lead to secession.
Fundamental rights can only be used for the
benefit and development of the country
and not for thé disintegration of the country.
Therefore, the argument that it would be hit
by Art. 19 of the Constitution seems to be
due to an clementary lack of knowledge of
Art. 19 of the Constitution and the Consti-
tution of India. Constitution of India can-
not be used for the purposes of disrupting
the country and the object of this Bill is to
prevent disruption of the country and not to
suppress the legitimate gricvances or legiti-
mate opinion or expression of opinion
within the country. Therefore, my sub-
mission is that this Bill is not hit by Art. 19
of the Constitution,

Then they have said that Cl. 3(3) of the
Bill specifically gives power to the Govern-
ment and the exccutive to declarc any or-
ganization unlawful without getting the
sanction of the Tribunal. Sir, thcre are
always c:rtain emergencies when one has to
act without going through the normal pro-
cedure. For example, even under the Cri-
minal Procedure Code, if a policeman
apprehends a thief, immediately he has the
power to detain him for a certain number of
hours or a certain number of days without
going to the court of law,

AN HON. MEMBER : How long can he
detain him ?

SHR1 VIKRAM CHAND MAHAJAN :
24 hours in one case and two days in another
case, Similarly, under the Criminal Pro-
cedure Code you can search the house of
any particular person only with the sanction
of the Magistrate, But there is an exception
provided in Sec, 165 which soys that you can
search the house of a person in an emergency
without taking the sanction of the Magis-
trate, but, subsequently you must go to the
Magistrate and have it validated. Similarly,
a provision is made under this Act that in
an emergency you can take an action, but,
subsequently you must go to the Tribunal
and justify your action. Therefore, my
submission is that it is protected by the Act,
it is legal and it is not arbitrary as has been
made out by some hon. Members,
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Then another argument is put forth that
there is no right to appeal and, therefore,
it is arbitrary. My learned friend should
carefully read the Constitution of India.
Under the Constitution of India the decision
of any Tribunal, whatever it is, is subject
to the decision of the High Court under Art,
226 and no Act of any legislature can abro-
gate that right which is given under the
Constitution. No Bill can abrogate that
power given under the Constitution. My
learned friend may kindly read the provision
of Art. 226 of the Constitution,

Similarly, the Supreme Court has the power
to hear appeal directly from any Tribunal
even if the Bill has barred the right to go to
a Court., What is barred is the right to go
toa Civil Court under the Civil Procedure.
Code, but not the right given under the
Constitution to go to the High Court.
My learned friends should read certain pro-
visions of the Constitution before they say
that the right is even barred under the Con-
stitution. No power of any legislature can
bar the right given under the Constitution to
go to a court of law unless the Constitution
itself is amended. Therefore, my submis-
sion is that the right of appeal is sufficiently
safeguarded. Then some points have been

SHRI V. KRISHNAMOORTHI
Whether the restriction is reasonable or not,
kindly tell us ?

SHRI VIKRAM CHAND MAHAJAN :
Question raised is : whether the restrictions
are reasonable or not, Once you give the
power to the judiciary to examine a parti-
cular act, automatically you presume that
the judiciary will act impartially and once
it acts impartially and once the opinion of
the judiciary is there......

SHRI V. KRISHNAMOORTHY :
But nothing prevents Perliament to discuss
and judge whether it is reasonable or not.

SHRI VIKRAM CHAND MAHAJAN :
You have not followed what I have said.
If you intentionally !want to close your
mind and keep on pursuing one line of
thought, then, of course, you cannot follow.
Once you give power to a judge to decide
a case and he has to act judicially, you pre=
sume the impartiality of that judge, Once
you assume that he will act impartially, the
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arbitrariness goes. You can only act
arbitrarily if you do not 2ct judicially.
Once you are acting judicially you cannot act
arbitrarily, and rationality is there. This is
my line of argument and thought.

Another argument has been put forward
namely that Sheikh Abdullah was acting
against the interest of the country but now
he is being released and that by itself shows
that Government are not acting in accor-
dance with the spirit of the Bill. I would
submit that in the Bill itself it is provided
that one who indulges in unlawful activity
will get a specific punishment, that ‘is two
years or three years or seven years but not
perpetually.  Sheikh Abdullah may have
acted against the interests of the country
but even under this Bill the punishment is
for a certain number of years only. [If heis
let off now and he again acts against the
interests of the country, he can again be put
back in prison under the Bill. So, my
submission is that the Bill is sufficiently
comprehensive and it does not give arbi-
trary power to Government, and, therefore
1 support the Bill.

SHRI VISWANATHA MENON (Er-
naculam) : On behalf of my party I
oppose this Bill. We have tabled two
amendments; one seeks to refer the matter
through the President to the Supreme Court
under article 143, and the other seeksto have
it circulated for eliciting opinion thereon.
1 shall now explain why we have given these
two amendments.

The Joint Committee has examined this
Bill only generally, and even the evidence
of the Attorney-General does not give
the sanction for the constitutional upright-
ness of this Bill. Moreover, there are
some States with non-Congress Governments
in power, The States have not been consul-
ted about this particular Bill which is going
to affect the entire nation.

If one reads the evidence of the Attorney-
General, one would find it crystal clear that
he is not convinced whether the restrictions
sought to be imposed under this Bill are
reasonable or not; he is still not sure about
it. That point has been clearly brought out
in the evidence when my leader Shri P.
Ramamurti had put him the questior.
T would quote from the evidence in this con-

7788

nection. The relevant portion is as follows :

“Shri P Ramamurti : But the Go-
vernment in  certain circumstances is
authorised to do certain things. There-
fore, in a democracy, people can certain-
ly ask the Government to do a thing
in a particular way. How is it unlaw-
ful ?

Shri Daphthari : I agree. It did not strike
me then.

So, I would like to emphasise that the
Attorney- General had to agrec with my
leader on that particular point in the
course of his evidence. Since he was honest
before the committee he had to agree that
the restrictions sought to be imposed
under this Bill were unreasonable.

Therefore, we have suggested that before
we pass this illegal Bill, it is better that we
refer the matter through the President to the
Supreme Court under article 143 and
also get the opinion of other eminent
jurists in the country. But we find that
somehow or other, Government want to pass
it. I would like to know what the urgency
is for passing this immediately.

Already my DMK friends have said that
they have given up the idea of secession.
Then why this Bill. 7 Is it because a parti-
cular area of the country is trying to secede ?
If it is a question of dealing with the Naga
hostiles or the Mizo hostiles, I do not think
this Bill will help in solving that problem.
Now in India two Prime Ministers are func-
tioning, one Prime Minister of Underground
Nagas and enother Prime Minister here.
Without solving that question politically,
we are not going to have a solution of that
problem at all and this Bill is not going to be
useful for that, either to deal with the pro-
blem of Nagas or the problem of Mizos or
any border problem.

16.15 hrs.

[MR. DEPUTY-SPEAKER in the chair]

On the question of the border problems,
I want to make it clear that my Party’s stand
has always been to solve the problem by
mutual discussion and settiement with Chima
and with Pakistan.

AN HON. MEMBER
Naxalbari ?

SHRI VISWANATHA MENON : I
am coming to that.

: What about
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[Shri Viswanatha Menon]

These problems should be settled on the
basis of give and take, 1 want to make
one thing clear. The question of getting
back Azad Kashmir or Aksai Chin cannot
be solved by means of this Bill. This Bill
is not enough for that. Something more
is needed. But of that there is no indica-
tion in this Bill,

Coming to the Bill itself, [ want to draw the
attention of the House to one particular
point. Under the provisions of the Bill,
when an association is unlawful, it is its
bounden duty to come forward with evi-
dence to refute the charge. This is a princi-
ple no body can understand. If an accused
is put before the court, we know that it is the
bounden duty of the prosecution to prove
the charge. But here the prosecution has
nothing to do, it has only to accuse a body
of being unlawful and it is upon that body
to prove the contrary.

Somehow or other they want to ban
certain organisations by passing this Bill.
I am sure Government are going to act
immediately and efficiently so as to curb
important opposition parties in this country.
§t may hit our Party. We do not mind,
because we have worked in illegality and
legality. This is nothing new for us. But
it may affect other democratic parties as
well. If they want to curb any party, they
can use this weapon. Working against
sovereignty is 8 vague term, working against
integrity is another vague term. Any
opposition party can be curbed by making
use of this.

Here 1 want to draw your attention to
what happened. When emergency was de-
clared and DIR came into force, in 1964,
we were all arrested in Kerala. For what 7
They were saying that we were working
against the nation. But actually for
what purpose 7 There was a mid-term
election in the offing. Somechow the Con-
gress Party wanted to keep us in jail and
damage our reputation. But what hap-
pened 7 The elections were held. Al the
Jeaders who were put in jail were clected.
“Then they thought it better to release us.

Somehow or other the Government want
to cling to power. 1 am sure that this Bill
is going to hit West Bengal, 1 am sure they
would put the Opposition leaders inside
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Jail somehow or other. If they are so sin-
cere about their democratic principles, I
challege them to have a mid-term election
in West Bengal. Then we can see whether
the actions taken by the UF Ministry were
correct or not, were in the interest of the
people or not. Let us put’our trust in the
people and let them decide. But for doing
that, this Bill is not necessary. If they want
to preach to the people against us, why don't
they do it 7 We know their arguments be-
cause we know the background. In
Kerala, during the election time, from
cvery nook and corner, Shri Nanda and
other leaders of the Congress Party spoke
against us branding us as ‘Chinese spies’.
But the people elected me and other leaders
of my party, We, the MPs from Kerala,
belonging to our party were detenus in
1964-65-66. Why are they resorting to such
tactics 7 Why not fight the issue politically ?
We are saying that you have to settle the
border problem peacefully. Talk with
China, talk with Pakistan, that is our slo-
gan. Even if this Bill is passed beczuse of
your brute majority, we will say so because
we love the people of Inda. That is the only
solution. If you want to solve it, you have
to do it. You have to settle it today or
tomorrow, you will be forced to do it. We
whl say that, we will preach that, and we
are going to do that,
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About this Bill, I have to say one thing
more, The learned member was trying to
impress us with the jurisdiction of the High
Court and the Supreme Court. We know
the scope of appellate jurisdiction, and we
know the scope of writ jurisdiction Why
not give this appellate jurisdiction to the
court 7 Why not an appeal provision be
included in this Bill as Mr. Amiyanath Bose
suggested 7 Why not the proceedings
in the tribunal be changed to that of a
Sessions Court or High Court and have
criminal proceedings ? Then difficulty
will come. Under the Evidence Act it is
not easy to prove anybody guilty. So, they
will have their own man as tribunal, and
everybody will be put up and convicted, they
will be put for seven years in jail.

Puiting people in jail will not solve any
problem. If it could solve the problem,
India would have been under the British

. even now. A number of persons were put

in jail, were hanged, but what happened
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finally 7 India got its freedom. Just like
that these repressive measures are not the
solution. That I want to make clear and
impress on my Congress friends.

This is not the solution for all these
things. If you have got a political policy,
g0 to the people, preach before the people,
let us fight it out that way, without putting
persons in jail,

Sheikh Abdullah has been put in jail for
13 or 14 years. Now, if he comes out, I
assure you he will get a better reception than
these Kashmiri Ministers, Mr. Qureshi or
Mr. Karan Singh. He will be called by his
old name the Lion of Kashmir.

Ideology cannot be crushed by repression.
If your are against his ideas you propagate it.
If you are aganist my opinion, propagate
it, and let us face the electorate, You are
not prepared to face the electorate of Bengal.
If you face the clectorate of Bengal, I chal-
lenge you, your Dr. P. C. Ghosh will lose
his deposit. That is going to happen.

My humble submission to Mr. Chavan
and the Government is that by this Bill
you are not going to crush the democratic
movement of this country. You may de-
clare an organisation to be illegal. I be-
came a communist in 1940 when the Com-
munist Party was an illegal party, and
afterwards it was declared illegal twice.
you may declare it illegal hereafter also,
we do not mind. In 1940 the Communist
Party was a small thing. Now you know we
have got some States at least.

With these words, I oppose this Bill.

SHRI D. C. SHARMA (Gurdaspur) :
1 have no end of sympathy for the
Home Minister because he has already
been under fire for nine days, and on account
of this Bill he is again having to face the
slings and arrows of the opposition.

But I want to say one thing to my opposi-
tion friends, and I say that in all sincerity,
and 1 hope they will listen to me with as
much attention as 1 listened to them.
They arc utterly mistaken if they think
that this Bill is meant to curb the lawful
activities of any party in this country, It is
not a fetter that is being forged to be placed
on the legs of any member of any party in
this country.

This Bill is a kind of handshake offered
to the parties; itis a kind of warm embrace
of friendship offered to the opposition
parties; it is a kind of friendly gesture to the
opposition parties. What is all this about ?
It is not there to put down the legal and con-
stitutional agitation or propaganda or the
right of assembly or the right of preaching of
any recognised party. It is only meant for
those persons who. under the cover of some
name or connotation, try to subvert the unity
of India; try to make it possible for the
foreigners to come here and grab our terri-
tory; make it possible forjfthose persons whose
hearts are not with us—by saying “with us™
I do not mean the Congress—to come and
disrupt the integrity of this country. There-
fore, I do not think any Member of any
opposition party has to be afraid of this
Bill. One great philosopher has said :
““You have nothing to lose but your chains;
workers of the world, unite : you have no-
thing to lose but your chains.”

SHRI S. M. BANERJEE : You will be
the gainers.’

SHRI D. C. SHARMA : I say to my
Opposition friends, “Do not be afraid.
You have nothing to lose by voting for this
Bill." Because it is meant for the under-
ground movement, the subterrancan move-
ment, for the people who talk one thing in
public and say another thing when surround-
ed by the walls of a chamber; and they
show their hands of friendship to the Home
Minister but their hands are poisoned, and
they bare their iron claws. This is meant
for them. (Imterruption).

Well, Mr. Banerjee is a good friend of
mine. I can assure thim that while he may
bhave some trouble at the hands of the Kan-
pur people he cannot have any trouble at
the hands of the Home Minister. Are
there not forces of disruption in Kashmir ?
An hon. Member spoke very highly of the
people of Kashmir. I speak highly of the
people of Jammu and Kashmir, I belong
to Jammu and Kashmir, Pandit Jawaharlal
Nehru could not buy an inch of land there
but 1 can buy as much land there as I like
if possible, because I tell you I am a citizen
if Jammu and Kashmir. I have some stake
there.

AN HON. MEMBER : How much land ?
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SHRI D. C. SHARMA : [ will give you
all that land. Do not bother about it.
Sir, I was respectfully submitting : can any
body deny there are forces in Jammu and
Kashmir which are trying to disrupt the
lawfully constituted government of any body
1 do not bother about the person who is the
Chief Minister of that State. Are there not
forces in the Punjab which are trying to see
to it that Punjab also becomes another
Kashmir or something like that ? They
want that article 373 should be applied to
Punjab as it applied to the State of Jammu
and Kashmir at one time. Are there not
forces in West Bengal 7 My friend was
asking, why can't you fight an election 7
My friend, we know the art of fighting an
election; we know the art of winning the
election.

We also know the art of lossing elections
gracefully. But we do not talk, like that.

SHRI G. VISWANATHAN (Wandi-
wash) : You also know the art of pur-
chasing votes.

SHRI D. C. SHARMA : Nobody pur-
chases anybody. But I know there are scme
agents of foreign Governments in this coun-
try who try to sabotage our country.

Here is West Bengal. What was the

slogan there ?
HTRTT AT, AT IE7 AFTqGNE |

Do the people of Naxalbari believe in the
integrity of India? Have they any faith
in the unity of India ? Do they believe that
Inaia should remain one ?

HTATT A9 AT AR fageqm | Fi7
& HIHT BT AT T 1

Why are these slogans being shouted in
West Bengal. [t is because there are cer-
tain forces working in India at this time
which try to undermine the India that has
been built by the sacrifice of all of us, inclu-
ding the opposition members. We are
all partners in the building of India. No-
body can deny it.

I was very glad to hear the DMK mcmber
saying that they do not want to secede from
India. But they may have another feeling
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tomorrow and a diffrent feeling the day
after tomorrow about secession,

SHRI V. KRISHNAMOORTHI" Mr.
Sharma also may say that Kashmir should
go to Pakistan tomorrow.
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SHRI V. KRISHNAMOORTHI : You
are a capitalist and you want to rule the
country by capitalism, (Interruptions)

SHRI KAMALNAYAN BAJAJ : We
do not have extra terrtorial loyaltics.

SHRI V. KRISHNAMOORTHI : You
are the agents of American capitalism.

SHRI KAMALNAYAN BAJAJ : 1 am
not the agent of anybody. (Interruptions).

1 have created wealth in the country and
I am proud of it. Even if you want to do
it, you cannot do it,

SHRI D. C. SHARMA : I agree that you
have created wealth, but why don’t you dis-
tribute it among the members of the oppo-
sition party and others also (I nterriptions)

Sir, politics is a game of change. It is
not a game of unchanging loyalities, unchan-
ging policies or unchanging programmes,
I know that as long as Mr. Annadurai is
Chief Minister of Madras, Madras is safe.
I have no doubt about it. As long as Dr,
P. C. Ghosh is there in West Bengal, West
Bengal is safe. But we are surrounded on
all sides by people who do not mean well to
us, One of the minutes of dissent given by an
hon. member from the south has made me
say that there is need for a Bill of this kind.
Otherwise, India will be torn into pieces.
India will be a land of divided loyalties,
disunited territories and a balkanised land,
What has he said ? He has said that
Mansarover is ours, Kailas is ours, Bara
Hoti is ours, Longju is ours and other
territories which are at present in the illegal
possession of some other powers like the
Chinese are ours. How can we get back
those territories which my friend calls ours
and which [ also call ours. We can get back
those territories only if we put the fear of
God into the hearts of these who try to
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sabvert us, who fan out all over the border,
whio make speeches, who distribute atms,
who give away ill-gotten funds of other
countries. What are the funds of the
China Bank ? Why dosc not the Govern-
ment lay on the Table of the House the
aocounts of the China Bank, who get funds
of other countries and distribute them so
that India does not remain India, India
becomes a satellite of some other power, it
becomes a territory of some other nation.

Sir, without going into the constitutional
question, which has been answered by Mr.
Daftary himself, without going into the other
Questions, I appeal to my hon, friends that
this Bill is meant to help them and  me, it
is not meant to be some kind of a dagger
at them, it is meant to be a kind of hand-
shake with them and therefore they should
all welcome it.

SHRI K. LAKKAPPA  (Tumkur) 1
M. D:puty-Speaker, Sir, I rise to oppose
this Unlawful Activities (Prevention) Bill,
1967, After carcfully giving through the
peovisions and also the notes of dissent
given by hon. Members, and after going
through the Report of the Joint Com-
mittee I have no hesitation to come to the
conclusion that this Government can
use this weapon to suppress the political
activities of unarmed #ssociations in this
ocountry which are in existence under the
Constitution, Therefore, I would like to
say that this Bill is most undemocratic
and obnoxious and it has no semblance of
any democratic virtue. As such this has
to be thrown out on the ground that it is
wndemocratic and the provisiors of the Bill
do not attract the common sense of anybody
in this country . It creates confusion and
it can be utilised against the political
parties and their activities at any time by
a Home Minister like Shri Chavan. We
have been carefully watching the behaviour
of the Congress during the last twenty
yoars, We have been seeing how far these
provisions and their democratic values have
been respected under this regime we
know how this Government has taken
vongeance when non-Congress governments
have been installed by the people after
this election,

We can also say that the constitutional
powers have been abused and misused
by the government, specially since Shri
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Chavan has been holding this portfolio
of Home Ministry and I warn this govern-
ment that they must be prepared for and
a coup against this government, if they
rule this country like dictators, bringing
in this kind of obnoxious legislation to supp-
ress and oppress the democratic values
and virtues in this country. Has this
government got any moral courage
to defend this Bill when they have misusod
the powers under the Constitution, making
use of the office of Governors, to sabotage
the non-Congress governments which were
established and installed in power by the
people during the 1967 elections 7 After
observing the behaviour of the Congress
Government for the last twenty ycars we
have no hestitation in coming to the com-
clusion that this government is not for
democracy and this government is not going
to attach any values to democracy and the
democratic principles.

Article 19 of the Constitution envisages
freedom of association, freedom of trade
and freedom of movement but, under the
guise of this law, by the passing of this
legislation, they want to take away all the
rights guaranteed by the Constitution
and impose restrictions in their place. b
it democracy 7 Harold Laski has said that
in a democratic country any restriction
by way of legislation is the negatién of
democracy. 1 would like to remind this
government that this piece of legislation
will definitely take away the rights guaran-
teed by article 19 of the Constitution. The
freedom which has been envisaged in various
walks of life by the Constitution in article
19 will be taken away by this Bill and the
party in power will use these powers for
political vengeance.

At the time of war, whether it be with
Pakistan or China, we have witnessed how
the people of this country stood as onc and
waged a war against the aggressors. It
is the people who fought for freedom at
the time of aggression. What were the
Congress people doing 7 They were begging
in this country and all over the world because
they have not produced any wealth in this
country., They have not at all defended
the Constitution properly.

Incidentally, I would like to mention here,
because it is relevant, what is happeaing
in my part of the country. It is & matter of
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shame how the Congress Government in
Mysore abused the powers, made use of the
police for committing arrocities, thereby
creating a law and order problem, which
has becn under fire in the Mysore Assembly.
Now the Chief Minister of Mysore has
agreed for 8 judicial enquiry.

Today there was a newsitem in the papers
that the Home Minister of Mysore has
tendered his resignation.

What is the value, the moral value, this
government is attaching to the provisions
of the Constitution 7 Further, where is the
necessity for bringing this legislation ?
We have any number of laws on the subject.

" 'We have got sections 112 and 122 of the In-

dian Panel Code which provide ample power
to check, the waging of war against India,
unlawful activities in India, to suppress the
atrocitics committed in India, The police
has wide powers, so also the military to take
action to defend our country, our nation, to
defend the honour of this country. Then,
where is the necessary for bringing in this
kind of obnoxious legislation ipso facto ?
The Attorney-General, Shri Dapthari, has
clearly stated during the course of his
evidence that we cannot say how far these
restrictions are reasonable, so far as article
19 is concerned.

**Reasonable restriction’ is a point to be
argued on both sides. The Congress to re-
main in power for a long time can make use
of “'reasonable restrictions" and can exercisc
it over other political parties and they can
remove any association which is in exis-
tence under the authority of law by calling
it “‘unlawful activity,” They can also
sabotage the reasonable trade union move-
ment in this country and thereby they can
give a go-by to democracy. The Congress
raj that we have observed for these 20 years
is nugatory of democracy, .

It has been md that the DMK pleads for
Dravida Nad. What dose Shri Chavan
plead for ? For Maharashtra,  Shri
Chavan, being the Home Minister, has no
respect for democracy. He behaves, in
such a way that he wants to maintain the
territorial integrity of Maharashtra, He
wants to wage any war he likes becamc he
is having power.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
That is not correct,

SHRI K. LAKKAFPA : See the way in
this Government behaved in the Mysore-
Maharashtra boundary dispute. And they
say that they want to maintain the honour
of this country, that they want to defend
national integrity and territorial integrity.
It is the military, the Indian jawans, who
fought for freedom and for maintaining the
integrity of India, not these Congress people.
Even today if anybody or any association,
even in the absence of this Bill, starts any
activity against India, all the Indian people
will fight against that.

Why is thc hon. Home Minister afraid
ncw ? It is because he has now had an
experience that at any moment the people
‘can instal non-Congress governments
throughout India. Therefore he wants to
make use of this Bill so that all the demo-
cratic values and virtucs would be given
a go-by.

MR. DEPUTY-SPEAKER
Member’s time is up.

SHRI K. LAKKAPPA : Just five minutes.
MR. DEPUTY-SPEAKER Your

party’s time is limited. Now you should
conclude in half a minute.

: The hon.

SHR1 K. LAKKAPPA ' : Now, the
executive authority is to declare an asso-
ciation unlawful. Let the Home Minister
accept that before an executive authority
‘declares that it is unlawful it will be referred
to the High Court. Let there be a declara-
tion from the High Court; let the highest
judiciary in the country say that it is an un-
lavful activity, Before that he has no right
to declare that it is unlawful, But this Go-
vernment, which has got so much suspicion
in its mind, wants to exercise and invcke
this power tosce that every lawful association

is illegal.

Therefore my submission is that this Bill
is obooxious in nature and undcmocratic
in character and 1 would like to sgy that it
be put in the cold storage even if iy is
or the Home "Minister should with ay
t_he Bill.

=t
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SHRI NAMBIAR (Tiruchirappalll) :
Ho did not say that. (Interruption) We
dispute that; we question that.

MR. DEPUTY-SPEAKER : Let him
continue,

oft W wmw qar : sigEr Woad)
Aq@T, A g AMGqT ?

SHRI NAMBIAR : Itis being repeatedly
said and it is being repeatedly denied. 1
again deny, on behalf of my Party, that we
never put up Mao's photograph. Do you
want me to repeat it hundred times ? 1
can repoat it hundred times.

MR. DEPUTY-SPEAKER : Mr. Nam-
biar, you should remeber that repetition ne-

ver always carries conviction, (Interruption)
Let him conclude.

SHRI NAMBIAR : What canIdo 71tis
belng repeated in our very face. I can deny
it any mumber of times.

s frem et . Fozsg @
& 2w &0 o) ot 2w £ g N
TAT W ¥ fA7 @ FAT N W
Ty | gt a@ ag § 5 A W
RIE! AL GTH AT AT AT F (5 IT®
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gt Fra & afgwFrc A 8
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A FUAT TAE, W A ¥ A
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¥ Rt & | § g fagas sranda
A
SHRI NAMBIAR s 1 want to clarify

MR. DEPUTY-SPEAKER :
already made his position clear.

SHRI NAMBIAR : Our Partyis being
implicated; otherwise, 1 would not get up.
He can scold me, If he wants, but I am sure
that he will not want it. He can even beat
me, but I know he would not like to do
that. Btoause my Party is being implicated,
I have to say this, What Mr. Menon said
was that even after his being accused as a
communist, a pro-China man, which was not
true, he got duly elected. .. ... (Interruptions)

MR. DEPUTY-SPEAKER : [ have
followed his speech. He need not expalin.

Mr. Swell (Interruptions)

He has

SHR1 SWELL (Autonomous Districts) :

I think, I shall begin by telling the Home
Minister that I have no quarrel with him
in so far as the objective of. this Bill is
concerned, and I do not think that there is
anybody in this House who has-eny diffec-
ence with him with regard to the need to
safeguard and maintain the sovereignty
and integrity of this country. I do mot
think that he harbours in his miad &n
seri ous suspicion about the bona fides, about
the patriotism, of any Member of this
House. But Iconsider certain provisions of
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this Bill to be obnoxious, liable to abuse;
they may defeat the very purpose of the Bill
and may convert this Government into a
machine of oppression.

Within the very limited time at my die-
posal, I think 1 should best do by posing a
number of questions to the Heme Minister
aod I would like him to satisfy me by pro-
viding answers to those questions before I
make up my mind whether this Bill is worth
supporting.

He has defined ‘unlawful activity’ as any
action whether by committing an act or by
words, either spoken or written or by signs
or by visible representation or otherwise,
which is intended, or supports any
claim, to bring abouwt on any ground
whatsoever the cession of a part of the terri-
tory of India or the secession of & part of
the territory of India from the Union of
which incites any individual or group or
individuals to bring about such cession or
secession.

17 Hzs.

Sir, I would like him to satisfy me on this
point : where does honest expression of
opinion and mobilisation of public opinion
cod and where does incitement begin 7 Sir,
sitaated as we are to-day, our relationship
with our neighbours, whether it is Pakistan
or China or Burma, is the biggest factor for
the peace and progress of this country, for
the stability of this part ofthe world and for
the peace and progress of the world as a
whole. And this Government to which the
Home Minister belongs, all these years, for
the last 20 years, has again and again
underlined this fact, When the Chinese
seized Aksai Chin and built a road over that
area, which we cla/m to be ours, we kept silent
about it. When Pakistan demanded certain
areas of ours we agreed to hand over Beru
Bariin West Bengalto them. When Pakistan
to-day sits over two-thirds of Kashmir
territory which we claim to be ours, we keep
silent about it and during the Indo-Pakistan
conflict when we were able to recover some
portions of our territory in Kashmir, when
we took Haji Pir pass, under the influence
of Russia and under the Tashkent agree-
ment we agreed to withdraw from Haji
Pir pass. And, to-day, when the Chinese,
whether it is at Long Ju or Bara Hoti
or Ladakh, are sitting over wide areas of our

territory, we kcop silent abeut it. Why ?

That is because of that policy which we have
pursucd—peaceful settlement of our dis-
putes with our neighbours through nego-
tiations, That is what this Government
has been doing. If to-day or tomorrow
there is anybody or any sectiom of
opinion in this country which really and
honestly fecls that going to war with Pakis-
tan or going to war with China, would not
serve the interests of this country, would do
great harm to this country, that a peaceful
negotiation should be entered upon for the
settlement of certain boundaries, whether
with Pakistan or with China, and in a de-
mocratic country where we live it is oot
enough to give an opinion on a matter and if
I know this Government, an honest opinion
honestly expressed does not go very far with
them, mass mobilisation to bring pressure
to influence the opinion is necessary—if
there is such a sizeable section of our people
in the country to-day who come forward
and try to mobilse public opinion in order
to bring democratic pressure upon the Go-
vernment not to go to war but to try to
settle certain boundary disputes peacefally
would that be an incitement or an honest
expression of opinion 7 If you try by
this Bill to curb that democratic freedom of
the peopie of this couantry to mobilise pub-
lic opinion, is that what you consider to be
a reasonable restriction 7

Then, Sir, I strongly object to the invi-
dious nature of this Bill. What the Govern-
ment themselves have the liberty to do, they
would deny that right to the other people of
this country. [ would invite your attention
to another provision of this Bill at 13 (3)
which says :

“Nothing in this section shall apply
to any treaty, agreement or convention
entered into between the Government
of India and the Governmnt of any other
country or to any negotiations therefor
carried on by any person authorised in
this behalf by the Government of India."

It follows that if the Government of India
today feel that certain arcas of our country,
should be handed over to Pakistan or to
China in the interests of peace, they are frce
to do so; in fact, somebody in this House
today has made a reference to certaln re-
marks made by the late Prime Minister 8bri
Jawaharlal Nehru when he referred to
certain areas in the Himalayss as places
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where no man lived and not a blade of grass
grew and implied thereby that it was not
worth-while for us to involve the whole
country in a war with a great country like
China. Again, recently there has been a
lot of criticism of the action of the Prime
Minister when she flew over Kashmir and
Pakistan on her way to Russia and sent a
message of goodwill and congratulations
to President Ayub Khan over the comple-
tion of the Mangla Dam, This dam js
situated in that part of our territory in
Kashmir which we say is forcibly occupied
by Pakistan, 1 appreciate her desire and
honest intention to try to live in peace with
Pakistan, or with China. She could do
it as Prime Minister. But if I as an indivi-
doal would do the same thing 1 would be
havled up under the provisions of this Bill,
When the Prime Minister does it, it is all
legal, but not when I as an individual citizen
do it. I am saying again that I am not
finding fault with the Prime Minister for
what she did. But what I object to is this,
namely the effort sought to be made in this
Bill to draw un invidious distinction, to
create two classes of citizens in this country,
those who are in Government and who can
sellaway the whole country in the name of an
agreement with a foreign country, in the
namc of convenlions and in the name of
negotiations and the rest of the people
in the country who are deprived of the
democratic right to express their honest
opinions,

1 would put this question to the Home
Minister. If he ishonest in his intention
he should at least do away with this kind of
distinction that he seeks to make in this Bill.

SHRI KAMAL NAYAN BAJAJ :
On a point of clarification........

SHRI SWELL : I am not yielding.

SHRI KAMAL NAYAN BAJAJ : The
hon. Member has said that this is the
honest opinion that there should be a peace-
ful settlcment with China on the boundary
question......That could be an honest
opinion, Butis this also an honest opinion
of his that China made no aggression on
India, Th:l.nswhatlmld like to know from
him..
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MR. DEPUTY-SPEAKER : He is not
yielding, If Shri Kamal Nayan Bajaj wants
I shall give him an opportunity afterwards.
Shri Swell has just been explaining a
particular clause and pointing out how it
would be invidious in its opcration, That
was his only contention. Beyond that, there
was nothing else,

SHRI SWELL : Lastly, I would put this
Question to the Home Minister, Clause 16 of
this Bill prevents the citizens of this coontry
who has been deprived of his freedom from
making an appeal to the highest court of
judiciary in the country. 1 question thc
constitutionality of this provision. Thc
Home Minister, when he moved for con-
sideration of this Bill this morning said thi
it was constitutional, and he said that the
exceptions to article 19 of the Constitution
permitted him to bring forward this Biil.
But I would question him ngain undecr
article 32 of the Constitution which says :

“The right to move the Supreme Court
by appropriate proceedings for the
enforcement of the rights conferred by
this Part is guarantced,”

This is the right givento every citizen of
this country to move the Supreme Court.
But the Bill here says that no proceedings
under this Act can be called in question in
any court.

SHRI V. KRISHNAMOORTHI : The
Bill is illegal,

SHRI SWELL : Whether this is consti-
tutional, whether this is legal is the point.

Because of these obnoxious provisions,
as I say, I cannot support the Bill as it Is.
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A §, TF I FT W1 HL, A A HHA
TAT, TH HT HET AGAT 7 GEXATH FT |

# afragre amga & anfier w5 F
AT F F geEATT TEY §, AL AT
feeed w37 @Y g I FT AR E, ATy
Q¥ S SIFAA TN, gH T g
THEA | §F FTAA $Y gA 30 F wrgfren
NfesEsfMaaagafsIn g
-t & g A g 17 fed-
firgesr Y IAET qraATH| F7T ATH TSR
T WEY § | —F IEY & qF A4,
gty w51 fF w8 Fm & Twady g,
¥ @ T B IS ag A g F A

oY ore-e-g 7 e e 7 fgem i €

gafed gawr fay vt @ § 1 aw-a1-
& qRAfadYor ot & forr agt roferT
F wrk <Y 43 §, @ 5 WA §, T W
TR § | T T TEATF, o wER g
fft ®1 9T qzar Ti—awT W §
wgr man fs wiafadt & w¢ gear @
gam Afwdve st faaet acdte
#o T ® fod wgr war 6 ST W
Y GFAT AW FHC ¥ awfeat
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R2W Y Fgdt qqrt | q@wT ATy § g
1T 1/ warw o @ @ dogodte WY
wife & wan av, agi 43 wia-niw § omew
9a1 FMET—AY ¥ fE A 9 g
Tt 9T T ¢, wEE A< wlent ag
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HIAT g FT foar §, ¥ & v
et o3 @ §—dge & w et oy
Qi araday G- wi e
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T HYE AT A sTAT AT ) g fr
T gt oA aff wgw,  faww
afema gt g, TIg T ¥ | 4 g §
fr gm i q At zara T TWRE

IS wERy, & fardt g & |t
¥ srdr FEm fF ag TR ¥ §
fr gt qifadtsr 4w fesaom
W gET AT gw wur & A faw
TR A FTAfga a9 g7 w G
%), 99 § WRT gH T W | HqHA
9 7EM # £ Fut Afeewr W&t faar
AT AT WWT A §F A9 § 4 THL-
fedir &Y gt @ ST F AGT ATIw
amg T | Far F AT & H{g 9%
feg & qar "Q, AP 9 HA-HTEH
e Ifads g Tt &1 off, g7 @5t T R
of 1 agi g ara N A5 fafrexl, 0
T g, IwA TGS FINAfET
qf @€ dt | o wfeg @ W
@ ¥, aq $ ff g w0 &7 | Tt
arorw ¢ 6 ag gy arq w o R,
e T 7 YIT T FTET g7 QT
¢, @ SN & goqy T fE TS
fammr St Y Tar
1715 Hrs.

[SEm1 G. S. DHRLLON in the Chair]
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T W *7 qft Myt § g W
foq g ot aa § o fadas wv
gdT waTg |
SHR1 TENNETI VISWANATHAM
(Visakhapatnam) : Mr. Chairman, Sir,
after the very able legal arguments advanced
by Mr. Sheo Narain in support of the Bill,
1 wish to say a few words. The gist of the
Bifl is this. The hon. Home Minister thinks
that he has introduced this Bill in order to
combat unlawful activities in this country,
affecting the sovereignty and integrity of this
country, but all the supporters who spoke
about the Bill pointed out to a single party
this side and said this Bill is intended against
them, Why this kind of confusion has aris-
en in the party led by the Home Minister,
we are not able to understand, but I leave
that party aside.

In the Minutes of Dissent here, I find
strong dissenting notes given by Mr., Madhu
Limaye who does not belong te that
party; and Mr. Prakash Vir Shastri
who alo does not belong to that
party. Likewise the D.M.K. has opposed
it. And today, I found that the Swatantra
party also has objected to it. Thercfore,
in order to understand the true import of
this, it i8 much better not to think about the
aspect of being allergic to any particular
party.

The most objectionable feature of this
Bill, in my opinion, is the proviso te sub-
clause (2) of clause 3, which reads as follows:

“Providing that nothing in this sub-
section shall require the Central Govern-
ment to disclose any fact which it consi-
ders to be against the public interest to
disclose.”

Therefore, the huge support given to this
Rill on the ground that after all there will be
a tribunal composed of a high court judge
and therefore one need not bother about this,
falls to the ground. The Government need
not disclose the grounds at all; further,
because it is a tribunal appointed by the
Government, we do not know whether the
tribunal will be in a position to get all the
information from the Government. Even
there, the Government might say, “‘We
have not disclosed the grounds, and there-
fore you are not entitled to ask for the
grounds.”” Now, this tribunal itsclf is not

a very happy feature. As another hon.
Member has said,—

SHRI Y. B. CHAVAN : If I may inter-
vene to make a clarification. The point is
that the fact may not be disclosed in the noti-
fication, but when it goes before the tribunal,
the intention is not to conceal anything from
the tribunal, if the tribunal wants to know
about it,

SHRI TENNETI VISWANATHAM -
Then, I suppose it can be put clearly that the
tribunal will have the power to call for the
grounds which are not disclosed. Unless it
is made clear, the tribunal would not have
that power. Now, the tribunal in itsslf
is not good as provided in the Bill. Itls a
judge chosen by the Government who will
be appointed on the tribunal. You remem-
ber that in Ceylon; when the Prime Minister
was murdered by somebody, and when a
special tribunal was appointed by the Ceylon
Government, the lawyer who appeared for
the accused took the objection that that was
not good and that was not legal, and that it
did not satisfy any constitutional conscience.
He said it must be left to the high court to
eppoint a judge. The judgo agreed snd
returned the case. If a judge has got to be
appointed to consider such an important
matter as this, the choice must be left to the
high court; they must appoint whatever
judge they like in the exigencies of the work
of the high court.

SHRI KAMALANAYAN BAJAJ : What
was the decision of the Ceylon Government
on that objection?

SHRI TENNETI VISWANATHAM :
You should have some patience. Generally
I do not intervene.

SHRI KAMALANAYAN BAJAJ : It is
not a question of intervention. It is
because he said that an objection was taken,
I wanted to know the result of that objec-
tion.

SHRI TENNETI VISWANATHAM : if
he can be patient, I shall tell him. 1 was
quoting the Ceylon case—

SHRI PILOO MODY (Godhra) : Sir, he
is indulging in unlawful activity !

SHRI KAMALANAYAN BAJAJ : If
this is unlawful, then it was also equally
unlawful !
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SHRI TENNETI VISWANATHAM : 1
thiok as students of law we are entitled to
lock into the decisions given not only in
India but in Ceylon, Austria, Italy, England
and America. I was only speaking from
that point of view. This is an ad hoc tribu-
nal. Itisnotasifitisa standing tribunal.
Suppose a gentleman A is prosecuted and the
judgment does not satisfy the requirements
of the Government. Next time they may
appoint another judge. It gives a sort of
uncasiness even in the minds of the judges,
“Is it right for us to act under this law or
not 7 So, it would have been all right if
they have left it to the High Court to
appointment whomsoever they might like.

There are certain drafting mistakes. For
instance, it says :

1) ‘unlawful activity’, in relation to
an individual or association, means any
action taken by such individual or associa-
tion (whether by committing an act or
by words. .. ." etc.

Action by words is not a happy grammar.
‘That can be changed.

Clause 3 says :

“If the Central Government is of opinion
..." It would have been proper if the
draftsman at least conceded to the accused
that the Goernment is “'satisfied” that an
association has become unlawful, etc. The
word ‘“satisfied” is deliberately omitted.
What kind of opinion ? There are no
guidelines in the section itself, excepting the
definition of unlawful activity. Then, there
is & proviso that it can be declared unlawful
immediately without any other formality.
In one case, it may be referred to the tribu-
nal for approval. In the other case it need
not bo referred to the tribunal. The lan-
guage is not quite clear. Probably the Home
Minister is under the impression thet emer-
gent action taken under the proviso to clause
3(3) would also be referred to the tribunal,
It is not 0. If that is so, it must be men-
tioned. In clause 4 which deals with
reference to tribunal, it is said :

“Where any association has been de-
clared unlawful by a notification under
sub-section (1) of section 3...."
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You do not refer to notification issued
under sub-clause (3). If you want that also
to go for the approval of the tribunal that
must be mentioned. Otherwise, by impli-
cation it is negatived.

Another objectionable feature is that the
accused is obliged to prove his case. It is
easy to prove something which is positive,
But to prove the negative is almost impos-
sible. It is like asking a man to got up on
his own shoulders. How can he do it ? If
there is any evidence in the hands of the
prosecution, they must bring it forward,
leaving it to the accused to rebut it in the
best way he can. But the Government can
simply go with folded hands and say, “I
have hauled him up.” That man has to
prove, “I am not this, not that...." and so
on. All the philosophy of Shankaracharya
*“Neti, Neti, Neti,...” cannot prowe it.
The draftsman might have been tempted by
such a provision in laws like the Food
Adulteration Act, etc. But there s
an article caught hold of by the prosecution
and the accused is asked to prove his inno-
cence. Here there is absolutely nothing.
Even the grounds need not be disclosed to
him. His line of argument has to be, “The
Government of India has prosecuted me. 1
am innocent of all the charges that are not
disclosed to me™., 1 belicve it makes a
mockery of law.

According to Government, this is a very
important law and unless this is passed,
they are not able to tackle the situation in
India. Therefore, they want to take this
extraordinary power. But it is the Govern-
ment that must take the responsibility.
Instead of the Government taking the res-
ponsibility of hauling up a man they want
to delegate it to any officer, It will be dele-
gated to an officer who may be of any level
or any grade. It is not good. Even under
the Defence of India Act unless the Minister
actually sees the file and signs it, it would not
be legal. The present Bill is more dangerous
than even the Preventive Detention Act
and provision for delegation of this power to
any officer, is a very bad provision. I
believe, if this Bill is to be passed it should
only be with the amendment whereby the
delegation of power to an officer is taken
away.

There are some other things, Here it
is sald : “The Central Governmant may
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by notification in the official gazette consti-
tute when necessary a tribupal....” As 1
submiitted it is not a standing tribunal. The
judge may be changed from case to case
because he may not be satisfactory to the
Government. I do not think the Goevern-
ment will always have a poor opinion of a
judge who does not decide a case in their
favour. But, all the same, being a tribunal
and seeing also the history of appointments
and non-appointment of certain persons as
tribunals it is legitimate for us to say that
that kind of thing should not be perpetrated
in this.

In the end, as Shri Swell has pointed out,
there is that obnoxious clause, which is there
in 80 many of the Acts passed by the
Government of India not only now but for
some time, that these proceedings shall not
be reviewed by any court and there is no
right of appeal. Of course, they say that the
power given to the High Courts and the
Supreme Court cannot be removed by that
section. Why do you insert that section.
It is a useless section. This section should
not be found in the legislation passed by any
democratic parliament. The presence of the
section does not bar the Supreme Court
or the High Courts from looking into the
validity of any of these cases. But it takes
away the legitimate right of appeal. There-
fore, I submit, unless these obnoxious fea-
tures are removed the fears expressed by all
these parties, not one, may be very real
fears and very innocent people may be
booked and then there will be no remedy.

Once again, Sir, I endorse the other sug-
gestion that instead of having these tribunals
if the Government simply makes an amend-
ment that if they are satisfied that a person
is engaging in unlawful activities an order
may be sorved and then he may be given the
right to go to the High Court. Then it will
be quite all right, But the interposition of
the tribunal with limited powers and some-
times with unlimited powers is not good.
They say they have got all the powers under
the Civil Procedure Code and the Criminal
Procedure Code. But, all the same, they
may not have those powers also. If the
Judge does exercise his powers against the
‘Government he may not be appointed again.
That lurking fear may be in the mind of the
Jjudge even though he may be a working
judge and not a retired judge.

916

Therefore, what I submit is, on all thosc
points if the Government bestows its atten-
tion, this Bill, which is a bad one, can per-
haps be improved to some extent and then
allay the fears of the various political parti-
¢s. I am concluding with this sentence that
this is not an objection raised by merely the
Communist Party here. Although the entire
support of the Bill from the Congress side
has come as being directed against the con-
dition in Naxalbari, in West Bengal, every
other party has objected. Why 7 It is be-
causo it has got such bad features which are
liable to be absued. We know by experience
that many laws have been and are being
abused by the Executive, Therefore, Sir,
1 oppose this Bill.

st gw Tw (FFrEr) 0 7 smewT
T g £ st o v i v fean
g1 ag o faw gat afafa & sman §
EHFT § AT F@TE |

o1 F%a1 g frga® qv A E ;T
v ot & o g @ A FA
# F W1 4| $TGF THT A AT §
ANfF saadwe §, et i ot 5 78 €1
AT qéfor & awarelt ¥ Fgr § =
AT IYF § IR EH ATAS § | IAH WqIW-
1Y FAHEEE A AT W § THA
W @ oA WAt g o Awm w
ARt & fag, 3w & €2awa & faw,
HTor 7 20 Y AT K A AA @A G
7g fagma w&dr § fx ga faw w1 &Y
farar amg | wafrer wredt Y F sgar
amgar g fr ag siia axe €Y § Afs
IR yov faare E@aagEs s
F FT qYET AT § 1 T aF AT
TIFTT FT F¥a0 § qgi < ot Fraf =1
g1 war a1 & 7 ame wod warary &
FAGX ¥ Afew T 7 Ay ¥
ATY FITATA FT TG w7 § A 5w
ITRY I I A G EAT Y | Re @
gy T qww, v Ay oy ¥ fewr
arar & afew s wrE safe o -
ATT FT ATATEAT TOH T TAGTFATL
A saer e Irar | F ewwar g
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fe e aft 7 faamr ot 0
1y S aY § T w7 agra AW, ag
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wifgd ¥fe o 7 7 go A
A9 w{g T A T W § sk T A
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T 7 AT g0 @ gd § 1 oy fggea
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T s wFaT &

wa st arar § fr ag o faw
& ¥E § FNT 1 Uxe WY fRmr )
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FOMET AT W1 Iq a9 IEA Ag HIT
T a1 6 FiFet femd oo Y 7Y &
arfis et firew &1 a7 99 &% | ot
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aifgd f& o &= 3 fgg | agr &
fad grE w1 ) §3wT ST '} agh 9%
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FIAZRAX G | IT I qraeLy fwelt
Farer oY 7Y & 1 g Fore ®Y g o &6
Z | Ty fy Ndifae s w40, d2
N Mfafrmr &z af) w6t | Sw
Tarde e afew w1 oFeaT T
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SqfEwdY aT AT ATOwT M § W fawe
OF I gy ar 1w o @Y, Foefr ey
W N1 FoFar JmaT @ 1 OF St o g ag
ot &Y e i § &
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AT AT FT TES 7 feay wmg @@ A
I g TEgE 4 A fw g fee
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w7 fredt FY greg A grawar &)

# wwwar g f5 v wré Ry Wt
ATt TY FESE ST, A TW @A
TE X T A g @ ewar
¢, Y@ WA o faw & i wr Ew §
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83 0% a1q § WK a0 qEd aw—
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et § s dage e ® qw Wi
oI TE HTEIK 9T g WO e
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W | awT v feardd §, weh-
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ot Rtz 1 e g o e
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¥ AR AR A AT E T ¥
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Twl & g fF W A ol wfag
qasfig i@ o1 @ 3 fe W
TEgaT FY A7 §3g Y fomg & e
& L ore & fara<i # sifer S o s
PR amag g s e
aoiW A AT TR I RT AT
o € f5 ®¥ 1942 ¥ wEe ww A
OF THT §IH IS 41, JY A w7

T g A AW A OF A T
AT A W A qrE w0 QN HW F AT

€ i e wr o feafr & fw

AT wh freg @ FQ@ § O AW W

% g & f e Ty F fver |

wafag & #g1 Irean § fr v ag www
FAT T R AT AT R WA R WL
sEsms g T R
& TAgaT F wogy A & fag
e &1 faww s & fag wmw
& | & Fgar wgan § f oot gl
T & fawmw & owTow g d o
aefigar & fFm &1 qgar ™ Qe
priwf gt ife g @
g ® Tg-frindt wiwt Wik goval W
o B fad O fawr &7 g wT
AT T o g AT W weE
A 1 o T F A Bo.qRo Fo ¥
AR & FFAT AngE g e i
arre 7 %7 a1 fv awC g arwdr Wi
ﬁa@o*oﬂ'ﬁ #Wﬂ,ﬂ’fﬂﬂ'*
T ST § i T W g e
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wew, ¥ gw fafrex amgw A9}



7935  Unlawful Activitles
(Prevention) Bill

il o< Feg)

fewgrae & amw 4w fegr @ Saw
q&F ¥ Twie ¥, ¥ ¥ owE X
AT F TAAF WA R T AE T
oF g & fadt qwwar § | ¥wolw
ATEA ATY T T § AT AL I ey
A FTA AT § A §F AW HY AGYE
wat fr {feqa 9 #1227 g v
ar q1 fF ®vf fe ¥ faws T g
T BT F T g agar A 9 | #f
YK FE UrET F fEeTE a9
TFTAT AT AT | AHT A FAA R
AT X TAWA T § (F 48 ) FH Iq
s #re § ar, a9 fggEm N
o & far o, fggea™ F A &
faams, o7 20 & g & faars
&t A MY a7 FW FT A IES
afireiz & farg w1 G ST 9T O
aft &\ & Fox wrd oAy ARy AN
aNaw ¥ A TR DN AAFT 33§
JAQ Frr agar g 7 anioa fg=
% gt faww as fear &9 7 a1 fawil-
fdy qxe & ot siw &% @ § av foraR
vAwe o a7 § av Pefirr anfee
e § o W o Tw v 3G 0
srferor G &1 w1 7w g fasm A
o fas Y s g FAT

158 bre.
{Sum1 C. K. BEATTACHARYA In the Chair.]
ar % g fafaeT aTge w1 qaree-
e Fav § xad g o o qma At oy
tfegran g8 T §, s ys §
W frgeareit 7Y § | g T WY g
&, & T W TN €, g7 figww w
o W § 5 figewe § Ferar gar &
frafwdy, afew, foadf, defdiag aw
3, ¥fww ag W o § fie o figers
% 5% ¥ oY W T § A qTARA I
e w7 7o § AR TER T A wE-
.{I[zﬁu‘ﬂ‘[ii w«fmhﬂ‘w

DECEMBER 18, 1967

River Water Supply T926
to Pakistan (HAH. Dis)

&3t anfer fararafea §, orgt okt wromga
g, gt wfa faaedt & wad o, ag
TAF ® AT 9T, ST SY i T,
FAAGX FT AT I, AT HY AT T AR
# AT 9T A A9 T ¥ o e
AT AN, A T AR F@TE
AT FroTHode F WIKHT FT, IAFT
T Figegwa § 20 F, wr qaTaw 1@
giferar Feac  gamk aei, AfEa que
g 8 ©@ 9 {5 qn aux aefwat &
HI9Y ¥ ¥ AT, TF A9 Imafwal #
ad ¥ T 71 F Fgw g g fw
afaTag aig A F&I g ATH? B @
ford qwo dYo & faamrd o #rex §
AT ® I Fewrr F ag ave av FwAT
A ag & A dzwArd F W v §,
WY QY AT(F CoF T FTH F § SV
Ry STl F gt HAGA FT ATY WA
AP FT FIH ¥ gFAT § A TG H
FM 2 gFary, A famde § wr§
arm &% § @y § @ v T q o
T At = § A gt oF 7Y, AT
a#, @ @ gl A aRE F gAfes-

W 7T : AT gH TT I
sz....

o roreite Fg : vt ana § | AT W
T RETT

18 brs;
*SUPPLY OF RIVER WATERS TO
WEST PAKISTAN

oft weow wuve  (zfero feed) ¢
Aerer FE, (AT FEA ¥ A
Feafaw wgeAqs Sv & ) F faE
o wrgaT § | foed faAl @ ww
tmqefrmgm AR W EF MA@
T & aga € vt i gl g o aw
NarER sfammag oy feew

oHalf-An-Hour Discussion.
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TN E T & A fggem ofe-
@ ¥ B qrt #Y e T 7w,
& s sfawr A §,ag I faeg
R T 9T & e s g 7
s FT ! W 1947 § 9 W@ w7
qaTq g favg wret &7 & e w7
otz foewr o1 faar &Y gfe T v &
fawfaa WO 97 | TAH 4T FUT60 7
uFe | fa=re gt 41 | o v g fF
afegt & ot oifewna & § fiE) w3
fawret T fY sl ag doma #FY ST
FIAAGI AT IAAT AT A F R
I | T 9 1T S G1F 7 99 99
FT AU T 4T IST ATYF TIAT
T AG & aTIA H ST AT |

S AT g, G F AT T
40 9fawE & ST WA W 7 #T4,
&faw aet 1 & fafsq aa 9, foaq
fa=md i oY, a5 &q Fawrzonfamawt
g faet 1 290 oM@ AT A &
¥ Wi & ford 399 50 9@ 0FT
fafaq geaT aman, aIFT 71 2 W0
10T 0F T TOTHF NfATOTF M|
g & a1 6 afar §, S A § gy
AT 399 A 9T--wimw, @nE, A
# faema, Seew, faw sy g @
g zfmell & ot /1 feafa g@ w9ix
t o qoff afwn gF fast s 20
sfewe qrT g7 o efrafa g 7
&, 399 80 N ot § 1 ot fewfa
7 gg rawas at f& o e afear gar
qre Tg TE oY, SAFT qIT A g a9
Fa® fa=ng & fod wad | ofz mfa e
gart & AR ¥ war & gw
oY qrY g7 afzat & oifserr ® o
T 9T, I §9 a9a & fag A, Afew
qrfwaT ¥ aY qge g faw woe w1 faar
q71 fF ag T F @1 wrE & @A
TEY WTgaT | T A @A Wwga, A
FTRI 9T AT AQY FC@T | IE@ A

s 9T Zwen fwaT, gETt 35
M101LSS/67—S-3-68—GIPF.

(HAH. Dis.)
T 7 HIS EATH HITAT FT XS TT |
% qifee 1 freT 78 97 o 78
Fres a1 fF gn aifeena & s @
AT 7 #1§ a7 v A A
afeat gart ar| off forr o g wfy-
T 9T, IT FT EF A9 fA qRATw
w0 | fer gardr O gedreor ¥ Afrf
8, Forad sror s svor g o ey
dar gt &, 94 ¥ oy ¥ g 78 ey
Ted T F 17 1 AY T ® wHe
FT EA T oTTodNo § & WTHC wTA
foar, s ag & o At $amaw,
0 fava @5 ¥ g & 1@ A% e
39 ¥ 7g Suer fear i o o @
gw arfwear 1 T § ot wifeem By
fodmie g e & fod 50 w0
AT 1 7 FqreAT ot #51w qifeerr
AN TR frag gart ff 48 @&
AT Y | ST FT AT 4qT, I T OfF-
& 1 fgear 3000 FOF 999 4T, A
qifeea A o& garad) faar etfeaf
# a€ A% % QATE T FIA7 FTHTE FTOT
a8t a1 1 Ffrv gw & wre forgr, @ife-
T A fEe oft Y s | AT ww=—r
g4 &7 | To AT® &Y TqT AT, Wifw
AT I FT ATATAS €T 9T, W §F
T F 9 T, 1960 § TF §few w7 |
TG A9 F AT 9T vy @y

st 7w wAi : awwfa WPy,
FAASTH AL E

MR. CHAIRMAN : There is no quorum.
Shri Balraj Madhok may resume his seat,

The bell is being rung—

Still, there is no quorum. So, the House
will now stand adjourned till 11 a.m
tomorrow.

18-06 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, December 19,
1967/ Agrahayana 28, 1889 (Saka).




